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LOK SABHA

Thursday, March 10, 1966/Phalguna
19, 1887 (Saka)

——

The Lok Sabha met at Eleven of the
Clock

[MR. SpEAKER in the Chair}
ORAL ANSWERS TO QUESTIONS

qeata fitw et fafwdy, o

*445. ot uy fmd: o faw
HA 10 fegvae, 1965 ¥ wEY @A
ooT HeT 12 ¥ IOT ¥ grew ¥
qg WA XY T w3 f

() 71 uraiw sWI@  wv
fafazs, awaf & o= fRww & faeg
IqF ATLIT 47 FAIAIT § qrafud
TRF FIR AN TG AT @ TR
P INE, Wk

(=) afz g, O 3@ 71 wWrqEw
frwy fagar & 7

frer warew & Tog-HA (s wo
o wma) : (%) anwr afufmw &
wit AN T gy FOy ¥ fay
wrafagt &1 s feqr ST @,
7 f& safeesi w1 1 gafae, fws &
qIITE F S@ Ty 49 AL Izar o
AT 3T FEAT F qTHAT Y F1E
wrTr i aff g€ @) fdwre & e
¥ & A I goaAY QA gAY AT
W

(7) 77 §r aff ;¥

st w1 fwi: §3g amar agT
AR (RS (e ok L EaCRIL
&, facare w7 avrv6T IT AT T
faq gz & af sfawifai ¥ §
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o T o g7 aw w0 Y O
T IUITFA QR ? W ag W g,
o & qgonan agm fs st dgeee
qrew A WX 37 1 fore weafaa) & e
wa" qr I sl 7 foed qw
wl ¥ ferar wiwedr w1 5 faqr
g?

ot xo o WX : T AT AT
F UGW 9T FT WG §, WO IT ET
sfemifal & msnas grasw ar ay
I A 37 & Fna wfe owE o
1T 9 I F I qTATT N, @
AT ag AT @ ¥ gufag wTAAE
T 7 A ;AT FAT A TR ¢ |

W WG I &7 F§ 6y
(14

1 g0 o W : Fafiwgawary

ot vy femd : frar qiw st #
i feaa v faqr § 7

ot To To W : ST aF T T
AT &, §F FY gEAT G0 wor § fidr
@ 7§ FT I T FwA {1

st vy famd : Wy v 2w fin
ATy fgmra g o) frean ) &
fegrae ¥ & aX § 0 W R
g fomoar ...

wEIR g § g7 F1 oae ¥
g P fingar v faan, o g e
FrfsrT

it vy famd oy Mgt ATEA WY
qg wT3a faar ar w7 g s w1
AT § TATEEE AT A HIA,
JMEAZFAFAY | AT A F
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£ I FT Agaw S foar ww
frT gg wredt & #r Far 7 soy qvAT
FY GIT F F TEATY IR FTAAT G
faor fem e sa e8NS @ =
WA FTHIAAT T &1 Y IFF 9 9T
¥, fx exfaat w1 foo 48 gar &
Ferfaai T G, dAw AT DA 2
& 33 AT g g OF #9133 AMA-qdy
2 1% 1arsZe Faca Taa weay, fag
& a1 TEAsT Y F1 ogrEd g,
T I/ FEAET FT T MGIET AT F7
AT S Forrt oy ? afz B oy
T a1, At a7 Faray, Feed w1 faor w¢
NS § w7 573 § 37 F Ak § #7100
FIAT A FEF FT GA ) 17 § |

ot Fo Wo WA : wraT { 7 F,
“EAE FA F1 foaT § | IR Fw
1% a1 TI7F7 i &1 qO0EIF S
iqaraar. ...

ot g fema : & ¥ w31 A w1
I GATEET A § TG Frqy 67 |

&t ¥o o W : MTAEHT F ATIHY
waT i ) A aEr g fF
FATEET TATA ZIRIA FFAT FT ATGHE
fox o 7Y frar T, 39 #Y fasra
feam srar | 37 T & a7 98 A% g
TR FFET & I I | HAY
Y FFOAT QI 4T IHRE I § I F
®§ oy v T4 & fF w1 v fedy
FroAT # ergiae ar wfywra T g )
qq % % 99 9T W exdegy w1
a1 ®1¢ ffraa afwger 7 & a1 sg HY
6 9T FY ga {Hay e i T g W@
qa IF 99 & (a0 Gav FIA FY A1 qur-
faga aff &1 I & fans 1€ q¢a@
STALTE FT AT 7EY FvaT wa av |
gafag a7 § 9 a7 SR aA
& 99 9T grafa T & @ 49 )
&7 % gz W adt § & 9q v ad
FEHT 7 TTATE FATTT T3 T T )
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w1 & fearg &t A 9 g
ﬂ’kayﬁﬁﬁmaﬁfmﬁmu

=t grn « oWy - § S
alzatgﬁﬁwmmtﬁﬁh 1l e
qIATH FHEIE FOFET § g F0 )

- Rt W o g AW AR S ®

agi ¥ Gt fre Forg w1 mvaey weE)
FfaegT adi &, @ ¥ giaRg foad
. wet 'Y 17 W@ w1
qBATE W FFYAT 9T T v 3w
T FY AT F T H TR HRAT
N AR e wOn f& R
A FTFFAT F P Frw A Y 7

st o To Wara : 7T Y 6 AT
I 1 SN FAT R FW WA X |

=t gew w wgEm ;- ¥ @ W
I g 1 @ atw e ¥
Q& SIEW|STE | I9 F 9T FT Ay
A A I F gt A6 AT aga A
dar fastr, 6 @@ &1 g7 fAaT 1 15
I AT AHE fAET WX IA 15
ARG FT EFG FHTAT € | §T AT B eqH
§ vy g 5 wvi 71 58 awan oG
g W I W FE FG g1 A1 a8 FIIAL
9T ATV AT | 9T I 14 H G@
F1§ weag e !

&t To To WA : T I X
YT AT AR FEA F 7] SAT
T & Y 9F T FIE1 9T TR A A
&1 gaT 420 G AT | W FT FEEY
&, 99 & ar § Fa1 aH.F @ 4 AW
g1 aY TB Fgr o1 qFAT €

Shri Warior: May I know who the
head of this Advance Insurance Co. is,
whether he has any relationship with
the other Goenka, whose insurance
company, the United General Insu-
rance Co., had been prosecuted for
malpractices?

Shri B. R Bhagat: I am not aware
who the Chairman is. Chiranjit
Lal is a Director.
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A '.{\w‘fqéi:ﬁarqafra"rmf~
g xR 3w R AR

wWao o AW ¢ T &I I
AT §lag W T 83§
ar 9 & T waq |

ft feray aryor ¢ & ST TR §
far 97 qeatd TR AT § Ao
) frmaa & AT ww e d
iy wfadl w1 s 7T %
oq grg # A forar &, @Y gE FEAT A,
Wl Tl TEEEr }, W wEAHe A
grg ¥ 8 7 A ?

»Y To o WA : TTATT FTGAT FT
wr¢ fasmaa @ 20

Shri P. Venkatasubbaiah: May I
know whether this Advance Insu-
rance Co., has been prosecuted, and
whether there are any complaints
against this company as such?

Shri B. R. Bhazat: There are no
complaints agains' this company as
such.

Shri Indrajit Gupta: Is the Minis-
ter aware of the fact that this Chiran-
jit Lal Goenka is one of the persons
involved in the recent investigations
in Bombay in connection with the
international smuggling activity of
Daniel Walcott and his gang?

Shri B. R. Bhagat: I am not aware
of this.

Shri Hemn Barma: This is a fact,
and he cannot deny it,

o v fawd : 39 F o @ F
O ¥ qIHE I@T A9 q@T AT |
osaR REET . ATET, WTET |

Shri Hem Barma: Is it a fact that
Mr. Goenka has close links with the
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Chairman of the Direct Taxes body
and that i3 why he has managed to
keep himself free from the net of thc
income-tax depariment so long?

Mr. Speaker: I am surprised that
even Shri Hem Barua has to read
his supplementary!

Shri B. R. Bhagat: I repudiate this
insinuation.

Shri Hem Barua: What is the insinu-
ation? It is a factual thing.

Mr. Speaker: He repudiates it; he
says it i3 not correct.

Shri Surendranath Dwivedy: What
is there to repudiate? He may say
whether it is a fact or not. There is
no insenuation.

Shri B. B. Bhagat: I do not know
how he has got the facts. There is
no truth in this. (Interruption).

Mr. Speaker: Ordcr, order,

Shri B. R. Bhagat: There is no
truth in this—that he has any rels-

tion with anyonc in the Direct Taxes
Board.

Shri Hem Barua: I did not say
relation; I gsaid close links with the
Chairman of the Direct Taxes body.

Shri B. R. Bhagat: He has to define
what it is.

Mr. Speaker: Next question

Asian Development
}_.
*44¢. Shri Bhagwat Jha Azad;
Shri M. L. Dwivedi:
Shri S. C. S8amanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri P. C. Borooah:
Dr. L. M, Singhvl:
Shri Madhu Limaye:

Bank
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8hri Kishes Pattnayak:
Dr. Bam Manohar Lohia:
Shri Shree Narayan Das:
Shri Vishwa Nath Pandey:
Shri R. Barua:

Shri R, S. Pandey:

Shri V. B. Gandhi:

Shri D. C. Sharma:

Will the Minister of Finance be
Dleasad to state:

4625

(a) whether the full proposed share
capita] of one billion dollar for the
Asian Development Bank hazs been
raised;

(b) whether the Soviet Union has
signified her willingness to contribute
to the share capital of the Bank; and

(c) the progress made in the estab-
lishment of the Asian Development
Bank up-to-date?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The share

capital of § one billion be raised
only when all the countries that
have signed the draft articles of

Agreement at Manila on 4th December
1965 ratify the agre:ment on or before
30th September, 1066. It is expected
that, by that time, the entire capital
as proposed will be raised.

(b) No, Sir.

(¢) At a Plenipotentiaries Canfer-
ence (attended by 27 countries) held
at Manila in December, 1965, the
draft Articles of Agrcement were
unanimously approved and Wwere
signed by 22 countries out of those
present. The Articles were open till
31st January, 1966 for signature; we
await a report from ECAFE as to
how many more coun'ries have since
signed. The next stage is for ratifi-
cation by the signatories which has
to be comp'eted bv September 30,
1966. Meanwhile a Project Director has
been named under ECAFE auspices to
help expedite preliminary action to
set up the Bank as soon as the rati-
fication is completed,

MARCH 10, 1966
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Shri Bhagwat Jha Azad: May |
know whether, at any time in the last
conference it was considered that the
Soviet Union is an Asiatic power and
its membership, it desired by it, will
be included in the Asian Development
Bank?

Shri Sachindra Chaudhuri: USSR?

Shri Bhagwat Jha Azad: Your reply
to part (b) of the question was “No,
Sir”” I want to know whether in the
last conference, or at any time, the
Soviet Union has said that since it
is an Asiatic power its membership
in the Asian Duvelopment Bank also
should be considered?

Shri Sachindra Chaudhuri: As for
as I am aware, no. But I am not ab-
solutely sure; I can enquire. As far
as is known, the answer is no.

Shri Bhagwat Jha Azad: May I
know whether by now how  many
countries of Asia have subscribed to
the capital and have agre.d to it as
decided in the last conference, and
by now what is the capital raised by
the Asian Development Bank?

Shrl Sachindra Chaundhuri: As 1
said, 22 countries have signed already,
and tho signature is not complete un-
til ratification is made. I do not know
what other countries, beyond these
22, have signed. We are still await-
ing the report from ECAFE to say
how many have signed. The time for
signature was kept open till tho 3lst
January, and ECAFE will have to
collect the information and send it
on to us.

Shri Bhagwat Jha Azad: Bv now,
may I know whether any capital has
been raised and, if so, how much?

=t wo wio fyadt: g7 dfray
7 ¥ wra ¥ 3ade ¥ o T e §
9 3T F7 1A ¥ AT GIFITTT FT
g AR A I F T v F v
fear o < @, Fm wEfaz g ?
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Shri Bachindrs Chaudburi: The
Government of Indis will subscribe
to the capital of this Bank and the
Bank will agsess the economic deve-
lopment of this country as and when
it is necessary to do so.

Mr. Speaker: How much shall we
subscribe? That is the question.

Shri Sachindra Chaudhuri: The
Government of India will subscribe
03 million dollars,

Shri 8. C. Samanta: May 1 know
whether the facilities that are avail-
able at present from the World Bank
will in anyway be disturbed when
this Asian Development Bank will
come in?

Shri Sachindra Chaudhuri: No, Sir.

Shri Subodh Hansda; May 1 know
whother any basjs has been fixed for
raising this capital?

Shri Sachindra Chaudhuri: No, Sir.
The different countrieg have agreed
to pay a certain amount by way of
capital. The basis is the agreement of
the parties.

Shrimati Savitri Nigam: Keeping
in view the vory slow progress in
getting the co-operation of various
countries, because only two countries
have so far signed, may I know what
particular steps the Government of
India is intending to take to see that
this vory useful scheme is implement-
ed and most of the countries sign it
as soon as possible?

Shri Sachindra Chaudhuri: All the
signatories are independent sovereion
countries. The only influence the
Government of India can bring to
bear on thum is through international
organisations like ECAFE. Also, I
do not accept that the progress 1s
very slow. After all, the time given
for signing it was 31st January and
then ECAFE had to get information.
When the information is given to us,
we shall have to process {t with other
governments.

Oral Answers

Dr. L. M, Singhvi: May 1 know
whether this would play a merely
supplemental and auxillary role to
the existing international institutions
of credit or whether it would be &«
separate, autonomous body playing its
owp role in the international field?
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8brl Sachindra Chaudhurl This is
-expected to be a separate, autono-
mous body to play a separate and
independent rale.

st wyg fmd : 7w 35 & SEw
T L 17 1 1§ FedrEw R fr faviy
oYg s aat & faerg & fog a1 fasr Yy
& fagrg & fog ar arqrang & fawrg &
fag ar @A & fawg & faqg 39 *
T 7= & e ?

Shri Sachindra Chaudhuri: This
bank is formed for the general deve-
lopment of the member countries.
Whichever particular scheme might
be necessary by a member country
will naturally ba considered and the
bank will give assistance for that.

=it fazaee qroda : oforgw famw
&F ¥ 3T 10 I3 TG F1 wwnfad
grofe Em & ow & & s
Tigan g & forwr fvm 20 & o R
feea &0 gt wwti v ST AT @ 7

Shri Sachindra Chaudhuri: I have
already said that we have not got
the entire list. When we get the list,
I shall be in a position to explain it
to the House.

Shrl R. Barua: May I know whether
non-Asian countrics have also offered
to subscribe to the capital of ° this
bank?

Shri Sachindra Chaudhuri: Yes,
Sir.

Shri R. Ramanathan Chettiar: The
hon. minister said that India’s con-
tribution will be of the order of 03
million dollars. May I know to what
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extent .Indja will be entitled to draw
from this bank? 'Is there any norm
fixed? T

Orat. Answgers

Shri Ranga: That depends on your
credit.

Shri Sachindra Chaudhuri: Actual-
ly I think India will be the third con-
tributor. Therelore, there will be a
substantial portion of credit avail-
able to us from this,

Shri D. C. Sharma: There is the
World Bank and there are other in-
ternational agencies for giving credit
to various countries. This bank is
also meant to be a bank for giving
credit to Asian countries. May I
know how the overlapping will be
avoided and how there will be a deli-
mitation of the functions between the
World Bank, the various international
agencies and this Asian Bank?

Shri Sachindra Chaudhuri: When
this bank is on its feet, and starts
operating, the people who are in that
organisation will see to it that there
is no overlapping.

Dr. Ranen Sen: USSR, being an
Asian power, participated in the pre-
liminary discussion before the forma-
tion of this bank, when the whole
idea was mooted. Is it a fact that
USSR has refused to participate in
the bank because it is alleged that
USA’s capital is a predominating fac-
tor in this bank? If so, what is the
reaction of this government?

Shrij Sachindra Chaudhuri: They
have not become a member and they
have not refused. I do not know what
is the source of the hon. member’s in-
formation for stating that the reason
for the USSR not participating in
this bank is the predominance of US
contribution. I have no reason to
think that that is something which is
in the mind of USSR.

Shri P. Venkatasubbaiah: Since USA
is a major contributor to the Asian
Development Bank, may I know whe-
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ther the.Comstitution hay been so
drawn as to give them a predomi-
nant say in the working of this bank?

Shri Sachindra Chaudhuri: The con-
etitution of the bank does not give
USA a predominant voice in the
management of the bank.

Shri Hem Barua: May I know it
the Government are aware of the fact
that the Johnson Administration plans
to use the Asian Development Bank
as an agency through which to chan-
nel US aid funds meant for inter-
regional development; if so, what is
the Government’s reaction to this new
role the bank is entrusted with?

Shri Sachindra Chaudhuri: Well,
Sir, so far as USA is concerned, # it
is going to channe] any aid through
this bank that would assist the bank
to have more in the shape of money
or credit to dispense with (Intcr-
ruption). It would not be a matier
which will in any way be detrimental
to the interests of India.

Shri Kashi Ram Gupta; The hon.
Minister says that the progress is
slow.

Mr. Speaker: He says it is not slow.

Shri Kashi Ram Gupta:
know whether this. . .

Mr, Speaker: If it is slow, he has
a supplementary to put. If it is not
slow, even then he has a supplemen-
tary?

May 1

Shri Kashi Ram Gupta: In view of
the fact that the progress is not slow,
may I know when the bank is ex~
pected to start functioning in a pro-
per way?

Shri Sachindra Chaudhuri: It is not
a national institution, I have tried to
say. The members of this particular
bank are all sovereign independent
countries. Sovereigns do not move
very easily; they move rather slowly.
Having regard to that fact the bank
is moving as quickly as possible.
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. 8hri Tridib Kumar Chaudhuri: May
I know if Japan and, of course,
Philippines are signatories to this
agreement, and what would be the
extent of their capital subscription?

Shri Sachindra Chaudhuri: Yes, Sir,
Japan and Philippines are signatories.
Japan will contribute 200 million dol-
lars and Philippines 35 million dollars.

ety wveer AW g

+
*447. st Ro wWro fyAai:
st Yo %o /WY ¢
st ATEA AT AN :
= gaw g
st Ho Ho W :

F1 waveeq aqy qfean e qar
16 faarat, 1965 ¥ ardfea ww
qEqT 664 F IO ¥ gy ¥ g5 q™
&1 9T w307 5

(F) 71 gEfiw @ &
Freat F s ) fare fear o1 q#
g AR

(@) =fz &, @ w5 N 757 7=
ad @ & 7

The Deputy Minister im the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) and (b). Due
to drastic reduction in the financial
allocations, it has not been poasible
to provide the required funds tfor the
pilot project in Nationa] Health Insu-
rance Scheme during the first year of
the IV Plan. The scheme has been
kept in abeyance for the time being.

i Ro mo&i’ft:ﬁagmw
Tl § 6 @ S e &
wEw qEA WO 4T § AV g@ 9% A
FA F fqq gAY F7 w5 fwar @
f g7 &1 I TH-IWIT FroreT § i
far sy ?
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The. Minister of Health and Family
Planning (Dr. Sushila Nayar): Sir,
would you like to take up the ' next
question also? That also relates to
the same thing.

Mr. Speaker: Next is about foreign
exchange to industrialists visting
abroad.

Dr. Sushila Nayar: The third one
from this.

Mr. Speaker: If it had been answer-
ed along with this one I would not

Now she may
answer it separately.

Dr. Sushila Nayar: That one is on
the pilot project under the health
scheme. Anyway, 1 will answer this.
What I wish to state is this. AT 2eq
TURT  THWHT QAT 177 aniq
FT EUS 41, I &1 d1dew 37 fag
a% w9z AT aE, aFits 3w R
w9 & fadr gwry qre dur Ay ar
dEA A1 A {9 R wEew
F1 A 8, T OT god T F AT
X TH H9E R, g€ avg meendy
e TR &7 & &4 ¥ gy qm@
g0 AR WY 1 %% g T
A HIX FART WY F7 EE | W gL
ar G371 21, A g7 €Eew aw wrse w7
afe o gArt W T A A Ay

g9 e FY aF w9 T |

oft wo w0 frdiat : wemw wAw,
¥ 3 qur ar fx #97 g7 A 57 FoET Y
I dwasfa avET § omfua F@ F
fae 1€ A fFa1 91 | 3@ T IAT

adt fm

o gaften AT : &7 ¥ AT G-
adfa g # feedg o 2 A
fadT, a1 g9 €T TW &1 AT |

&Y Ro o frady : & ag sraAw
wrgan ¢ f afe Sy goom & qgw
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o ¥ o & 61 miwe 7@ £ A
HT g * ok §, A w1 A ¥
gAY I A9t F I § 17 7Y wfae
FA F1 qEArAaT &, afg gf, at a@r
™ A ¥ #q1 FIH I5E T @y R ?

o gHrar T : N4) 47 afq
QIAAT FT G TG0 AAT AR O
Tl &

ot ®o wro fFAN : FuT HAT ‘Iﬁm
3 gearfaT fear g ?

o gairer A wENfad A g A
gre< frar § 1 gw At @ fr gw e
A ASTEI FIA ISAT 0N |

ot ATTAT W WO ;3T S
sval & AT { 93 AW T § 5
Z AT FIF FAT G g X A
s T3 3 fF a7 fagi wq o
FIFTAZTERT I TFF F foan
gave $r & FAF QT AT
® &0 §C fer s« 370 av fagimaa:
q 3 B EAHT AL fwar waw

o gt AmT : fagra Fra ¥
3 % F fad 3o &1 &3 T foean
g, A, S FF wA3 9 w38 SrAa §
fr:qr & wi-mime safeadl 1 WY
BIU F:r7 UI{4T I KT @A
¥ wfaa ferr mar &

Shri Subodh Hansda: The Minister
has stated that there is already the
CHS Scheme. I would like ',9 know
whether under the proposed scheme
the ‘families of the workers will be
covered. :

Dr. Sushila Nayar: So far as the
families of workers are concerned,
they come under the Employees State
Insurance Scheme. As the hon. Mem-
ber is aware, the families are being
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covered. They have not been cover-
ed in every case but there is gradua)
effort to extend the scheme to cover
them.

Shri 8. C. Samanta: May I know
whether the financia] implicationg of
this scheme have been worked out?
If so, what is the amount which would
be available in the Fourth Plan?

Dr. Sushila Nayar: The financial im-
plications can be worked ocut on a
pilot basis only when one knows the
availability of funds. The financial
implications will differ if we are
covering 1,000 families or 1 lakh

families. So, the scope of the scheme
depends upon the availability of
finance.

Foreign Exchange to Industrialists
visiting Abroad

*448. Shri S. M. Banerjee: Will the
Minister of Finance be pleased to state:

(a) whether it is a fact that large
amount of foreign exchange had heen
given to the various industirialists for
going abroad during 1965; and

(b) if so, the total amount of fore-
ign exchange given and the names of
those industrialists with rcasons for
giving such large amounts?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Reason-
able amounts of foreign exchange had
been given to certain industrialists for
gowng abroad during, 1965.

(b) The total amount of foreign ex-
change released for business  visits
abroad during 1965 was equivalent to
Rs. 1,83,17,135. Exchange is released
according to prescribed scales for such
visits connected with export promo-
tion or for other business activities
necessitating a personal visit abroad.
To indicate the exchange released in
each individual case will involve re-
search and labour out of all proportion
to the results likely to be obtained.
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Shri . M. Banerjee: What was the
maximum amount given during 1963
to any particular industrialist and
what is his name?

Shri Sachindra Chaudhuri: As 1
said, I have to make an enquiry. As
and when I have made the enquiry, I
will be able to give Shri Banerjee this
information.

An hon, Member: To the House, not
to Shri Banerjee.

Shri Sachindra Chaudhuri: Since
Shri Banerjee asked the question, I
said “to Banerjee”, What is available
to Shri Banerjee will certainly be
available to the House.

Shri Surendranath Dwivedy: If all
the figures are not available with
him, he can mention the highest
amount paid to any single individual.

W wEem - 9gy s el R
"R AqIT g8 A { |
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M ' @ v A

&t ®o No AT : HIT ITA[ @R
€Y aT, Y #X Fw qqqa7 ?

Shri Sachindra Chaudhuri: So far
as the maximum which is allowed to a
top-ranking businessman is con:erned
it is $45 per day, if he is going to
either United States or Canada and
£15 per day if he is going to any part
of Europe or any other continent.
That is the maximum which is pay-
able.

Shri Ranga: For how many days?

Shri S. M, Banerjee: What about

the names?

Mr, Speaker: He said he will place
the information on the Table of the
House,

Shri S. M, Banerjee: I would like
to know whether a particular indus-
trialst of Jullundar or Ludhiana was
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glven late in 1968 or esrly 1960
£10.000 for recovery of hia health

Shri Sachindra Chaudburi: I will
certainly find that out whether any-
body from Jullunder has had
£10,000 for the recovery of his health.
Of course, Shri Banerjee has not in-
formed the House as to the name of
that gentleman; had he done that it
would have been easier for me. If he
would like to do it privately, I would
make an inquiry.

Shri Bhagwat Jha Azad: Sir, part
(b) of the main question asked for the
names of those industrialists with rea-
sons for giving, such large amounts.
He has asked Shri Banerjee to give
the name; but what about himself?
Why should he not give the names in
answer to part (b) of the main ques-
tion?

Mr. Speaker: He has said that he
has not got them; but, of course, I find
in part (b):.

“if so, the total amount of
forcign ex:hange given and the
names of those industrialists with
reasons for giving such large
amounts?”

Therefore the information must be
available.

Shri Sachindra Chaudhurl: At the
end in the last sentence of my answer
to the main question I had said:

“To indicate the exchange re-
leassed in each individual <case
will involve reasearch and labour
out of all proportion to the results
likely to be obtained” ... (In-
terruption).

Some hon. Members: Oh! oh!

Shri Surendranath Dwivedy: It
may take time for him to find out what
amount has been given to any indivi-
dual, but the names of those persons
who have been given foreign exchange
can be given . . . (Interruption).
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Mr. Speaker: Of ceurse, the ques-
tion was framed in such a form  that
this information should also have been
available, but now that the hon. Min-
ister says that he has not got it I must
ask him to furnish all this information
and pla:e it on the Table of the House,

Ora! Answers

Shri A. P, Sharma: In reply to the
main question the Minister has said
that these industrialists were

given
foreign exchange for carrying out
other bunsiness activities. May I

know what are the other business acti-
vities within the knowledge of Gov-
ernment?

Shri Sachindra Chaudhuri: The
other business activity is importation
of capital goods, if importation of
capital goods is necessary for machi-
nery and so on or components, in that
case in particular cases he is allowed
to go and get that.

Shri A, P. Sharma: That comes
under the business itself. He said
“other business activitiess”.

Shri Sachindra Chaudhuri: Sir, will
you be good enough to see that  the
answer I have given is—

“export promotion or for other
business activities”.

Export promotion ig one to which
1 have referred.

Dr. L. M, Singhvi: May I know
whether Government’s claim is and
whether this claim has any justifica-
tion that these amounts also confer
any commensurate benefits on the
economy of the nation; if so, in what
way?

Shri Sachindra Chaudhuri: Yes, Sir.
It T go abroad for the purpose of ex-
port promotion and I succeed, in that

case the country is benefited. The
totality of the amount given is
Rs. 1,83,00,000 and, therefore, the

question would be really what is the
benefit that I get out of it. The Gov-
ernment considers that the benefit got
out of it is commensurate with the
expenditure that has been incurred.
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Dr. L. M. Singhyi: That is a fallacy
(Interruption).

Mr. Speaker: He says there is com-
mensurate benefit.

Shri Bhagwat Jha Azad:
he say that?
justity that?

How does
What are the figures to

Mr, Speaker: That might be a diff-
erent question,

Shri Sham Lal Saraf; In view of
the export oriented policy that we
have at the moment because of the
development of the country going on,
may I know if this amount includes
surveys, setting up of business houses,
export houses and sale organiations
all over?

Shri Sachindra Chaudhuri: I am

afraid, I did not quite catch what the
hon, Member said.
Shri Sham Lal Saraf: Today be-

cause of development that is going on
in the country, our export policy has
to be export-oriented. Keeping that
in view whether this amount includes
surveys in foreign markets, setting up
of export houses and business houses
in foreign markets and also for con-
ducting business relations in order to
be able to some to that standard.

Shri Sachindra Chaudhuri:
Sir; that is so.

Yes,

off Wierx are a<wn: & g S
gt § & s & i qmr W &
FIT qEr A % (A2 ¥ g F qI@ AN
& fau &ré st FaE fasg fear g,
i1 famir ygr &1 A= 7 fF e a=n
oY feaar & a=r ?

Shri Sachindra Chaudhuri: When
any amount of foreign exchange is
allowed, the gentleman who goes out
has got to return to the Reserve Bank
any amount which he may have saved.
As to whether he has spent the entire
amount of foreign exchange in the
foreign country or not, there is no
provision which requires :he account
of the money spent.
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Mr, Speaker: That is not the ques-
tion so far as I can understand, The
same thing is being repeated as ¢o
whether the benefits have been com-
mensurate 1o the moneys spent or
given to them in foreign exchange.

He wanted to know whether there is |

any account which might show the
amount spent and the amount in
foreign exchange we got in return.

Shri Sachindra Chaudhuri: I have no
information readily with me, in regard
to every individual case. ' )

Mr, Speaker: The Members are
anxious to know it. This information
might be collected.

Shri Hem Barua: On 3rd March, the
Industry Minister said that foreign
exchange allocations for the public
sector undertakings are drastically
cut, Our foreign exchange position
being so difficult, why is it that the
Government have allowed these indus-
trialists of the private se:tor to spend
foreign exchange by roaming about
and that too at the time when the
Planning Minister has said that the
private sector has made no effort to-
wards the mobilisation of publi: sav-
ings?

Shri Sachindra Chaudhuri: In this
country, the public sector and the pri-
vate sector are together, Where there
is a cut in the public sector, it is the
expenditure for the purpose of getting
a larger Plan. So far as the private
sector is concerned, it is for the pur-
pose of promotion of foreirn bus'ness
and for getting foreign exchange that
some people should ro out. Tt is for
that purpose that they are being given
help. As I have already  Indi ated,
the Government feels that the amount
spen* is commensurate with the tene-
fit which comes in return.

Shri R. Ramanathan Chettiar: The
flon. the Finance Minister sa’'d that
the amount of $45 for the United
Sta‘es and £'5 for the United King-
dom or Europe is a'lowed for indus-
triali~s. Why is it for ‘othars. includ-
ing Members of Parliament, not more
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than $20 for the United States and
£ 6 for Europe is the maximum that
is allowed. May I know what is the
criterion by  which the amount is
fixed?

Shri Sachindra Chaudhuri: I said

. that the top-most people in business
~with the most possibility of getting
foreign exchange’ into this

country
are given that much. Actually, there
are three categories, One is $45 and
£ 15—that is the maximum—the other

"is $35 and £ 10 and the third is
+Rg, 125 or Rs. 100.

I am afraid, so far
as we Members of Parliament are con-
cerned, we not being in a position to
earn foreign exchange, are given the
third rate.

Shri Bhagwat Jha Azad: We are
not worried about ourseives. (Inter-

ruptions).

Mr. Speaker: Order, order, I am just
watching who are standing and I will
try to accommodate as many as pos-
sible. There is one thing, very interst-
ing, which struck me also be ause
when I wanted some foreign exchange
for my own treatment 1 was given
only £10. .. (Interruptions).

Some hon. Members: Shame, shame!

Mr. Speaker: I am only asking the
Minister just to look into it. Now, an
allegation is that £ 1000 were given
to one industrialist for the same
con-ideration . (Interruptions).
Ordoar, order.

Shri  Sachindra Chaudhuri; I can
only assure the House that I will loo!
intn it. It surprises me that one indi-
vidual has been given £1000 for the
sake of his health consideration—I do
not know—which has been so impor-
tant to this country.. (Interruption).
I have not got the information as to
who is that gentleman and I have
asked Mr. Banerjee to give me tho
name of that person.

oY fova Amwr ;0 q eERr

NEWT A TGAT |
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Mr. Speaker: No; unless I call a
Member, he should not speak

Shri U. M. Trivedl: I do not want
to recapitulate all the arguments that
have been advanced for thec free use
of this foreign exchange and the sup-
ply of sufficient foreign exchange to
the industrialists. But I would like to
know whether it has been brought to
the notice of the hon. Finance Minis~
ter that apart from the £10,000 allow-
ed to an industrialists for recouping
his health, he had made available to
himself another £10,000 from England
and Switzerland for that purpose,

Mr, Speaker: How can the hon.
Minister answer thig question now?

Shri U. M. Trivedi: He must be
knowing this,  All the accounts are
there.

Shri Tyagi: Who is that industria-
list?

Shri Sachindra Chaudhuri: So far as
I am concerned, techni.ally I may
trave the knowledge in the sense that
somebody in my Ministry does, but I
personally do not have the knowledge.
I have already assured the House
through you, Sir, that I shall collect
the information and put it before the
House. (Interruptions).

Mr, Speaker: I do not think hon.
Members should continue in this man-
ner, If they want to have the matter
discussed in the regular manner, they
might resort to other methods.

Shri Bhagwat Jha Azad: Is it not
a fa 't that in the face of the stringency
of foreign exchange, when an ordinary
citizen gets olny Rs. 40, to give Rs. 2
crores to businessmen is an absolute
waste of public money? If the ans-
wer to my question be in the negative,
may I know the facts in the possession
of Government to tell us how they
were justified in giving Rs. 2 crores to
the industiralists to roam about in the
world?
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Shri Sachindra Chaudhuri: The first
part of the question is an expression
of opinion, to which I do not agree.
As for the second part of the question,
I have said that I shall try and get as
much information as I can and then
put it before the House, and it is for
the House to see whether or not this
has been of any use.

Shri Bhagwat Jha Azad: The hon.
Minister can never justify this. He
cannot justify giving this amount of
money to the moneyed classes while
denying it to the ordinary citizens.

Mr, Speaker: Hon, Members might
have recourse to some other procedure
if they want to discuss it further.

L.I.C. loans for construction of houses

+
*449, Shri Yashpal Singh:
Shri Vishram Prasad:
Shri Bagri:
Dr. Ram Manohar Lohia:

Will the Minister of Finance be
pleased to state:

(a) the total amount of loans grant-
ed by the Life Insurance Coproation
to the policy- holders for the construc-
tion of houses during the year 1965-66
in the country; and

(b) whether the target for grantng
loan is being raised in view of the
tight hosuing position in the country
and particularly in Delhi?

The Minister of State in the Minis-
try ot Finance (Shri B. R. Bhagat):
(a) The number of loans san tioned
under ‘Own Your Home' Scheme dur-
ing the financia] year 1965-66 (upto
31st December 1965) wwas 897 for an
aggregate amount of Rs. 2,51,33.850
out of which Rs. 1,75,89,620 was dis-
bursed.

(b) There is no target fixed for
granting loans in any of the Ccntres
where the Scheme is in operation in-
cluding Delhi.
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Shri Indrajit Gupta: Quite sometime
ago, the Committee on Public Under-
takings had specifically criticised the
housing loans policy of LIC and re-
commended that it should be over-
hauled and a much more positive and
liberal policy adopted. What consi-
deration is Government giving to that
recommendation. how far has Govern-
ment accepted it, and what does it
propose to do?

Shri B. R Bhagat: The recommenda-
tions of the Committee on Public
Undertakings are given their due
consideration by Government.

Shri Indrajit
given?

Gupta: Still being

Shri B. R. Bhagat: Yes. There are
a large number of recommendations.
They are not decided piecemeal. We
will give our report to the House as
required.

Shri Maniyangadan: The Minister
had said that the area of operations
of the scheme would be extended fur-
ther to more and more towns? Has
that been done, and if so, how far?
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Shri B. R. Bhagat: It is being pro-
gressively extended as administrative
and other facilities are being arrange-
ed, At present, it is in operation in
118 centres.

‘Shri Daji: One of the important
paints brought out in the Report, - as
Government can  see from its own
figures, is that all the loans are given
only to the higher brackets whereas
loans’are required more by the lower
‘bra_kets. ‘Has something been done at
teast to rectify this position?

shri B, R. Bhagat: This particular
scheme provides for the lower brac-
kets also because the minimum
amount ig Rs. 7,500.

Shri Daji: The scheme provides, but
in actual practice, we find it was given
only to persons who have a poli.y of
more than Rs. 50,000.

Shri B. R, Bhagat: No, this is not
connected with poli ies. Adffone who
is in the employ or has a g§gular in-
come is eligible.

Shri Daji: But in actual practice,
it was not done.
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Shri 1S. M, Banerjee: Is it a fact that
one of the burning demands of the
insurance employees is that they
should be’ given some loan from the
LIC for housing. Has any amount
been car-marked for 1966 or 1967 for
the employees of the LIC, and if so,
what is the amount?

Siu'l B. R. Bhagat: The employees
of the Insurance Corporation are also
entitled to loans under this scheme.

Shri S. M. Banerjee: They are not
getting it, :

Shri B. R. Bhagat: As for the exact
amount, I want noti.e,

Dr, L. M. Singhvi: What is the maxi-
mum time ‘aken in processing a Joan?
Wiether it is not a fact tha, some of
thuse loans a.e given on far more
onerous conditions than those given
by State Gov.rnments?

Shri B. R. Bhagat: The cond:tions
are not far more onerous, rather they
are more favourable. That is why
there is a great demand. Attempts are
being made to reduce the timelag in
disbursement; normally it is expected
that a loan should not take more than
two to three months,

Dr. L. M. Singhvi: I asked what
are the actual conditions, I am not
asking about the norms. What js the
maximum time taken in processing a
loan?

Shri B. R. Bhagat: The norm is
that it should not take more than two
to three months.

Shri Sezhiyan: The Minister has said
that the scheme is in operation in 118
towns and that a total of 497 applica-
tions were considered and granted.
This works out to less than 5 6 per
cent.  Considering our population, is
this not a very small perccentage?

Shri B. R. Bhagat: The total number
of loan applications for the whole
country is 4,390, aggregating to
Rs. 12 crores. Out of this, 1,836 ap-
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lications were sanctioned; totalling
Rs. 4.9 crores.

Shri P, R. Chakraverti: May I know
what special facilities have been made
for low income groups for loans for
construction of houses?

Shri B. R. Bhagat: There is a special
scheme run by the State Governments
for the low income groups which LIC

is subsidising already. This scheme
also caters to the lower income
groups, particularly fixed salary
earners.

Shri Ranga: Have the hon. Minis-
ter and other Ministers concerned
given careful consideration to the sug-
gestions made by the Committee on
Public Undertakings in regard to the
varioug ways in which the LIC can
improve its scheme for helping low
paid employees and others also and
provide housing facilities not only in
large cities but also in medium scale
cities, and have they taken any deci-
sions after having considered thosc
recommendations?

Shri B, R. Bhagat; As I said earlier,
a large number of recommendations
have been made, they are being consi-
dered in consultation with LIC, and
we will place a statement on the
Table of the House—that is our
practice—on the decisions of the Gov-
ernment on those recommendations.

Shri Ranga: “Are being considered”
is a very vague answer. There is no
time limi¢ there.

Mr. Speaker: They wlll place the
decisions on the Table of the House.

Shri B. R. Bhagat: That is the prac-
tice generally.

Barrage on Kosi

<+

450. Shri Yashpal Singh:
Shri Bagri:
Shri Vishram Prasad:
Dr. Ram Manohar Lohia:

2731(Ai)LSD—2.
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Shri Utlya:
Shri Vishwa Nath Pandey:

Will the' Minister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question
No. 747 on the 8th December, 1965
regarding the Barrage on the river
Kosi and state:

(a) whether the decision on the
proposal to construct a second barrage
on the Kosi has since been taken;
and

(b) if not, the time by which it is
likely to be finalised and the esti-
mated expenditure to be incurred
thereon?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a) and (b). Not yet, Sir. The
report of the Technical Committee set
up by the Government of Bihar to
examine the residual problems of the
Kosi river is still awaited.

=Y gerarw ey : FT I I
gy € fr ™ ¥ Awew g@I A
wgAfa & sTavgaar gRi av @ ?
Dr. K. L. Rao: It is not necessary to
get the consent, but we have got to

inform His Majesty’s Government of
Nepal.

it arar fag . & AT AR
& agaem froegw ¥ s 2
fear & gara ¥ a1 faoeiT @ &
g ¥ 7

Dr. K. L. Rao: If the barrage is
decided upon, it will have a large
number of advantages. It will pro-
vide control of the river, it will pro-
vide a road bridge, it will provide a
railway connection, and also provide
irrigation.

Y fawwAra qudg ;. § SR
argat § & Frer 7 o qtg qwm a
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T X IATGT AR T q A9 aT
T FT QT Y Sy ?
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Dr. K. L, Rao: This barrage, if de-
ded upon, will be constructed 25 KM.
from the present one, at a place, call-
ed Dagmara.

st gew wr weEg & S
gt § fF tw g & @A ¥ faly
av afw @< et 9T 39 ¥ g frgar
qW ST gY g, ¥9 @y A
ufmw foiw = faar s ?

Dr. K. L, Rao: The barrage cost will
be anything between Rs. 26 and Rs. 30
crores. The benefits I have already
submitted in reply to an earlier ques-
tion. It is not possible to say when
this will be completed, because we
have not yet decided whether it will
be taken up or not.

Shri Bhagwat Jha Azad: As the
Minister knows, people living in this,
side have no railway connection and
are always subject to the vagaries of
this uncontrolled river. So, may I
know whether this technical commit-
tee which will report about the feasi-
bility of this barrage has been given
any time limit to submit its report, or
are they just going in a  happy-go-
lucky way?

Dr, K, L. Rao: The report is expec-
ted in the month of April,

Shri A. P. Sharma: Just now the
hon. Minister said that there would
be provision for a road bridge and
also a rail bridge. May I know whe-
ther his Ministry will take up this
work, whether the Railway Ministry
and the Transport Ministry have al-
ready been consulted and whether
they have given their consent?

Dr. K, L. Rao: If this barrage is go-
ing to be taken up, it will be in the
Ministry of Irrigation and Power.

Assistance by World Bank
+
*451. Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
Shri Hukam Chand
Kachhavalya:

Will the Minister of Finance be
pleased to state the reason for the
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gradual decline in the amount of
World Bank assistance to India during
the iast six months?

The Minister of Finance (Shri
Sachindra Chaudhuri): There has
been no decline as mentioned by the
hon. Members. The amount of assist-
ance, defined in terms of new loans
sanctioned, depends on the progress in
the appraisal of loan proposals and
of negotiations and bears no relevance
to a monthly level. The level of aid
indicated by the World Bank at Con-
sortium meetings from time to time
has been steady and there is no indi-
cation that this will fall.

Shrimati Savitri Nigam: May I
know whether it has been brought to
the notice of the World Bank that the
interest rate and the service charges
are too high especially for the deve-
loping countries and, if the answer is
in the affirmative, may I know what
has been the reaction?

Shri Sachindra Chaudhuri: In the
negotiations, we consider the points
which are relevant for the purpose
of reducing the service charges and
the rate of interest, After all, the
lended has got to be wise, in that, and
we try to strike the best bargain for
ourselves.

Shrimati Savitrl Nigam: May I
know whether the Government has
also brought to their notice that the
developing countries need more untied
loans and more long-term loans, and
if it has been done, what was their
reaction and how far have the Gov-
ernment succeeded in getting it done?

Shri Sachindra Chaudhuri: So far
as the World Bank is concerned, we go
to the World Bank for certain pur-
poses for getting a loan. The united
loan comes in where it is a question
of getting money from a State or a
Government; there the question arises
whether the loan is being spent, whe-
ther the particular country grants it
or not.
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=Y ®o ATo RS : ¥ TT7T WTRAT
g f& wrw s e dF & fafow
wF & gyt Fo g w5 g
¥, o' w1 T a9 ¥ e §% ¥ W@
IO T %W [T 6 ¥ 77 fzar §
f& g g SFF T g ?

oeqw WERY . WA AENET A%
@ § 7 7 7df 7 et W oe Ay
g e aw ax faar &0

&Y Ro w0 fyARY : FAT TF FTIW
wre?
Shri Sachindra Chaudhuri: As I
+ said, there has not been any dimi-
nution of the loans which comt from
the World Bank and therefore, the
rest of the question does not arise.
What happens is that when a loan is
asked for, the World Bank wants to
cxamine for itself the process by
which the loan is to be spent; depen-
ding upon the process, sometime it
takes time and sometimes it does not.
The heavier the loan that is granted,
the larger is the time taken.

Shri M. L. Dwivedi: What is the
total loan?

Order, order. He
and

Mr. Speaker:
assumes that there is a decline
the Minister denies it.

=Y grR w woEg & ST

argaT § 5 wa ¥ st & Sy
Faf frar 5@ & =09 FTHRT )X
Faf § 99 F1 o ¥ @A gu A
fawa &% § woaT g9 3O &ar @ 7
IAY AT TS TG Tl § AT T
g9 0 B oW § @ F R g
grq foar & 7

Shri Sachindra Chaudburi: No, Sir.
The World Bank considers the entire
position of India and its requirements
and the particular process through
which the loan is demanded, and on
that basis the loan is made or the
loan is not made.
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sigprexvera: § ¥ F7
e Nnam i wrge. . .

weqw R ¢ IER w6 e
fommem & gwr &

Shri H, N. Mukerjee: We are a
sovereign country, but it seems the
World Bank examines the feasibility
o>f a project before it grants a loan
which of course we have to pay back
with interest. Does it not operate
to the detriment of our sovereignty
and to our interests, because we might
wish to proceed with a project in a
manner different from what the
World Bank may recommend?

Shri Sachindra Chaudhuri: So far
as the World Bank is concerned, it
is a Bank which starts with the con-
tribution made by sovereign coun-
tries, and we are a member of that
Bank, and therefore, we subject our-
selves to the rules of the Bank. In
any event, a banker naturally wants
to examine the project for which the
money is advanced and is repaid. I
do not think there is any diminution
or any surrender of our sovereignty
when we go to the World Bank.

Shri Tyagi: Since Parliament is
primarily responsible for foreign
pacts or any liability of the whole
nation, may I know what decision has
Government taken on the recommen-
dation of the Public Accounts Com-
mittee to the effect that no further
debts should be incurred without the
previous sanction of Parliament?
Have the Government taken some
decision on it?

Shri Sachindra Chaudhuri: Well,
Sir, so far as the recommendations
of the Public Accounts Committee

are concerned, Parliament naturally
makes recommendations which should
be given the greatest consideration
by Government and the Government
does give consideration to them.

Shri Ranga:
mentary, Sir?

May I put a supple-
In view of the fact
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that Government themselves—and st TR WX vy T
the Finance Minister also—have : " L &
admitted that quite a lot of money is TR e & A & KRS 1

being spent on non-plan or unplanned
schemes in our country. Is it the
policy of the government to see that
we utilise these borrowed sums only
for plan projects for developmental
purposes?

Shri Sachindra Chaudhuri: That
is certainly the intention of the gov-
ernment to spend borrowed money
only on those schemes where they
will yield the best results. We are
borrowing money for the purpose of
development and for the plan and we
are spending the money for that pur-
pose. I cannot immediately say that
in the non-plan purposes there may
not be something which might also
be a developmental purpose.

SHORT NOTICE QUESTION
wweart # ot o wwt
+
SNQ. ¢ =t gww W wgTy :

st gETmER e
Mo weAmen feaaay :
ot wiwTe wre AT
ot oo Feg

1 faa€ Wt faga Wt ag T@m
F For F@ ¢
() =1 ag 7= § f& ey anR
g ¥y g qren fawen §F wAF
qfcomaeasy, Twea & @ fao &
FE IANM T QT F AR W WY
o A= @ g
(&) afz &, o &% waEe
fre i aTe @1 T & AR
(7) T &R W} g FW ¥ fo
FTHRX FT F30 I3 @& 7
The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a) to (c). A statement is
laid on the Table of the House.

[Placed in Library. See No. LT-5738/
66].

AW qTAA w7 WY F fRT Arar § At
7ot & v qgew ¥ fag @ g
N grent fFar @ 9, 9 qfom-
@ET AT g AG W, a6t Agy

gé, T Tyt agt g, g W Ow
Frar & fiF fawelt @ &t agt
wy?

Dr. K. L. Rao: The hon. member's
guess is not correct. The shortage in
the reservoir was due to two reasons—
firstly the reservoir was overdrawn
in 1963 and a lot more of power was
genérated from it than it was design-
ed for; secondly in 1964 and 1965 for
two consecutive years, the rainfall
failed. Therefore, it is very unfortu-
nate that the reservoir has gone down
very much.

Pt

ot gew ergweE : § ag ot
argar g fF wa wit arre aty wy faorey
¥ A AW AT TORA & A1 T
F faorelt T X @Y, @Y xEy faaAr
faoretY =7 grer oY, wror fraAY wwr &
AR T T G I WY aER A qH

Dr. K. L. Rao: Rajasthan and M.P,
are equal partners in the Gandhi
Sagar reservoir. Therefore, power is
divided between them equally. Origi-
nally 9 lakh units per day were gene-
rated. Today it is generating 2 lakh
units, This is divided equally bet-
ween them.

st gww W wgAE . SN ¥
T ¥ qet fr fray st a o § 7
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Dr. K. L. Rao: That I have answer-
ed in the statement—no industries
were closed,

Mr. Speaker: If it has been given
in the statement, he need not answer
it.

ot TETEA et sy o, &
qg ST =gt g i am g
¥ qrT FY FHY F FTCr oY Ao W
B W § T EWR A §E ' TR
w1 Wt foig foar § 6 o fawelt &
wafum wfward dard § a9 ofy, suvry
mft @ swfaear § a1 2 W
, wfEa dad § S awer faser
et @ oK T as ®§ Y wEom
& gra e Ty § 9 faorir o
& IGRI H AOET T, T TR
w W 1§ fow faar g ?

Dr. K. L. Rao: It is quite so. For
agricultural pumping and for water-
supply schemes there has been no
power cut at all.

Dr. L. M. Singhvi: May I know
whether the power famine in Rajas-
than is due to failure in the planning
and conception of this dam or due
to overdrawing of water in 1963, and
whether government consider the
arrangements made by them to be ade.
quate to meet the shortage. Are they
in a position to assure that no great
retardation of jindustrial growth
in Rajasthan would take place as a
result of this?

Dr. K. L, Rao: I have already given
the reasons why the reservoir has
not come up, viz, there was over-
drawing and also failure of rainfall
unfortunately. With regard to the
other question whether Rajasthan can
be assured of power, it is quite so.
We have taken quite a large number
of steps, There is the Satpura power
station, atomic energy, from the
Bhakra system itself we expect power
and so on. I know the situation will
be diMcult for the next one year or
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two years in Rajasthan. It is very
unfortunate. Even so, we are trying
to connect the transmission lines from
the neighbouring areas so that we can
send in power from the neighbouring
lines. While we are trying to do our
best, I am afraid there will be some
amount of difficulty in Rajasthan
this year.

St WisTT TR AT A, § ag
AT wgar g fF ooger @t 9t e
T Redir far @ fog g a9 "
t =i =i w5 A W s
T TG § vaiE WT F AEH qFwg
FEEM F 15 8 "EAT a9 § AR
I Ay fEm # oFegd & amr

oA AT AT, AR | W)
g F1E TG T § A WY GEY AT L L

&t Wiw wre q7a o feaer q@
T g ?

qTYW REWT AR, HIET |
AT JIRA™ F A T AT 91ge
TF AL ¥ A §C IO o1 g Ag
o Ol g, 9 AW WRAT FQ &
ot @ & W N # | W IS
gferen faeft § g a<g & & g e
&t 7 & @ ST W I; F, T ALA
I gU A T A wg  fraar v
¥ gfawr @ & @ § 1 AR W
i faelt & ag AT & REN ¥
R IE fqaT 9X 98 Fgy § A IW
9T qg FGAT . . .

st WiETT are A HWE AT,
g A WA ¥ TE FIATT AT T §,
faeger ot At a@y L L .

weaw ARG . W9 YW TEE!
FTHTEAT QAT | WA W9 AR FgT ¥
o | fag &3, @ & e T
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oY WIE AW ATV g T
¥ fog & dae g . ..

=t gER w77 wBAW : FAl ARG
F TAGEAT G . L.

qER AEAY . WY O @A
HTTF YN g9 A § | R AT GF A
# goT AE FO A FER F qT 2w §
e AR qfdarie #Y maa TG@
&Rl | R |y wEr qEwy § s
THFEEL A Agewdr w a @E AW
FE AOET mId AG FIW |

(vrwm) . . . afwamie & §9
Tq g 9T | A § faw ag
A AT . . (TmEwd) L.
o g Brforg |

N Wiearw daar § g ST
arga § fF & Ay Wk s #@
fNfew fear 91 ¢F FEW TgH IET TG
FAT FEH FHATT 7Y WY Afew faar ar
2T 3% W o qaET g R
ga% faw Y freder @i ? oAk
IEFHY qT F F AT AT IqEH WL
T gifagi 7 @ 3| & fog, SEE
T & fag F ST AT AT 7

Dr. K. L, Rao: I want to submit to
this House that when this question
came, I took special steps to enquire
and get the correct information.
Therefore, a special officer was sent
out to the area to get the correct
information as far as possible.
According to the information we had
from him as also from the Govern-
ment of Rajasthan, there has been no
retrenchment of any staff. On the
other hand, fhe number of wagone
repaired in the railway workshop has
increased from 270 to 350 this month.

With regard to the question as to
who is to bear the loss and so on, it

MARCH 10. 1966

Oral Answers 4658
is unfortunate, nobody is responsible
for this. This has been due to an
accident and the rainfall not occur-
ring. Since there has been so far
hydro-electric power, at the moment
this is inevitable and the loss has got
to be borne by them.

&t WY @ d7Ev A9 Afed
fagm a1 a1 g ?

Mr. Speaker: He wants to
whether notice had been
them in advance.

know
given to

Dr. K. L, Rao: Yes; always wher-
ever we apprchend that there will be
difficulty, the parties are given notice.

ot gqw ey mTAg AT &
et TS & g @ gader
Y Y § ITHR N Hqra| F AW
faarsrwgrg ? afegiar . ..

WEqW WEWY : g &' AT 7%
wEwm?

ot guare fag: TEdT A

WETR REQT © AHT AL S AY

FXw@E?

st aoe fag: 7 oY, o
NI RIE |

W wERa: AT Ay T g
T |

&t quarw fag: aseqr & faoe
N FN R

Shri K. D. Malaviya: Has not rea-
lisation come to the Government that
in spite of the low cost of generation
of hydro-electric power now it is
perhaps necessary to revise the entire
thinking and to switch on again to
stcam generation plants for generat-
ing power because of these frequent
failures of rain?
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Dr. K. L. Rao: We always see that
there is a particular ratio between
hydel power and thermal power
which we want to attain. In, Rajas-
than also efforts are being made to
have a large amount of thermal
power added on to the system.

Shri Harish Chandra Mathur: In
view of the statement of the hon.
Minister, 1 fully appreciate the efforts
made. But it is obvious that for
another two years there would be no
further development but stagnation,
In this context, a reference was made
to some power being obtained from
Gujarat, about 20,000 KW. May 1
know how the matter stands, whe-
ther he is making any further efforts,
other than those stated here, so that
there is no stagnation, if not further
development?

Dr. K. L. Rao: It is true that we
were thinking of getting power from
Ahmedabad. But, unfortunately, the
Gujarat Government will not be able
to supply it after December 1966
Even to get that supply up to Decem-
ber 1966 we have to construct a new
line which will cost Rs. 1 crore and
the line will be ready only by the
end of October. So, it will mean
spending that amount to get power
just for two months. Therefore, we
had to give up that proposal. With
regard to further augmentation, I
have already submitted that we are
trying to expedite the Satpura
power in which Rajasthan has got
two-fifth share. We hope it will be
ready by the ‘month of October.

ot qoaTe fag : A& RRT A AR
g% 7 AT Y famm

weret WY . AT JIEg Ay
TATH 1T I8 R T |

st ayare fag: § ST AT Y
#fer TTUA F TR A S Gr AT |

s WERg: e ¥ qre ¥
g qaT G Y

PHALGUNA 19, 1887

Oral Answers 4660

st gore fag: @ wver foy &
e wYaw & A0 ) ool & wdewa
far o1 @ & O e W &
foq feaml # = A fed o wwy
o w ar § gAwt afeard aw v )
#t et ! oo o ghireafoga w
foff AT M A maw R § a1
Jatg M FI I E |

Wa RENAT | WO |

Shri Kapur Singh: May I ask whe-
ther the Government realise that to
grow fish for the purpose of human
consumption in a water reservoir
associated with the name of the
father of the mation is open to serious
objection?

Dr, K. L. Rao: There is nothing
wrong in it. Fish cannot take away
the power.

Shri Daji: First of all, the infor-
mation given to the Minister and
given by the Minister to the House, is
absolutely incorrect, because 50 per
cent power shedding has affected a
large part of the industries and even
street lights are not burning in hal?
of Rajasthan and halt of Madhya
Pradesh. You may check up that. 1
now come to my question. The hon.
Minister has stated that the reason
for this failure is overdrawing of
water in 1963-64. Is the Minister
aware that the Madhya Pradesh Gov-
ernment even now does not agree
that the water was overdrawn? If
what is stated by the Minister is true,
will he ensure that there is better
co-ordination between the Central
Water and Power Commission and
the Madhya Pradesh Government o
that the overdrawing of water is not

repeated? And what about the
scheme to connect Chambal with
Amarkantak.

Dr. K. L. Rao: There is no question
of arguing about the overdrawal of
water. The figures are there and the
Madhya Pradesh Government have
not said that it was not overdrawn.
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In fact, it was overdrawn beyond
capacity. While the capacity was 9
lakhs units a day, for whole 13
months it was drawn at the rate of 18
lakhs units per day. Regarding con-
necting Amarkantak with Chambal,
the Jubbalpur-Ittarsi line is being
expedited and we hope it will be
ready by the end of March.

WRITTEN ANSWERS TO
QUESTIONS

AfeEs FAN A4 WEARAH

*453. St TETTGYC TOEAY ¢
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Loan from U.S.S.R.

*454, Shri Karni Singhji:
Shri Bishwanath Roy:
Shri Bal Krishna Singh:
Shri Hem Barua:

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that the
Soviet Union have agreed to give
India commercial credit repayable
over a period of 10 years in order to
enable import of spare parts on com-
ponents for the industries set up
with Russian collaboration;

(b) the amount of the credit and
the terms and conditons under which
payment is to be made; and

(¢) the manner in which this is
proposed to be utilised?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The
Soviet Union has agreed to supply on
10 years’ deferred payment terms (a)
replacement equipments for the
enterprises built-up with the assist-
ance of USSR and (b) equipment
necessary for the fulfilment of the
production programme of the enter-
prises built with assistance of U.S.S.R.

(b) The terms of payment of the
credit are as follows:

(i) 13 per cent of the total value
within 30 days from the date
of conclusion of the contracts;

(ii) 73 per cent on presentation
of shipping documents; and

(iii) the balance 85 per cent to be
paid in 20 equal half-yearly
instalments, the first instal-
ment being due on the 1st of
October with respect to deli-
veries in the first half of the
calendar year, and on the 1st
of April with respect to deli-
veries ijn the second half of
the preceding calendar year.

There is no fixed ceiling for the
credit, and the items mentioned at
(a), to the extent suplied by U.S.SR.
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in the flve years 1966-1970, are
expected to be covered by these
deferred payment terms.

(¢) It is proposed to avail of this
facility for importing components and
replacement equipment for the Soviet
assisted projects so that the produc-
tion targets of these units for the
Fourth Five-Year Plan can be fulfil-
led.

Study of Insurance Problems

"455. Shri Vishwa Nath Pandey:
Shri Yashpal Singh:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to refer to the reply given to
the Starred Question No, 471 on the
25th November, 1965 and state:

(a) the nature of the Study Report
submitted by the former Cabinet Sec-
retary on Insurance Problems; and

(b) the reaction of
thereto?

Government

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). Shri Khera has submitted
the results of his studies on certain
Life and General Insurance problems,
namely, administration of the Life
Insurance Corporation, the problem of
investment of life funds and the prob-
lem of re-insurance. These are under
consideration of Government.

Flood Control Measures in Assam

*4p6. Shrimati Renuka Barkataki:
Shri P. C. Borooah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Team of Czecho-
slovak Flood Control Experts who
visited Assam have submitted a report
on the short term and long term flood
control measures in Assam; and

(b) it 80, the main features of the
report?

.study flood control measures.

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
No Czech experts visited Assam to
How-
cver, at the invitation of the State
Government a team of experts from a
Yugoslav firm of Calcutta inspected,
in November, 1965 the Brahmaputra in
the Mohonaghat area at Dibrugarh,
where experimental dredging for the
purpose of control of flood and erosion
is proposed to be carried out as per
decision taken in the Assam Flood
Control Board. The report from the
firm is awaited by the State Govern-
ment. )

(b) Does not arise.

Financial Rules

*457. Shri Bibhuti Mishra: Will the
Minister of Finance be pleased to
state:

(a) whether Government’s atten-
tion has been drawn to the ‘Indian
Nation’ (morning edition) dated the
28th December, 1965, published from
Patna reporting the speech of Shri
A. K. Roy, Comptroller and Auditor
General of India, that the financial
rules are a legacy from the British
Raj whceih did not trust our people and
culled for reappraisal of old rules as
many of them are now out-dated; and

(b) if so, Government’s reaction
thereto?
The Minister of Finance (Shri

Sachindra Chaudhuri): (a) Yes, Sir.

(b) It is not clear whether the Com-
troller and Auditor General was refer-
ring to rules of the Government of
India or of the State Governments.
As no specific rule or set of rules has
been mentioned by him and no con-
crete suggestions have been put for-
ward, the Government of India can
take no view and can only state that
their own financial rules are being
constantly revised or enlarged consis-
tent with requirements. Any sugges-
tion which the Comptroller and Audi-
tor General may make will as usual
receive earnest consideration,
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Beas Project

*458, Shri D. C. Sharma;
Shrimati Savitri Nigam:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the work on the Beas
Project is held up due to uncertainty
of aid; and

(b) if so, the steps being taken to
keep the work going?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) No,
Sir.

(b) Does not arise,
Reliet to Drought-Affected Areas

*459. Shri Hem Raj: Will the Minis-
ter of Finance be pleased to state:

(@) whether there is any proposal
under consideration to amend the Cen-
tral and State Rules for declaring any
areas as famine-affected and the mode
of calculation for the grant of relief
to the different States; and

(b) it so, its details?

The Minister in the Ministry of Fin-
ance (Shri B, R. Bhagat): (a) No.
There is only a proposal to modify the

policy of financial assistance to State
Governments for relief expenditure.

(b) The details of the proposal have
not yet been fully worked out.

Allocation for Social Services in Third
Plan

*460, Shrimati Renuka Ray: Will
the Minister of Planning be pleased to
state:

(a) the total cut in the allocation
for social services in the last year of
the Third Five Year Plan; and

(b) how is this being distributed
between the different nation-building
services?

The Minister of Planning (Shri
Asoka Mebta): (a) There has been no
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cut in the allocation for Soical Servic-
es in the last year of the Third Plan.
As against an anticipated expenditure
of Rs. 318.4 crores in 1964-83, the bud-
get estimate for 1965-66 is Rs. 411.3
crores and the likely expenditure is
estimated at about Rs, 413:9 crores.

(b) Does not arise.

~

Restrictions on Import of Drugs

*461. Shri Indrajit Gupta:
Shri P. C. Borooah:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Maurya:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it ig a fact that total
ban on imports of some essential drugs
and severe restrictions on others im-
posed by Government have produced a
major crisis in the medical field;

(b) whether Government are also
aware that as a result, treatment of
serious cases of illnesses is being seri-
ously jeopardised and black-market is
flourishing in medicines and drugs;
and

(c) if so, Government’s reaction in
+he matter?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a)
Government have not imposed a total
ban on import of any essential drug.
However, following the out-break of
hostilities with Pakistan, the list of
importable items was abridged so as
to include the most essential drugs to
ensure that within the limted amount
of foreign exchange available the
maximum quantity of these essential
drugs could be imported. Other drugs
are also permitted to be imported by
the Established Importers upon specific
requests from them, if they are consi-
dered essential,

(b) Government have not received
any reports either of any crisis ip H}e
medical institutions or of difficulties in
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the treatment of serious caseg of dise-
ases on account of shortage of drugs.
Complaints have, however, been re-
ceived regarding the shorlage of
certain special drugs such as Contrast
media for X-ray, anti-cancer drugs,
special anaesthetic drugs such as
Thiopentone Sodium, anti-tubercular
drugs for drug resistant cases etc. In
those cases the grant of ad hoc
licences for their import were recom-
mendad to the Chief Controller of
Imports and Exports. Government
have received no reports of any black
market flourishing in drugs and
medicines.

(¢) The following action has already
been taken with a view to meet the
situation arising out of shortages:—

(1) An ad hoc ceiling of Rs. 1.3
crores was sanctioned from
rupce sources and the S.T.C.
has entered into contract for
import of essential raw mate-
rials. The first shipment has
already arrived and is under
clearance,

The State Drugs Controt
authorities were advised to
weed out non-essential drugs
while recommending grant of
licences for import of raw
materials,

The list of Essential Drugs
published in the Import Trade
Control Policy was revised
to cover only the critically
essential drugs so that estab-
lished Importers could im-
port only those items. Barter
deals and Export Promotion
Scheme licences were also re-
commended to be made valid
for the import of only criti-
cally essential drugs.

(2

3

=

(4) Import licences for special
drugs required for personal
use were recommended- liber-
ally,

(5) Attempts are being made In
collaboration with the C.S.IR.
to develop essential drugs
from indigenoug sources,

Central Government Hostel in Madras

*462. Shri R. Ramanathan Chettiar:
Will the Minisier of Works, Housing
and Urban Develop t be pl d to
state:

(a) whether Government are aware
of  the considerable inzonvenience
caused to the Central Government
Officers and Members of Parliamentary
Committees visiting Madras for want
of any Central Government Hostel
just on the lines of the one set up at
Calcutta;

(b) if so, whether Government have
under consideration any proposal to
build some such Hostel in Madras too:
and .

(c) when this project Is likely to
be taken up and completed?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) to (c). There is no pro-
posa] for building a hostel in Madras.
However, a rest house for Central
Government Officers will be provided
in the office building under construc-
tion at Haddows Road. The building
is expected to be completed by June
this year. Meanwhile a rest house is
being run in the residential flats at
No. 12, Haddows Road.

D.V.C. Audit

*463. Shri Mohammad Elias:
Dr. Ranen Sen:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that expen-
diture on Damodar Valley Corporation
Audit is on continuous increase for
the last few years, although there has
been a substantial reduction in the
works of the Damodar Valley Cor-
poration; and

(b) whether it is also a fact that
due to the employment of a large
number of employees in the Audit
Section without enough work, the
Audit is indulging in unnecessary
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work leading to wastage of time and
money?

The Minister of Irrigation and Power
(Shri Fakbruddin Ahmed): (a) No,
Sir,

(b) No, Sir.

National Defence Remittance Scheme

*464. Shri Jashvant Mehta:
Shri Yashpal Singh:

Will the Minister of
pleased to state:

Finance be

(a) the amount receiveq in terms ot
foreign exchange under the National
Defence Remittance Scheme up-till
now; and

(b) whether Government have tak-
en any decision to extend the Scheme
beyond the 28th February 19667

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Rs. 27°20
crores upto 8th March, 1966.

(b) Yes, Sir. As announced in the
Press Note dated the 23rd February,
1966 the Scheme has been extended
upto 31st May, 1966.

Credit from Hungary ¢

*465. Shri P, C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether 3 Hungarian delegation
recently visited New Delhi and offer-
ed credit and economic collaboration
to India;

(b) if so, the precise offer made by
the delegation; and

(¢) Government’s reaction thereto?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (¢).
During his recent visit to India, the
Prime Minister of the Hungarian Peo-
ple’s Republic offered a Government
Suppliers’ Credit of Rs. 25 crores for
India’s economic development. The
Government of India has accepted the
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offer. The detailg of the credit includ-
ing the purposes for which it will be
used will be negotiated later.

Scarce Raw Materials for Industries

©466. Shri Narayan Reddy:
Shri Rameshwar Tantia:
Shri Himatsingka:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that the
Planning Commission propose to set
up a central agency to undertake de-
tailed planning for long-term import
and distribution of scarce raw mate-
rials to industries;

(b) if so, the details of the proposal;
and

(c) when the final decision is likely
to be taken?

‘The Minister of Planning (Shri
Asoka Mehta): (a) No, Sir.

(b) and (c). Do not arise.

Payment for Import of Food Partly im
Dollars

*467. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shrimati Maimoona Sultan:

Will the Minister of
pleased to state:

Finance be

(a) whether there is any move by
the U.S. Government to make India
pay for the imported food, partly in
dollars; and

(b) it so, the dollar and rupee con-
tents of these imports?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Payments
for food imported under the current
U.S., Public Law 480 are made in
However, payment for the
freight hag to be made in dollars
No change is contemplated with re-
gard to either of these in teems of
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agreements already signed. It is not
possible to say at present what the
position will be when the present
Public Law 380 expires in December,
1966 and is replaced by g new Act.

(b) Does not arise.

Voluntary Discl e of C led
Income

*468. Shri Bhagwat Jha Asxad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
8hri P. C. Borooah:
Shrimati Savitri Nigam:

Will the Minister of
pleased to state:

Finance be

(a) whether the scheme of volun-
tary disclosure of concealed income
has been a success; and

(b) the amount
under this scheme?

so far disclosed

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) The scheme has not been as pro-
ductive as was expected.

(b) An amount of Rs, 27'26 crores
has been disclosed upto the end of
February, 1966, according to informa-
tion so far available,

Cut in Imports Under PL 480

*469. Shri Vishwa Nath Pandey:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No, 623 on the 2nd
December, 1965 and state:

(a) whether Government ‘have
since taken a decision on the proposal
to cut down the imports of certain
commodities other than foodgrains
under PL 480;

(b) it so, the details and the basls
thereof; and

(c) its repercussion on the Indian
economy?
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The Minister of Finance (Shri
Sachindra Chaudhuri): (a) It has been
decided to consider proposals for each
commodity individually on merits
when the need for import arises.

(b) .and (c). Do not arise.

Forged currency notes in Circulation
in Delhi

*470. Shri D. C. Sharma:
Shrimati Sivitri Nigam:
Shri Kajrolkar:

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that forged
100 and 10 rupee currency notes have
been in circulation in Delhi for some
time;

(b) if so, the number of cases detec-
ted so far; and

(c) the action takepn to check their
circulation?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The Delhi Police detected 57 cases of
forged currency notes of the denomi-
nation of Rs, 100 and one case of
Rs. 10/- during the period from 1st
January, 1965 to 31st January, 1966.

(¢) The notes are taken over by
police for investigation and are not
allowed to be circulated further. The
Delhi Police have arrested 15 persons
in connection with the above and with
their arrest a notorious gang of
utterers of forged notes scems to have’
been liquidated in Delhi,

Request to International Monetary
Fund and World Bank for Assistance

*471. Shri Narayan Reddy:
Shri Rameshwar Tantia:

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that India
have approached International Mone-
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rary Fund and the World Bank to
assist her to tide over its present
balante of payment @ifﬁcultics;

(b) whether any Delegation visited
U.S.A, to explain India's position in
this regard; and

(¢) if so, the mature of response?

The Minister of Finance
Sachindra Chaudhuri); (a) to (¢).
Discussions have been taking place
between the specified International
Institutions and the Government of
India as a continuous process of con-
sultation and consideration of the
economic situation and foreign ex-
change needs. These discussions are
regarded as confidential by both par-
ties.  Further, it is not in the public
interest to disclose the nature of the
discussion or of the responsec.

(Shri

U.N. Team Report on Family Planning

*472. Shri Vishwa Nath Pandey:
Shri Dhuleshwar Meena:
, Shri Ramachandra Ulaka:

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Starred Ques-
tion No, 621 on the 2nd December,
1965 regarding the U.N. Team Report
on family planning and state:

(a) whether Government have re-
ceived the final Report from the UN.
Team;

(b) if so, the main features of the
Report; and

(c) the reaction of Government

thereto?

The Minister of Health and Family
Planning (Dr. hila Nayar): (a)

No, Sir,
(b) and (c).

Do not arise.

Indraprastha Power Station

*473. Shri D. C. Sharma:
Shri Onkar Lal Berwa:

Will the Minister of Irrigation and

Power be pleased to state:
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(a) whether it is a fact that an
American firm was given a contract
to install three turbo-generators at
the Indraprastha Power Station, New
Delhi, when Indian firms could do the
work at lesser cost;

(b) whether any inquiries have been
made into the matter;

(¢) if so, with what results; and

(d) the action taken on the findings
of inquiry into the matter?

The Minister of Irrigation and
Power (Shri Fakh-uddin Ahmed): (a)
to (d). Three turbo-generator sets of
50/62.5 MW capacity each for the
Indraprastha Power Station Extension
Project were purchased from General
Electric Company, U.S.A. under the
bulk purchase contract placed on them
by the Government of India. The
work of erection of these three turbo-
generators was awarded to M/S Inter-
national General Electric Co. (India)
Private Limited after negotiations at
a total price of ¢ 406,060 plus
Rs. 10,54,730.

2. Erection of turbo-generators is a
specialised work. Practically in all
thermal Power Stations, except where
the machines are supplied by USSR,
the work of erection of turbo-gene-
rators and boilers has been entrusted
to the respective suppliers of the
cquipment together with commission-
ing of the equipment. Identical machi-
neg supplies to Talcher and Paras
are being erected by the suppliers.
The price at which this contract was
cntered into was considered reason-
able by the technical experts.

Even if ercction work was entrusted
{o some other agency, the supervision
of eraction work has to be entrusted
to the supplier for ensuring commis-
sioning and performance guarantee in
volving a payment of Rs, 8 to 10 lakhs
in foreign exchange.

3. The sub-commitiec appointed by
the Delhi Thermal Project Coatrel
Board for the purpose of examining
the awa'd of the contract inr erection
went into al] these aspects. With a
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view to ensuring satisfactory and
quick completion of the job it was
finally considered desirable to follow
the existing practice and make the
supplier of the equipment responsible
for its erection also. Thus the deci-
sion to award the work relating to
ercction of turbo-generators to IGE
(India) was taken after a careful
consideration of all the aspects of the
case including technical and financial,
and had the approval of the Delhi
Thermal Project Control Board and
Delhi Electric Supply Committec.

In view of the above, the points
raised in parts (b), (¢) and (d) of
the question do not arise,

Raid on Astrologer’s House in Delhi

*474. Shri Madhu Limaye:
Shri S. M. Banerjee:
Shri Warior:
Shri Manoharan:
Shri Vasudevan Nair:
Shri H. N. Mukerjee:
Shri Harj Vishnu Kamath:
Shri Daji:

Will the Minister of Finance be
plcased to refer to the reply given to
Starred Question No. 180 on the 24th
February, 1966 regarding raid on astro.
loger’s house in Delhi and state:

(a) whether the astrologer referred
to therein or his sons or all of them
have any relations, dealings or asso-
ciation with the firms of M/s Chaman-
lal Brothers in Delhi and Bombay;
and

(b) whether the offices and/or resi-
dences of firms of M/s Chamanlal
Brothers and their associates had been
raided by any Government investigat-
ing agoncy in connection with the
drive against un-accounted money or
foreign exchange violations?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) The astrologer referred to is pre-
sumably Shri L. Haveli Ram. It s
understood that one of his sons, Shri
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Kewal Ram was an employee of M/s.
Chamanlal Brothers.

(b) The offices of Messrs Chaman-
lal Brothers as well as those of
Chamanlal Overseas Ltd., Steel (Pvt.)

Ltd.,, and the residence of Shri
Naraindass, father-in-law of Shri
Chamanlal were searched in Delhi.

The business premises of M/s Ruby
Industries and M/s Joshi Traders in
Delhj occupied by Shri Kewal Joshi,
an employee of Chamanlal Brothers
were also searched. In addition, the
business premises in Bombay and
Cochin of certain firms associated
with Chamanlal Brothers were also
searched.

Income-Tax Rebate to Cashewnut
Export Industry

1851, Shri A. K. Gopalan: Will the
Minister of' Finance be pleased to
state:

(a) whether it ig a fact that the
Southern India Chamber of Commerce
has requested the Central Board ' of
Direct Taxes for the extension of
income-tax rebate to the Cashewnut
export industry; and

(b) # so, Government's reaction
thereto?
The Minister of Finance (Shri

Sachindra Chaudhuri): (a) Yes, Sir.

(b) The Southern India Chamber
of Commerce has been informed that
the rebate of tax available under the
annual Finance Acts to manufacturers
of specified commodities for export
will be available also to persons who
convert raw cashewnuts into cashew
kernels for export.

Ballemiela Project

1852. Shrl Ram Harkh Yadav:
Shri Murli Manohar;

Will the Minister of Irrigation and
Power be pleased to state the total
expenditure involved in the Ballemiela
Project and when it is likely to start
funictioning?
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The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
The Balemiela Hydro-electric Project
ig estimated to involve a total outlay
of ‘Rs. 45.83 crores.

The Project is expected to start
supplying power from about the end
of 1968 when the 1st generating unit
is expected to be commissioned. All
the works under this project are ex-
pected to be completed by March,
1971,

Contraband Watches seized near
Rajkot

1853, Shri Ram Harkh Yadav: Will
the Minister of Finance be pleased
to state:

(a) whether 800 contraband watches
worth about Rs. 2 lakhs have been
seized in Jodia Town, 50 miles from
Rajkot by Excise officials in the last
week of January, 1966; and

(b) if so, the details of the seizure
and smuggling?

The Minister of Finance (Shri
Sachindra Chaudhuri): (s) and (b).
Between 21st January, 1966 and 6th
February, 1966, the Police authorities
in collaboration with the Customs
staff, seized 1497 watches valued at
about Rs. 1,40,000 in the village Jodiya
near Rajkot. Some other contraband
goods such ag mechanical lighters,
lighter flints and cigarettes valued at
about Rs. 22,300 L,ave also been seized
Investigations made so far indicate
that these goods were smuggled from
Dubai in the Persian Gulf in a vessel
which has also since been seized
Five persons have been arrested in
this connection. Further investiga-
tions are in progress.

Treatment of Bites by Scorpion

1854. Shri Ram Harkh Yadav: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether Israel has developed a
highly efficacious serum against the
bite of yellow scorpion and snakes;
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(b) if so, whether Government have
experimented with the serum for use
in India; and

(c) if so, with what result?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Government have no information on
the subject.

(b) and (c). Do not arise.

Manufacture of Sluice and Lock
Gates

1855. Shri Sidheshwar Prasad: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Unstarred Question No. 1316 on the
26th November, 1965 and state:

(a) the progress made in the manu-
facture of sluice and lcck gates in the
country;

(b) the progress made in the design-
ing and manufacture of high head
gates; and

(c) the approximate internal and
foreign demands for the next five
years?

The Minist of Jrrigati and
Power (Shri Aakhruddin Ahmed):
(a) Sluice gates with low heads and
lock gates are already being manu-
factured in som= of the existing work-
shops in the country.

(b) A number of workshops are in-
terested in the manufacture of high
head gates, if detailed designs and
drawings are made available to them.
A proposal ffor seiting up a Gates
Design Cell in the Central Water and
Power Commission to prepare such
designs and drawings, is under con-
sideration.

(c) The total demand for gates for
continuing schemeg of the Third Plan
and for schemes proposed to be taken
up during the Fourth Plan is esti-
mated at about 77,000 t.nnes out of
which 25,000 tonnes will be for high
head gates. It is too early to assess
the foreign demand for these gates.
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Agricultural Imcomes

1856. Shri Sidheshwar Prasad: Will
the Minister of Finance be pleased to
state:

(a) whether any attempt has been
made by the Central Statistical Orga-
nisation, or the Reserve Bank of India
or any other Government Organisa-
tion to study the fluctuations in the
real agricultual incomes;

(b) if so, for which period, on what
‘basis and what are the findings; and

(¢) if not, the reasons therefor?

The Minister of Finance (Shri
‘Sachindra Chaudhuri): (a) to (¢).
Estimates of changes in the net out-
put of agriculture (i.e. incomes ori=-
ginating in agriculture) are compiled
‘by the Central Statistical Organisa-
tion, in both current and constant
prices, as a part of its annual esti-
mates of national income. The basis
of estimation is indicated in the Final
Report of the National Income Com-
mittee. A statement showing changes
in the net output of agriculture in
in real terms (i.e. at 1948-49 prices)
during the years 1950-51 to 1964-65 is
laid on the Tabla of the House.
[Placed in Library. See No, LT-5735/
66].

According to a study entitled “Dis-
tribution of Income in the Indian
Economy: 1953-54 to 1956-67" pub-

lished in September, 1962 Reserve
Bank Bulletin, the farm household as
a group improved its total income by
3.5 per cent during 1953-54 to 1956-57.
Within the farm houschold group the
high income group suffered a decline
of 8 per cent in its total income and
4 per cent in the income per house-
hold, while the low income group im-
proved its position both in total in-
come and per household income by
5 per cent and 2 per cent respectively.

2731(Ai)LSD—3.
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Indo-Commercial Bank

1858. Shri M. P. Swamy: Will the
Minister of Finance be pleased to
state:

(a) the percentage of deposit amo-
unts which still remain unpaid to the
depositors of ths erstwhile Indo-
Commercial Bank (now merged with
the Punjab National Bank);

(b) whether the entire balance
amount will be paid back in tull to
the depositors;

(c) if 8o, when the balance will be
paid; and

(d) whether any action was taken
against the directors of the Indo-
Commercial Bank, for mismanaging
the affairs of the Bank?

The Minister of Finance (Shri
Sachindra Chaudhurf): (a): 10.3 per
cent,

(b) and (c). The transferee bank is
taking adequate steps for protecting
the interests of the depositors and for

ensuring that the amounts still due
to them will be paid in full. But it
is not possible to anticipate at this

stage when further payments will be
made.

(d) A sum of Rs. 15 Jakhs has been
recovered on an ad hoc basis {rom
the ex-managing director. The ques-
tion of recovering the advances, the
repayment of which has already been
guaranteed by him or by his associa-
tes and of obtaining, #f necessary, a
comprehensive guarantee for ensuring
the payment of the amounte which are
still due to the depositors is under
consideration.

Government Offices in Agra

1859, Shri S. N. Chaturvedi: Will
the Minister of Works, Iousing and
Urban Development Le pleased to
state:

(a) the names of the Central Gov-
ernment Offices located in Agra in
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private rented buildings and the ren$
paid in each case;

(b) whether Government have or
had any intention of constructing
their own buildings for these Offices,
for example, Income-Tax Office; and

(c) if so, the difficulty in giving
effect to it?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Kbanna): (a) to (c¢). The information
is being collected and will be laid on
the table of the House.

Government Offices in Agra

1860. Shri S. N. Chaturvedi: Wil
the Minister of Works, Housing and
Urban Development be pleased to
state:

(a) whether there is any proposal
to move some Central Government
Offices from New Delhi to Agra;

(b) if so, which and when; and
has

(¢) whether accommeodation
been found for them?

The Minister of Works, Housing an@
Urban Development (Shri Mehr Chandl
Khanna): (a) No.

(b) and (c). Do not arise.

Income Tax Officecrs Class II

1861. Shri D. C., Sharma; Will the
Minister of Finance Le pleased to state:

(a) the number of applications re-
ceived by the U.P.S.C. for the In-
come Tax Officers’ (Class II) Exami-
nation to. be held in May, 1966;

(b) whether it is a fact that the:
marks obtained by the candidates im
this examination will only be quali-
fying in nature for the purpose of
selecting them for interview and these
will not be taken into account for
final selection;
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(c) if so, the considerations neces-
sitating a deviation from the conven-
tional practice of counting the marks
obtained by a candidate in written
examination plug intervicw marks for
final selection as being done in the
case of appointment to the ILA.S.
Section Officers, Assistants and other
similar cadres; and

(d) whether Government have re-

ceived any representations in  this
connection and the action taken
thereon?

The Minister of Finance (Shri

Sachindra Chaudhuri): (a) The num-
ber of applications received up-to-date
is 32129.

(b) The test will be qualifying in
nature. The candidates who attain
the minimum standard, to be decided
by the UPS.C,, will be called for
interview.

(c) A written test as an aid to selec-
tion is not a deviation from the past
practice of the Commission.

(d) No, Sir.

Development of Suraj Kund

1862, Shri Vishram Prasad:
Shri Bagri:
Dr. Ram Manohar Lohia;
Shri Yashpal Singh:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that Suraj
Kund, a historical tank near Gurgaon,
would be developed as a tourist and
health resort;

(b) if so, the details thereof and
the total expenditure to be incurred
thereop; and .

(c) when the work is likely to
commence?

The Minister of Health and Family

Plamning (Dr. Sushila Nayar): (a)
The area round Suraj Kund is being
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developed as a tourist attraction. The
question of developing the Kund into
a health resort is under considera-
tion.

(b) and (c). An expenditure of
Rs. 2,35,560 has so far been incurred
on the conmstruction of a cafeteria,
pavilions for picknickers, car park,
staff quarters and provision of water
supply and electricity.

A provision of Rs. 1,50,000 has been
made by the Government of Punjab
in the IV Plan for the preservation of
environs, aforestation, improving the
holding capacity of the tank and the
nearby rain-fed lake, provision of re-
creational facilities like boating in the
lake, turning the forest around the
lake into a bird sanctury and provi-
sion of facilities for fishing. The Gov-
ernment of Punjab have stated that
the work is likely to commence in
1966-67.

Checking of Inflation

1863..Shri Prakash Vir Shastri:
Shri Hukam Chand
Kachhavaiya:
Shri Jagdev Singh
Siddhanti:

Will the Minister of Fimance be
pleased to state:

(a) the progress achieved in check-
ing the inflation;

(b) when it js likely to be brought
under full control; and

(c) whether the efforts made so far

have produced any effect on rising
prices?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (c).

Although prices have shown a mea-
sure of stability in recent months, the
underlying situation continues to be
difficult. It is Government’s policy
to increase production, augment sup-
plies to the extent feasible through
imports, ensure equitable distribution
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of essential commodities through rat-
ioning and specific price and distri-
bution controls, and to check demand
through fiscal and monetary restraints.

Relief to Pensioners

1864. Shri S. M. Banerjee:
Shri P. R. Chakraverti:

Will the Minister of Finance be
pleased to state:

(a) whether Government Pensioners’
Association has recently represented
to Government for a better deal; and

(b) if so, what are their demands
and the steps taken by Government
to meet the same?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.
Government have been receiving re-
presentations from the various Gov-
ernment Pensioners’ Associations for
a better deal

(b) The demands put forth by the
Government Pensioners’ Associations
relate mainly to (i) Grant of dearness
relief to pensioners on par with ser-
ving personnel, (ii) Restoration of
commuted portion of pension to pen-
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sioners who outlive the commutation
period, (iii) Income-tax relief to pen-
sioners and (iv) Introduction of a
Minimum Pensions Bill. The demands
have been carefully considered by
Government from time ¢o time but it
has not been found possible to accede
to them.

Drinking Water Board

1865. Dr. L. M. Singhvi: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether the drinking water
Board has been reconstituted or dis-
solved; and

(b) if so, the details thereof?

The Minister of Health and Family
Planping (Dr. Sushila Nayar): (a) and
(b). The Drinking Water Board has
not been reconstituted or dissolved.
Changes have, however, been made
in the Chairmanship and Membership
of the Board from time to time as the
individuals concerned could not con-
tinue to serve on the Board owing to
changes in their spheres of duties.

The original and present composi-
tion of the Board are as indicated
below:

Origina] Composition

- Shri Balwant Raj Mehta

—

Chairman.

2. Dr. K. L. Rao, M.P,,
(Member)

3. Shri R. R. Morarka, M.P.
(Member)

4. Shri G. Mukbherji,
Joint Secretary,
Ministry of Health.

(Member)

5. Shri N. V. Modak,
Consulting Public Health
Engineer, Bombay.

(Member)

Present composition

Shri D. P. Karmarkar, M.P,
Chairman.
Shri R. R. Morarka, M.P,,
(Member)
Shri Gian Prakash,
Joint Secretary,

Ministry of Health and

Family Planning.
(Member)
Shri N. V. Modak, Consulting
Public Health Enpgineer,
Bombay,
(Member)

Shri M. P. Dube, ML A.
Madhya Pradesh.
(Member)
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Original Composition
76. Shri S. Rajagopalan, T
D.D.G. (PHE), Dte. GHS.
(Member)

7. Shri B. S. Srikantiah,
Deputy Secretary,
Ministry of Health.

Member-Secretary.

US. Aid

1866. Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Finamce be
pleased to state:

(a) whether Government have re-
ceived any report from U.S. Agency
for International Development in
which stress has been laid on the
consolidation and fuller utilisation of
the existing industrial capacity ex-
pansion; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) A prelimi-
nary study has been made in the U.S.
Agency for International Development
on the effects of import liberalisation
on increased utilisation of industrial
capacity in India.

(b) This is an internal study made
by the ALD. and Government has
no specific views to express thereon.

Electricity Supply to Rural Areas

1867. Shri Madhu Limaye:
Shri Kishen Pattasyak:
Shri Jagdev Simgh Siddhanti:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have made
any analysis of the utilisation of the
electricity supplied to rural areas;

(b) how much of the total electricity
supplied is used for domestic light-
inyg ete. in towns, kasbas and villages
with a population of 2000 or less, how

" Shri S. Rajagopaian

Present Composition

Deputy Director General
(PHE) Dte. GH.S
Member-Secretary.

much for irrigation; how much for
small and cottage industries (in per-
centage and absolutely); and

(c) the steps Government propose
to take to extend electricity to newer
rural areas and to stimulate their use
for the purposes of irrigation and
small and cottage industries?

The Minister of Irrigation and Pow-
er (Shri Fakhruddin Abmed): (a)
and (b). Most of the State Electricity
Boards do not maintain separate data
in respect of electricity consumed in
localities with a population of 2,000
and less. A statement showing the
electricity sales in the rural areas as
far as available with the various State
Electricity Boards is laid on the Table
of the House. [Placed in Library.
See No. LT-5737/66].

(c) Ag a measure of Central Assis-
tance loans are beipg given for rural
electrification at 5% per cent., in res-
pect of which only interest is payable
during the first five years and there-
after principal plus interest are pay-
able jn 20 annual equated instalments.

2. To ensure active participation of
rural population with electrification,
a scheme of establishing rural electri-
city Co-operatives on an experimental

re is under ation. Var-
ious State FElectricity Boards have
been requested to earmark certain
areas for the purpose.

3. In accordance with the recommen.
dations of the conference of Chairman
of Electricity Boards held in Novem-
ber. 1965, State Governments/Electri-
city Boards have been requested to
take the following steps with a view
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to encouraging agriculturists to use
electricity for pumping purposes:
:

(i) Some of the Boards take a
long time in sanctioning elec-
tricity connections for agri-
cultural uses. A time limit
should be set by the Boards
for giving such connections so
that the agriculturists can get
the benefit of pumping in the
cultivation season;

(if) during the period when there
is no water in the well or
during rainy season when
water from the well is not
required for irrigation pur-
poses, minimum consumption
guarantee may not be insisted
upon from the agricultural
consumers,

(iil) in certain States, ‘No ob-
jection’ certificate has to be
obtained by agricultural con-
sumers from a number of
authorities before they are
able to get electricity con-
nections. Ways and means
of cutting down these delays
to eliminate undue hardship
to the agricultural consumers
should be considered;

(iv) no electricity duty should be
levied on consumption of
electricity for -agricultural
uses.

4. With a view to securing a more
uniform pattern, the following simnli-
fications and liberalisation of term:
and conditions for the supply of elec-
tricity to agricultural consumers have
been recommended for consideration
of the States:

(i) Minimum consumption guaran.
iec may be fixed at a maxi-
mum rate of Rs. 35 per con-
nected horse power per an-
num,

(#1' The cost of distribution lines
ghould not be charged to the
agricultural consumers at all;
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(iii) the cost of the service lines
beyond 100 ft. may be recov-
ered by the Board from the
agricultural consumers in-
stead of lum sum on 60
monthly instalments without
interest;

(iv) security deposit equivalent

to two months’ average con-

sumption may be accepted as

the standard pattern.

5. In order to enable the average
agriculturist to take to greater use of
electricity for irrigation purposes, it
has been decided to subsidise agri-
cultural rates. wherever it i more
than 12 paise per unit so that the
agriculturists do not have to pay more
than this rate and the Boards are
also not incur a loss.

6. The pattern of Central Assistance
for subsidising the capital cost of
pump sets have. also been further li-
beralised to ensure that all private or
co-operative lift irrigation schemes
such as pump sets, tubewells, filter
points, etc. will be eligible for gubsidy,
ranging from 25 per cent to 50 per
cent the subsidy being shared equally
between the Centre and the States.

Multi-Storeyed Garage in New Delhi

1868. Shri Yashpal Singh:
Shri Bagri:
Shri Vishram Prasad:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Utiya:

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2141 on the 9th December,
1965 regarding the multi-storeyed
garage in New Delhi and state the
progress made in this regard and
when it is likely to be ready?

The Minister of Health and Family
P g (Dr. Sushila Nayar): The
plans are ready and the Delhi
Administration to whom & request for
allotment of funds was made by the
New Delhi Municipal Committee gre

s

"

dering the \
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Research im Birth Control

1869. Shri Yashpal Simgh:
Shri Bagri:
Shri Vishram Prasad:
Dr. Ram Manohar Lohia:
‘Shri Utiya:
Shri Kishen Pattnayak:

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Unstarred .Ques-
tion No. 2152 on the 9th December,
1965 regarding Research in Birth
Control and state:

(a) whether research has been con-
ducted on the efficacy of the flower
called “Plasu” as a drug for birth
<ontrol;

(b) if so, the details of the research
and how far it has proved effective
for birth control; and

(c) whether Government propose to
grow Plasu flower in other States in
the event of its proved efficacy?

-

The Minister of Health and Family
Planni: (Dr. Sushila Nayar): (a)
and (b). Not so far. The State Gov-
ernment of Kerala have reported that
their Director of Indigenous Medicine
proposes to do some research in the
efficacy of this ‘lower’ in birth con-
trol during the year 1966-67. The
Director has also been instructed by
the State Government to send sam-
ples of the flower to the Indian Coun-
<il of Mecdical Research.

(c) Does no! arise at present.

Conference of Building Societies

1870. Shri Yashpal Singh:
Shri Bagri:
Shri Vishram Prasad:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Utlya:

Will the Minister of Works, Hous-
ing and Urban Develorment be pleas-
ed to refer to the reply given to Un-
starred Question No. 2159 on the §th
December, 1968 regarding the Com-
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ference of Building Societies and
state;

(a) whether the proceedings of the
Conference have since been received
by Government;

(b) if so, the details of the pro-
ceedings; and

(c) the reaction of Government

thereto?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) No,

(b) and (c). Does not arise.

oA« fafeeay

1871. &t To o faardd: &gt
e qar afca AR J3) 3g
AT FY FAT H F

(%) a7 aeF & v § fs aFr
Y fafecar F fau e ¥ oF yoeT
et M Fro fag gradr &

(=) ¥aT37 IR F R T -
TP FT & A W F a7 Fafwcar
& forq 3 &7 fasme g ST &1 @
Ham s ; W

() afz ot qrgw fawr & w0

s 71T § 7
e aqy i e an
(wo EtET AT ):  (F) FA«ET

ot & f wdreT ¥ &1 F1 garer A
o gfrg & wal @ £P qHEATT
arq frat mr ¢

(=) = (7). T dfg & 99
q5g A g WX qEET A0 &
w0 feagra fady S wT-qoRr
sTEsAL |
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qw G & fawd

1872. =t a¥ : 7T faw Wt TR
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s gfear 7 1 wWad, 1966 ¥
geafafran aqr Gwifmaw atgel & a9
gY OF 47 & 7% fagd e w0l ¥
o ey §7

fa sy (w7 metex w@YERY):
FER ¥ degfafmm sk dwifoaw
foelt g1 F TR UF T F 77 fad ot
T FT ST 79 foay fvar 5 oo 4
¥ faad @ & foag 9 qiaT g ST
ot STaT QT ST wAT Fw T o
e |

Backward Areas

1873. Shri Hem Raj:
Sbri Daljit Singh:

Will the Minister of Planning be
pleased to refer to the reply given to
Unstarred Question No. 410 on the
11th November, 1965 and state:

(a) whether the replies of the State
Governments regarding Backward
Areas have since been sifted; and

(h) if so, the outcome thereof?

The Minister of Planning (Shri
Asoka Mehta): (a) and (b). The
Planning C« isgsion has considered
the replies received from the State
Governments, and it is proposed to
ask the State Governments to keep
the needs of the more backward areas
in view, at the time of drawing up
the detailed programmes of their
Fourth Five Year Plan.

Gold Bonds Scheme

1874. Shri EKarni Singhji: Will the
Minister of Finance be pleased to
state:

(a) whether it is proposed to extend
to the contributors under the Gold
Bonds Scheme of 1962. the same con-
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cessions and facilities as are being
enjoyed by the contributors under
the recent Gold Bonds Scheme so as
to bring the former on par with the
latter;

(b) if so, the details thereof, and

(¢) if not, why not?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.

(b) Does not arise.

(c) The reasons are:

(1) it is not usual to revise the

terms of past loans every
time a new loan is floated;

(2

-

expression of the value of
Gold Bonds in terms of
weight of gold of .995 fine-
ness would present difficul-
ties;

(3) revision of terms and condi-
tions of earlier Gold Bonds
would result in retrospective
revision of interest rates and
consequently tax assessments,
leading to administrative
difficulties; and

(4) the extension of tax conces-
sions in respect of Gift Tax
and Estate Duty which are
of restricted application, to
the earlier bond holders
would present difficulties re-
garding determination of who
was the initial subscriber for
the purpose of the Gift Tax
and in ascertaining which of
the successive holders, if any,
of the Bonds would be entitl-
ed to Estate Duty exemption

~

8 ling of Watch

1875. Shrimati Maimoona Sultan:
Will the Minister of Fimance be
pleased to state:

(a) whether the Customs authori-
ties recently seized over 500 smug-
gled wrist watches from locker in a
safe deposit vault in Bombay;
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(b) if so, whether it is a fact that
the smuggling of watches into the
country is still rampant and Govern-
ment’s precise estimate in this regard;
and

(c) the steps taken by Government
to stop smuggling?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir;
517 wrist watches were seized by the
Bombay Customs officials from a safe
deposit locker in a bank in Dongri,
Bombay, on 2nd November, 1965,

(b) Smuggling of watches into
India still exists. However, it is not
possible to make a precise estimate
in this regard.

(¢) The following are the principal
measures adopted to check smuggl-
ing:

(i) systematic rummaging of sus-
pected vessels and aircrafts;

(ii) regular as well as surprise
patrolling of vulnerable sec-
tions of coast line and land
borders;

(iii) close follow-up of informa-
tion;

(iv) imposition of heavy penalties
under the Customs Act in-

cluding confiscation of contra-
band;

(v) prosecution in proper cases;

(vi) setting up of a Directorate
of Revenue Intelligence at
the Centre to co-ordinate
anti-smuggling activities of
‘the various fleld organiza-
tions;

(vii) setting up of the Economic
Offences Wing in the Central
Bureau of Investigation to
investigate economic offences;

and
(viii) acquiring powers under the
Customs Act, 1962 (52 of

1862) for—
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(1) enhancing the term of im-
prisonment as a result of
prosecution where the mar-
ket price of goods seized is
more than 1 lakh of rupees;
and

(2) placing the burden of
proof on the person from
whom they are seized, that
they are not smuggled
goods, in respect of watches
and other specified goods
seized in the reasonable
belief that they are smug-
gled goods.

Industrial Licensing Policy

1876. Shri Vishwa Nath Pandey:
8Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Planning be
pleased to refer to the reply given
to Starred Question No. 463 on the
25th November, 1965 and state:

(a) whether the Group set up by
the National Planning Council to go
into” the question of Industrial licens-
ing and regulation policy has since
submitted its report;

(b) if so, the precise recommenda-
tions made; and

(c¢) Government's decision thereon?

The Minister of Planning (Shri
Asoka Mehta): (a) to (c). The Study
Group of the National Planning
Council on Industry and Minerals is
considering certain aspects of the
industrial licensing and regulation
policy. The Group has not yet come
up with any specifi dations.

recc

Rural Industria]l Projects in U.P.

1877. Shri Vishwa Nath Pandey:
Will the Minister of Planning be
pleased to state:

(a) the number of rural industrial
projects functioning at present in
Uttar Pradesh; and
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(b) the financial assistance proposed
‘to be given by the Central Govern-
ment to that State for the purpose
during 1966-67?

The Minister of Planning (Shri
Asoka Mehta): (a) Five.

(b) The allocations for 1866-67
‘have not been finalised so far,

Family Planning Centres

"1878. Shri Ramachandra Ulaka:
Shri Vishwa Nath Pandey:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the total number of family
planning centres which have been
.opened in the various States and
Union Territories in the year 1965-
.66 and proposed to be opened state-
-wise in the year 1966-67; and

(b) the total
.incurred thereon?

expenditure to be

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
.and (b). A statement containing the
available information is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5738/66].

Irrigation and Power Schemes n
Punjab

1879, Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state the number of irriga-
tion and power s:hemes of the Punjab
-Government pending at present with
the Central Government for sanction
.along with details in terms of money
involved and the benefits likely to
.accrue therefrom?

‘The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): A state-
ment containing the requisite infor-
mation is laid on the Table of the
“House. [Placed in Library. See No.

" LT-6738/66].
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Housing Schemes of Punjab

1880. Shri Daljit Singh: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) the allocations made for the
different Housing Schemes in the Pun-
jab in 1964, 1965 and 1966; and

(b) the schemes so far executed?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) and (b). A statement
showing the amounts allocated during
1963-64, 1694-65 and 1965-66 under the
various Housing Schemes being exe-
cuted by the Punjab Government is
laid on the Table of the House. [Plac-
ed in Library. See No. LT-5740/66].

LU
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Medical College at Sevagram

1882. Shri Yashpal Singh; Will the
Minister of Health and Family Plan-
ning be pleased to refer to the reply
given to Ustarred Question No, 1268
on the 25th November, 1965 regarding
Medical College at Sevagram and
State:

(a) whether the project report has
since been considered by the Planning
Commission; and

(b) if so, when the work on the
project is likely to be started?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes, Sir.

(b) The matter is under considera-
tion,

Pong Dam

1883. Shri Hem Raj: Will the Minis-
ter of [rrigation and Power be pleased

to state: . m

(a) whether any final estimates
have been made of the height of the
Pong Dam;

(b) it so, the number of villages

which will be submerged or ousted by-
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its construction in the upper reaches
of the river, its rivulets, khads or
nallas with the names of the villages
to be affected;

(c) what will be extent of its catch-
ment area that will be protected along
the bank of the Pong Dam Lake; and

(d) whether the Deragopipur bridge
will be affected by it?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) Yes.

(b) 94 villages will be affected. A
list of these villages is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5741/66].

(c) The total catchment area of the
River Beas above Pong Dam, in which
soil conservation measures will be
undertaken, where necessary, is 4850
sq. miles (12536 sq, kilometers),

(d) No.

Drinking Water Supply in Punjab
Hilly Areas

1884. Shri Hem Raj: Will the Minls-
ter of Health and Family Planning
be pleased to gstate:

(a) whether any survey has been
made for the preparation of schemes
for drinking water in the Punjab Hilly
Areas and if so, of which districts;
and

(b) what are the different schemes
that are to be taken up during this
year and which will be taken up dur-
ing the Fourth Five Year Plan period?

The Minister of Health and Family
P (Dr. Sushila Nayar): (a)
Upto 31st January, 1966, survey had
been completed in 8434 out of a total
of 10573 s.arcity villages in the Hilly
areas of Punjab,

The districts covered are Kangra,
Kulu, Gurdaspur, Simla, Hoshiarpur
and Ambala,

(b) Work on 27 water supply

schemes estimated to cost Rs. 90,86,1868
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has been taken in hand during 1965-
66, in districts of Kangra, Kulu, Gur-
daspur, Simla Hoshiarpur and Ambala.

Owing to the limitation of the avail-
able resources the State Government
proposes to provide water supply in
180 villages only in the hilly areas of
the State during the Fourth Five Year
Plan,

Flood Control in Orissa

1885. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Ministér of Irrigation and
Power be pleased to state:

(a) the nature and extent of assis-
tance given to the Orissa Government
for the flood control schemes during
1965-66; and

(b) the names of the schemes for
which the assistance was granted?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) A sum
of Rs. 97 lakhs has been allocated for
Central loan assistance to the Govern-
ment of Orissa for their flood control
programme during 1965-66.

(b) The Central assistance is not
for any specific schemes, but for the
prograntme of flood control and drain-
age works taken up by the State Gov-
ernment during the year consisting of
a large number of schemes for consi-
truction of embankments, raising and
strengthening of existing embank-
ments, river training works, improve-
ment of channels, etc.

Anti-Sea Erosion Measures in Orissa

1886. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

'Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any anti-sea erosion
measures have been taken near the
sea-coast towns of Orissa during the
Third Five Year Plan period so far;
and

(b) if go, the details thereof?

-
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The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) No,

(b) Does not arise.

Mahanadi Delta Irrigation Scheme

1887. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No, 884
on the 18th November, 1965 and state:

(a) whether the request of the
Orissa Government for additional
assistance to the extent of Rs. 80 Jakhs
for the Mahanadi Delta Irrigation
Schemeg has since been considered by
the Central Government; and

(b) if so, the results thereof?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) and
(b). Yes. An additional loan assis-
tance of Rs. 80 lakhs has been sanc-
tioned to the Government of Orissa,
for accelerating the work on Mahanadi
Delta Irrigation Scheme during the
year 1965-66.

Rural Water Supply Schemes

1888. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the Governmenf of
Rajasthan have submitted certain rural
water supply schemes for approval
during the current financial year;

(b) it so, the details thereof; and

(c) the decision of Government
thereon?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) 66
Rural Water Supply Schemes have
been received from the Government
of Rajasthan during the current finan-
cial year,

(b) and (c). A statement showing

the names of the rural water supply
schemes received from the Govern-
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ment of Rajasthan with their estimat-
ed costs and the present position re-
garding their approval is laid on the
Table of the House. [Placed in Lib-
rary. Sce No. LT-5742/66].

Power Generation in wm‘

1889. Shri Dhuleshwar Meena:
Shri Ramachandra Ulska:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the present capacity of Rajas-
than for generating electricity;

(b) whether there is any proposal
to increase the quantum of power in
the State during 1966-67; and

(c) if so, the details thereof?

The Minister of Irrigation and Pow-
er (Shri Fakhruddin Ahmed): (a)
‘The present installed generating capa-
city in Rajasthan is 217 MW, includ-
ing its share capacity in Chambal and
Bhakra Nangal Projects and one 10
MW Gas-turbine unit recently com-
missioned at Kotah.

(b) Yes.

(¢) The increase in the power
availability during 1966-67 is expected
to be 110 MW as per details below:—

(i) Bhakra Right Bank
(Rajasthan share) — 36 MW

(ii) Gandhisagar 5th Unit
(Rajasthan share) — 11.5 MW

(iii) Satpura Thermal Station
(Rajasthan share) — 62.5 MW

(iv) Disel Sets — 3 MW
Total 113 MW

Malaria and Filaria in Rajasthan

1890. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the total financial assistance
given to the State of Rajasthan during
the Third Five Year Plan period so
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far to eradicate Malaria and Filaria
in the State;

(b) whether the amount has been
fully utilised; and

(c) the various steps so far taken to
eradicate these diseases?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to

(c). Under the Plan of Operations
for the National Malaria Eradication
Progr: the Gover t of India

have undertaken to supply material
and equipment like DDT, anti-malaria
drugs, microscopes and microslides
free of cost according to the prescrib-
ed scale to the State Governments and
also to give grant-in-aid to cover the
customs duty on imported material.
Assistance in the form of material and
equipment including the customs duty
on the imported material, to the ex-
tent of Rs 163.84 lakhs have been
given so far to Rajasthan during the
years 1961-62, 1962-63, 1063-64, 1964-
65 and 1965-66.

In addition to the gbove, the Gov-
ernment of India have also agreed to
bear 50 per cent of the expenditure
on operational staff and other inciden-
tal charges which the State Govern-
ments have to meet over and above
the expenditure which they were in-
curring on the normal Health pro-
gramme in the area. In accordance
with the prescribed accounting proce-
dure, cash subsidy on the account is
not, however, being paid to the State
Governments for individua]l schemes
but is given to them for g group of
schemes. Information is, therefore,
not available in regard to the actual
amounts of cash subsidy drawn by
the Government of Rajasthan for the
National Malaria Eradication Pro-
gramme uptil] now through the ways
and means advances from the Central
Government.

The National Malaria Eradication
Programme has been in operation in
Rajasthan since 1958. 16.67 units are
functioning in Rajasthan each designed
to cover about a million population.
Proportional case rate of malaria i.e.
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percentage of malaria cases to all
diseases which was reported to be 11.1
per cent in 1955-56 has been reduced
to 0.05 per cent in 1964-65,

No scheme for eradication of Filaria
is in operation in Rajasthan,

Price and Production of Gold

1891. Shri Badshah Gupta: Will the
Minister of Finance be pleased to
state:

(a) the International price of gold
per Tola in terms of rupees and its
price per Tola in Delhi, Karachi, Paris,
London and Washington; and

(b) the names of the five countries
of the world producing the largest
quantities of gold annually in descend-
ing order?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The inter-
national price of gold per tola in terms
of Indian currency is Rs, 62.50. In
Delhi, 14-carat gold was quoted at
Rs, 98 per tola on March 4, 1966. In
Karachi, pure gold fs reported to have
been quoted at about Rs. 122 per tola
at the beginning of February 1966.
In London, gold was quoted at the
equivalent of Rs, 62.75 per tola on
February 18, 1966. In Paris, it was
quoted at the equivalent of Rs, 63.00
per tola at the close of December
1965. No quotation for Washington is
available.

(b) In 1965, South Africa, Canada,
U.S.A., Australia and Ghana were the
five countries of the world producing
largest quantities of gold in descend-
ing order.

Misappropriation of Foreign Exchange
by a New Delhl Firm by Diversion of
Black Pepper Consignment from

Cochin

1892. Shei Shiv Charan Gupta: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
Government of Afghanistan have
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lodged a complaint against a New
Delhi firm regarding the diversion of
consignment of black-pepper from
Cochin port to other countries with a
view to misappropriate foreign ex-
change;

(b) if so, whether any investigations
have been made and any black money
unearthed from the said firm and
other associates in Delhi and outside
during the raids; and

(c) if so, the details of the case and
the steps taken to check recurrence of
such cases?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.

(b) and (c¢). On receipt of informa-
tion from some other source that a
consignment of black pepper shipped
from Cochin to Afghanistan via Iran
had been diverted enroute; enquiries
were made and searches were conduc-
ted at Calcutta, Bombay, Amritsar
and Cochin in this connection, The
matter is still under investigation and
turther information may not be divul-
ged now without prejudice to public
interest.

To safeguard against such diversion,
the R.B.I. takes a guarantee from the
exporter for the production of docu-

mentary proof that the goods have
reached Afghanistan.
Textile Factory in Tripura
1893. Shri Dasaratha Deb: will

the Minister of Planning be pleased
to state:

(a) whether any representation has
been received from Tripura Govern-
ment asking for grants for the setting
up of a textile factory in Tripura; and

(b) it so, the reaction of Govern-
ment thereto?

The Minister of Planning (Shri
Asoka Mehtx): (a) and (b). The Tri-
pura Government have made a pro-
posal for participation in the share
capital of a spinning mill to be esta~
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lished in the private sector in Tripura.
The proposal has been accepted in
principle and is included in the
Annual Plan of Tripura for 1966-67.
The participation by the Tripura Gov-
ernment in the textile mil] is envisag-
ed tentatively at Rs. 20 lakhs.

Development Schemes in Delhi

1894, Shri Shiv Charan Gupta:
Wil] the Minister of Works, Housing
and Urban Dev t be pl d to
state:

(a) whether the Delhi Development
Authority has prepared any develop-
ment or redevelopment schemes for
Nabi Karim, Qadam Sharif and Motia
Khan in Delhi;

(b) if so, the details thereof; and

(c¢) when the schemes are likely to
be started and completed?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) The Declhi Development
Authority has drafted a Zonal Deve-
lopment Plan for Nabi Karim and
Qadam Sharif and has published it
for inviting public  objections. The
Zonal Development Plan for  Motia
Khan is being drafted.

(b) Detailed plans for these areas
will be prepared by the Authority
only after the draft Zonal Develop-
ment Plans have undergone gll the
formalities and are approved by the
Government.

(¢) Execution of the schemes in
these areas is likely to take considera-
ble time and effort as there is heavy
squatting on the land.

Medical Herb for Cancer

1895. Shri M. Rampure: Will the
Minister of Health and Family Plan-
ming be pleased to state:

(a) whether Government are aware
that a research hag been made by the

Principal, Ayurvedic College, Begusa-
rai (Bihar), which has shown that
Lajwanti, a medical herb is capable of
curing Cancer; and

(b) whether Government have put
the herb to further tests to assess its
efficacy?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) and
(b). The claimg made by the Principal
Ayurvedic College, Begusarai regard-
ing the medical herb Lajwanti for
cwring Cancer are under examination.

British Leprosy Relief Association

1896. Shri M. Rampure: Will the:
Minister of Health and Family Plan-
ning be pleased ¢to state:

(a) whether the British Leprosy Re-
ief Association have drawn up a sche-
me for eradication of the leprosy in
some countries including India; and

(b) if so, the details of the pro-
gramme that had been envisaged by
the Association for India?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) and
(b). The Government of India have
received no information with regard
to the scheme said to have been drawn
by the British Leprosy Relief Associa-
tion, for the eradication of leprosy in
some countries including India.
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“Collection of Gold by Political Parties

1896. Shri Dharmalingam: Will
the Minister of Finance be pleased to
-state:

(a) whether the leaders of the vari-
«ous political parties also collected gold
for the National Defence Gold Bonds,
1980, recently on behalf of Govern-
ment; and

(b) if so, the amount of gold with
value collected by them and given to
Government party-wise?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Govern-
ment has no information about any
collections made by the leaders of
political parties.

(b) Does not arise.
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Anti-T.B. Measures in Orissa

1899. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the amount so far given to
Orissa for anti-T.B, measures during
the Third Five Year Plun period so0
far; and.

(b) the
spent?

items on whrch it was

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). The Government of India
assists the State Governments in res-
pect of the following anti-T. B. sche-
mes:

1. B.C.G. Vaccination Campaign;
2. Establishment ot T. B. Clinics;

3. Establishmemnt of T. B. Demo-
nstration and Training Cen-
tres;

4, Establishment of Mobile X-Ray
Units;

5. Establishment of T.B. Isolation
beds; and

6. Supply of anti-T.B. drugs.

Central assistance at the rate of 75
per cent of the non-recurring expendi-
ture and 50 per cent of the recurring
expenditure is available to the States
in respect of the above mentioned
schemes, The Central Share on buil-
dings is limited to 75 per cent of the
following ceilings:

(a) T.B. Clinics Rs. 95,000 per
clinic

(b) T.B. Demonstration
& Training Centres Rs. 2,25,000 per
centre

As Central assistance for the Cen-
trally aided Schemes is  released
through ‘“Ways and Means Advances’
for a group of schemes, the informa-
tion in regard to the actual amounts
of cash assistance drawn by the Gov-
ernment of Orissa for the anti-T.B.
Schemes during the Third Five Year
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Plan uptill new is not available. How-
ever, anti-T.B, drugs worth Rs, 89,053,
91 have so far been supplied during
the Third Five Year Plan to T.B.
Clinics in Orissa. Fuller information
regarding the amounts so far spent by
Orissa on anti-T.B. meausers during
the Third Five Year Plan period and
the items on which it has been spent
has been called for from the State
Government and will be placed on the
table of the Sabha as soqn as it is
received.
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Drinking Water for Madras City

1901, Shri Sezhiyan:
Shri Rajaram:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government have exa-
mined the feasibility of adopting the
process of desalination of sea water
for providing drinking water to
Madras City; and

(b) if so, the approximate cost of
the process?
2731 (A1) LSD—4.
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Desalination of sea Water for aug-
menting water supply to Madras city
was considered but was dropped on
the advice of experts from the United
Nationg who recommended ground
water exploration near the city as
better and more economical alterna-
tive. *

(b) Does not arise.

Techno-Economic Survey of
Pondicherry

1902, Shri Rameshwar Tantia: Will
the Minister of Planning be pleased
to state:

(a) whether it is a fact that the
National Counci] of applied Economic
Research has carried out the techno-
economic survey of Pondicherry and
has submitted its report to Govern-
ment;

(b) if so, the details of the report;

(c) whether the recommendations
in the report have been examined by
Government; and

(d) it so, the final decision taken
thereon?

The Minister of Planning (Shri

Asoka Mehta): (a) Yes, Sir.

(b) Attention is invited to the re-
port which has been published and is
available as a public document.

(¢) and (d). This survey was orga-
nized by the Council at the request of
the Pondicherry Administration, The
recommendations in the report along
with other relevant factors will be
taken into account by the Administra-
tion in formulating tne Draft Fourth
Five Year Plan of the Pondicherry
Administration.
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World Medical Conference

1903. Shri Rameshwar Tantia: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that the
Third World Medical Conference is to
be held in India this year;

(b) if so, when it is likely to be
held;

(¢) how many countries are to parti-
cipate; and

(d) what will be the agenda of the
conference and its purposes?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a) to
(d). The Third Worid Conference on
Medical Education is likely to be
held in India from 20th to 25th Nov-
ember, 1966. About 60-65 countries
are expected to participate in the Con-
ference. The theme of the Cunference
is —“Medical Education—Factor in
Socio-Economic Development”. This
theme will be discussed under the
following sub-heads’ —

(i) Social change and scientific
advance—the’r  relation to
medical educution.

the

(ii) Medical education and

Nationa] structure.

Organizaticn  of medical
education to reet the chang-
ing needs of acciety.

(iii)

(iv) Planning new programmes in
medical education.

Efficacy and Popul:rity of Loop

1904. Shri D. C. Sharma:
Shri Onkar La] Berwa:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether any survey has been
conducted about the popularity of
loop and its efficacy’ and
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(b) if so, how far it hag proved
efficacious in reducing the number of
births?

The Minister of Health and Family
Planning (Dr. Sushifa Nayar): (a) and
(b). Yes. The loop ig very popular
and its efficacy in reducing the birth
rate is presently under study. As no
pregnancy takes place while the loop
is in position. it must prove eflicacious
in reducing the number of births.

Central Stationery Office, Calcutta

1905. Shrimati Renu Chakravartty:
Will the Minister ot Works, Housing
and Urban Developmeat be pleased to
state:

(a) whether any d.finite decislon
has been taken tuo decentralise the
budget of the Central Stationery Office,
Calcutta; and

(b) if so, what wil. be its cffect on
the buying of bulk sunply at cheaper
rates?

The Minister of Werks, Housing and
Urban Deveiopment (Shri Mehr Chand
Khanna): (a) and (b). As part of the
re-organisation of the arrangements
in the Government of India Stationery
Office, it is proposcd that nn indents,
the value of which is iess than Rs.
1,000 and no dcmands for items
costing less then Rs. 100 each,
should be entertained by the
the Controller of Stationery. The
purchase and supply of itemg of petly
value has been found to be wuneco-
nomical and it will be cheaper for
indentors to make local puvchases of
such items. This will also climinate
delays in supphez. As it wis mnot
possible to arrange for decentralisa-
tion of the budget for the yezr 1966-
67, it has been decided to impiement
the proposal from the year 1967-68.

Housing loan for Harijans in Mysore
1906. Shri Linga Reddy: Will he

Minister of Works, Housing and
Urban Development be pleased to
state:

(a) the amount of money given to
Harijan Housing cooperatives as lvan
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and subsidy in Mysore State in the’

Third Five Year Plan;

(b) whether it is truc that while
the first instalment has been paid to
the Harijans for construction of
houses through the Harijan Housing
Cooperatives, the second instalment
has not becn paid for want of funds;
and

(c) if so, the steps taken for the
payment of the second instalment?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chanq Khanna): (a) to (o).
Information is being collected from
the Government of Mysore and will
be laid on the table of the Sabha
when received.
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Loan for Rural Electrification

1908. Shri Jashvant Mehta: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that India
has asked for special loan from U.S.A.
for rural electrification; and

.(b) it so, the details thereof?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). No. However, it has
been decided to obtain the services
of three experts of the National Rural
Electric Corporation Association in
the U.S.A. for a period of three
months for conducting preliminary
feasibility studies in connection with
the scheme of rural electrification
through  co-operative institutions,
under the auspices of the USAID.
programme.

Orientation Course in Famlly

Planning
1909. Shrimati Akkamma Devi:
Will the Minister of Health and

Family Planning be pleased to state:

(a) whether the second orientation
course in Family Planning Sponsored
by the College of General Practition-
ers of the Indian Medical Association,
was held in February, 1966;

(b) the recommendations made du-
ring this three day course to check
the growth of population; and

(c) the reaction of Government

thereto?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a)
Yes.

(b) It was a Refresher Course and
was in the mature of a symposium at
which a number of eminent doctors
engaged in family planning work
read papers on various subjects re-
lating to family planning and discus-
sed the results of their experience in
their respective flelds of work. No
recommendations were made.

(¢) Does not arise.
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Aid to West Bengal for Procurement
of Rice

1910. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Fimance be
pleased to state:

(a) whether the West Bengal Gov-
ernment have requested the Union
Government for financial aid for the
procurement of rice; and

(b) if so, the amount advanced for
the same?

The er of Finance (Shri
Sachlndl:'lam&audhllri): (a) Yes, Sir.

(b) A ways and means advance of
Rs. 3 crores has been granted to the
State by the Central Government.
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Public Libraries

1912. Shri Kajrolkar:
Shri Paraghar:

Will the Minister of Planning be
pleased to state:

(a) the findings of the Working
Group on Public Libraries -set up by
the Planning Commission;

(b) whether any programme for
development of public libraries has
been suggested by the Working
Group;

(c) if so, the details and cost there
of; and

(d) whether any model legislation
has been suggested by the Working
Group for the guidance of the States?

The Minister of Planning (Shri
Asoka Mehta): (a) The Working
Group on Public Libraries was set up
by the Planning Commission in June
1964 for surveying the existing posi-
tion of the public library service and
recommending a programme for its
development. The Working Group
obtained information from the States
about the existing position of li-
braries. According to the information
received from the States on Ist Janu-
ary, 1965, 12 out of 16 States or 75
per cent had State Central Libraries,
5 Union Territories out of 9 or 55
per cent had Central Libraries, 205
out of 327 Districts or 63 per cent had
District  Central Libraries, 1,394
Blocks out of 5,223 or 27 per cent
had Block Development Libraries
and 28,317 villages out of 566878 or
5 per cent had village libraries.

(b) Yes.

(¢) The proposed Plan for the deve-
lopment of public library service for
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implementation in the Fourth Plan
visualises:

(i) the settng up of < State
Central Libraries in States
where they do not exist, the
provision of buildings for 11
State Central Libraries and
the improvement and streng-
thening of the existing State
Central Libraries;

(ii) setling up of District libraries
in 130 Districts where such
libraries do not exist and the
improvement and strengthen-
ing existing District libraries;

(iii) setting up of 2,500 new public
libraries in the blocks and the
strengthening of the existing
block libraries;

(iv) provision of grant-in-aid to
branch libraries;

(v) setting up three public libra-
ries in selected places on the
pattern of the Delhi Public
Library;

(vii) construction of a suitable
supply of trained personnel
the requirement in regard to
which has been estimated at
12,000 in the Fourth Plan;

8IqejIns B JO  UOTONIISU0D (I1A)
building for the Delhi Public
Library;

(viii) adoption of measures for
augmenting
and supply of literature t
the librarics. To ensure this
it has, among others, been
suggesteq that the publishing
industry, to expang its acti-
vities, should be considered
eligible for loans from Govt.
and that the ¥mport control on
books should not operate in
a manper that may sieve out
scholarly, and technical books
i favour of cheap fiction and
other literature of elementary

the production .
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nature and (i) a programme
for the Fifth Plan, which
apart from development of
services carried over from the
Fourth Plan visualizes the
strengthening of State, District
and Block Libraries and set-
ting up of new libraries in
1329 blocks and 26,000 villages,
which will not be covered in
the Fourth Plan,

The Working Group has estimated
that in the Fourth Plan a sum of
Rs. 30.99 crores would be required
for implementing this programme of
development. For the Fifth Plan out-
lay required for the programme has
been estimated at Rs. 81'50 crores.
The Working Group has estimated
that with the implementation of the
programme proposed for the Fourth
and Fifth Plans, the recurring annual
expenditure on public libraries, would
reach Rs. 7 crores at the end of the
Fourth Plan and a little over Rs. 22
crores at the end of the Fifth Plan.

(d) Yes,

Legalisation of Abortion

1913. Shri Balmiki.
Shri Vishwa Nath Pandey:
Shri Yashpal Singh:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri D. N. Tiwary:
Shri P, R. Chakraverti:
Shri Dasaratha Deb:
Shri Balakrishnan:

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Starred Ques-
tion No. 883 on the 2nd September,
1965 regarding the legalisation of
abortion and state:

(a) whether the Committee ap-
pointed to study the question of lega-
lising abortion has since submitted its
report;

(b) it so, the main recommendations
thereof and the reaction of Govern-
ment thereto; and
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(c) if not, when the report is likely
to be received?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No.

(b) Does not arise.

(c) The Committee is likely to sub-
mit its report by the 30th June, 1966.

Drinking Water Supply for Malabar
areas of Kerala

1914. Shri Mohammed Koya: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a ffact that there
is no adequate provision for protected
drinking water supply in the fishing
villages in Malabar region of Kerala.

any special
supply of

(b) whether there is
scheme to expedite the
water to that region; and

(c) whether it is also a fact that
there is frequent outbreak of the
cholera epidemic in these villages?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
to (c). Information is being collected
from the State Government and will
be laid on the Table of the Sabha.

National Electricity Grid

1915. Shri Kishen Patimayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Dasaratha Deb:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) the steps Government are tak-
ing in the next few years to establish
a national electricity grid;

(b) the benefits and savings likely
to accrue from the completion of the
project;

(c) the total investment needed for
putting through the project?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) to (c). A statement giving the
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Table
requisite information is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5743/66].

4722

Drinking water supply to Villages

1916. Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Mnister of Health and
Family Planning be pleased to state:

(a) whether Government have
drawn up any crash programme for

supplying drinking water to the
village people; and

(b) if so, the details thereof?

The Minister of Health and

Family Planning (Dr. Sushila Nayar):
(a) The Ministry of Health have
not drawn up any crash programme
under the National Water Supply and
Sanitation Programme (Rural) to
supply drinking water to the villagers.

(b) Does not arise.

PAPERS LAID ON THE TABLE

ACTION TAKEN BY
VARIOUS

GOVERNMENT ON
ASSURANCES

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): 1 beg to lay on the Table the
following statements showing the
action taken by the Government on
varfous assurances, promises and
undertakings given by the Ministers

during the various sessions shown
against each:—
(i) Statement No. 1 Fourteenth

Session, 1966.

(ii) Supplementary Statement N.o
II Thirteenth Sesglon, 1966.

(iif) Supplementary Statement No,
V Twelfth Session, 1965,
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(iv) Supplementary Statement No.
IX Eleventh Session, 1965.

(v) Supplementary Statement No.
XII Tenth Session, 1964.

(vi) Supplementary Statement No.
XIV Ninth Session, 1964.

(vii) Supplementary Statement No.
XIX Seventh Session, 1964.

(viii) Supplementary Statement No.
XVII Sixth Session, 1963.

(ix) Supplementary Statement No.
XXI Fourth Session, 1963.

(x) Supplementary Statement No.

XXIII Second Session, 1962.

{Placed in Library, see No. LT-5723/
66 to 5732/66].

Shri S. M. Banerjee (Kanpur): Sir,
May 1 submit....

Mr. Speak This stat t does
not warrant any questions. He might
look into it and if anything is neces-
sary he might bring it to my notice
20 that 1 may allow questions.

Shri S. M. Bamerjee: Suppose some
assurance js given and it is not ful-
filled?

Mr. Speaker: He may look into
these things and bring such instances
to my notice. I will allow him an
opportunity.

12.13 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1965-66

The Minister of Railways (Shri 8.
K. Patil): I beg to present a statement
showing Supplementary Demands for
Grants in respect of the Budget
(Railways) for 1965-66.

12134 hrs.

PETITION RE. USE OF RIVER
WATERS FOR IRRIGATION

Shri Sivamurthi Swami: Sir, I beg
to present a petition signed by a
petitioner regarding use of rive
waters for irrigation purposes.

12.13{ hrs.
BUSINESS ADVISORY COMMITTER
FoRrTY-S1xTH REPORT

The Minister of State in the
Departments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): I beg to move:

“That this House agrees with the
Forty-fifth Report as amended by
the Forty-sixth Report of the
Business Advisory Committee
presented to the House on the
4th March and 9th March, 1960,
respectively.”

Mrr. Speaker: Motion moved:

“That this House agrees with the
Forty-fifth Report as amended by
the Forty-sixth Report of the
Business Advisory Committee
presented to the House on the
4th March and 9th March, 1968,
respectively.”

Shri Ranga (Chittoor): How does it
happen that suddenly the Leader of
the House has decided that he would
give up this portfolio, by passing on
to his deputy the moving of this
motion? Should he not give some
explanation. They simply shift peo-
ple from one post to another.

The Minister of Parliamentary
Affairgy and Communications (Shri
Satya Narayan Sinha): The Minister
of State or the Deputy Minister
attached to the  Ministry always
answers questions on behalf of the
Minister.

Shri Ranga: Has the Speaker
been taken into <confidence before
you made this change? Is it to be
left to their whims and fancies from
morning to morning?
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Mr. Speaker: The question is:

“That this House agrees with
the Forty-fifth Report as amend-
ed by the Forty-sixth Report of
the Business Advisory Committee
presented to the House on the
4th March and 9th March, 1966,
respectively”

The motion was adopted.

12.15 hrs.

RE. CALLING ATTENTION
NOTICE—QUERY

Mr. Speaker:
tion.

Bill for considera-

Shri S. M. Banerjee (Kanpur):
Sir, 1 asked for your permission.

Mr. Speaker: I have requested
him that he should first look into it.

Shri S. M, Banerjee: Not that; I
wanted to submit about a particular
issue.

Mr, Speaker: What kind of issue?

Shri S. M. Banerjee: In my cal-
ling-attention notice on coalmine
hunger strike and the situation there
[ have also put a note. It is a pure
and simple sentence.

Mr. Speaker: I do not argue here.

Shri S. M. Banerjee: 1 am not
arguing. It is a Central matter and
I simple requested that if you decide
not to allow that calling-attention
notice, kindly ask the Labour Minis-
ter to make a statement on this.

Mr. Speaker: All right.

Shri S. M. Banerjee: People are on
hunger strike for the last eight days.

Shri Indrajit Gupta (Calcutta South
West): A short notice question on
the same subject has been admitted.
I gave the notice six days back.
People are on hunxer strike.

MARCH 10, 1866
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Mr. Speaker: I have asked him,
tthe Labour Minister, either to answer
the short notice question tomorrow
nr he might make a statement.
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12.17 hrs.

IMPORTS AND EXPORTS (CON-
TROL) AMENDMENT BILL—Contd.

Mr. Speaker: The House will take
up further consideration of the fol-
lowing motion moved by Shri
Jaganath Rao on the 9th March,
1966, namely:—

“That the Bill further to amend
the Imports and Exports (Cont-
rol) Act, 1947, be taken into con~-
sideration.”

Shri Warijor may continue his speech.

Shri Warior (Trichur): Sir, yes-
terday I wanted to speak in some
detail about the import-export policy
as a whole because the report of the
Import-{Export Control Organisation
for the year 1964-65 is out, but since
the General Discussion on the Budget
is to start immediately, I will not take
much time of the House and keep
the House in suspense until that
time. T will only make two important
points. It is high time that the
Government give due consideratiom
to the problem of taking over the
entire import-export trade; that is,
nationalise the foreign trade as a
whole. I think, it is now the proper
occasion for that.

Now, exporters are entitled to half
the amount of export for importing
commodities which they like. 1 want
stricter contro] on this by the Depart-
ment. If these imports are allowed
for development of those industries
from which they are exporting, there
is some sense in it; but, suppose, an
exporter is importing with half that
amount those consumer goods which
are already available here and which
are indigenously produced, there will
be much competition and unhealthy
rivalry between these importers and
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the indigenous manufacturess. It
must not act as a detriment to the
indigenous manufacturers. There
interests also must be looked into.
So, this must be strictly adhered to
and I should like that the Govern-
ment look into this matter every now
and then because there is every
chance of such imports. In the import-
export trade all sorts of malpractices
are there. Today during the Question
Hour a certain question came up
about foreign exchange. The Finance
Ministry is giving a little foreign
exchange for those industrialists
going aboard, but I am not satisfied
that they are using only that much.
They have some foregin balances and
this Government cannot know at any
time from any foreign bank or foreign
authorities how much foreign balances
are kept by these people. This is a
result of the manipulations by under-
invoicing and overinvoicing in the
import-export trade. It is quite true
that many a time the Government
wanted to prosecute these people for
such practices, but they have escaped
the clutches of law by some loophole
or by some system of legal proce-
dures. Very few of them have been
prosecuted or convicted. So, this
question must be taken up very seri-
ously by Government. I think that
when the Commerce Ministry's
Demands come up, I will have more
opportunity to express

Mr. Speaker: Surely.

Shri Warior:
at that time.

1 will speak on this

Shri S. M. Banerjee (Kanpur): Mr.
Speaker, Sir, this is g Bill which I
support with the putting of the penal
clause in the Bill. I know the scope is
very limi‘ed. But still I would like to
make certain observations regarding
the Imports and Exports (Control)
Act and how it has been defied * by
some of the big business houses.

Mr, Speaker: If he takes up the
whole story, that will be a big thing.
Briefly, he might mention it.
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Shri S. M. Banerjee: I am going to
be very brief. I only want to know
whether it is a fact that because of
certain import restrictions certain in-
dustries are coming to a stand-still. I
know that Commerce Minister wants
to boost up our exports and he will
never allow industries to suffer be-
cause of certain undue restrictions on
imports. I would also like to know
whether it is a fact that some instruc-
tions have been issued to the wagon
manufacturers in the country to go
slow because there are certain import
restrictions and they are not getting
certain material from the foreign coun-
tries. As a result of these import res-
trictions, they are going slow and
what has happened is that thousands
of workers have been declared surp-
lus in that particular industry—they
are not retrenched out they might be
retrenched.

Another point that I would like
to impress upon the hon. Minister is—
I would like that he should enlighien
this House on that—that there are
certain restrictions on the imported
wool because of which certain wool-
len industries are suffering. I got a
letter from the Labour Minister yes-
terday saying that the wool to the
tune of Rs. 1.80 crores which was in
the custody of certain agency in
Bombay—I think, the Government
agency—hag been released to the ma-
nufacturers. It may be true that the
restriction may be genuine--I speak
from my limited knowledge—but I
want to know whether it is a fact that
because of this harsh restriction or
the rigid restriction, certain wooilen
industries in the country are suflcr-
ing. I may mention of Dhariwal and
Lal Tmmli and certain small units in
Punjab. I would like to know from
the hon. Minister. T want to be educat-
ed by him—whether these restrictions
have brought these industries special-
ly in a state of closure. I do not say
actually closure but there are many
people who have been dcclared sur-
plus. T would request the hon. Mi-
nister to kindly throw some light on
this and enlighten us in this matter.



4729

Shri Harish Chandra Mathur (Ja-
lore): Mr. Speaker, Sir, 1 do not
think, while discussing this measure,
we should avail an opportunity for
‘pleading the cause of one industry or
other or just to highlight the difficul-
ties which are being suffered on this
account or on that account. We are
concerned more with the general
scheme of things.

Sir, to me, it appears that it was
in 1947 that Government felt compel-
led to bring some control and regula-
tion and since 1947 to this day we
are continuing almost on an a4 hoe
arrangement going from one term to
-another term. It is, therefore, time
now to take stock of the situation as
‘to whether this Control Bill which is
before the House has proved to be
an ineffective mechanism for the
purpose for which it was designed.

The hon. Minister has not thrown
any light on the subject. He has, of
course, made certain amendments in
the provisions of this Bill to tighten
some of the provisions and to import
in the Bil] some stern measure; for
punishment. But it would have been
much better if he had taken the re-
view of the entire situation and eased
the mind of the Members here and
elsewhere on certain general abuses
which have been assigned to the func-
tioning of this Ministry regarding the
foreign exchange regulations, regard-
ing the over-invoicing and -nder-in-
voicing, from time to time as one of
the greatest maladies from which
this country is suffering. I wish he
had thrown some light on how this
mechanism for controls has proved
adequate and effective for the pur-
pose for which it was designed. 1
also wish that he had thrown some
Jight on some alternative suggestiuns
which have been there on these mat-
ters. Quite a few days back, the
President of India gave a general im-
pression through his speech some-
where in the south as if we were going
to set up some autonomous body
which would deal with the permits
and licences. The Home Minister of
this country also lent some support to
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such unauthenticated reports. We
have not heard anything about how
the thinking in thig Ministry has been
going on, and what the basis of the
information was on which the Presi-
dent had made those observations,
and what the basis was on which the
Home Minister had made certain ob-
servations.
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One of the accusations which have
been levelled against this Govern-
ment, particularly by the Swatantra
Party has been that thig is a licence-
permit-raj; if that be so, then this
licence-permit-raj is administered
through the provisions of this Act. So,
when we are discussing this Bill, I
think the hon. Minister owes it to this
House and to the country to repudiate
that allegation and to tell us how
this is in the best interests of the
country and how there is no better
alternative available before the coun-
try. I am afraid he has not gone
into this matter at all,

The Minister of Commerce (Shri
Manubhai Shah): The hon. Member
should have been present here when
T made my opening speech yesterday
which contained some reference to
this matter.

Shri Harish Chandra Mathur: 1
have read every word of the opening
speech of my hon. friend which I
have here in my possession. I do not
know whether I have skipped over it,
but T have read through the speech
from the beginning to the end, and
I have not been able to find that he
has discussed any alternatives.

As a matter of fact, when this ques-
tion was examined in certain detail, it
was felt that there were certain major
policy decisions to which Government
should address themselves. There has
been one suggestion by Shri Warior,
for instance, that we should nation-
alise the entire imports. That invol-
ves one policy decision which they
want this Government to take. An-
other policy decision is in regard to
the suggestion that we may have cer-
tain autonomeus bodies which may
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go into the matter. There are also
certain other suggestions which have
been made where the trade wants that
they should be active participants in
the administration of imports and
exports. Then we have the chronic
maladies which have affected ug re-
garding under-invoicing and over-in-
voicing on which so many questions
have been tabled so often. As a mat-
ter of fact, at a particular stage of
the organisation of the Chief Control-
ler of Tmports and Exports, we gave
some consideration to this matter and
we made a definite recommendation
‘to Government. I would just like to
read out what was said while making
a recommendation on this particular
point. Tt runs as follows:

“In the examination of the cur-
rent policy and procedure, the
Study Team assumed that the ex-
isting method by which the twin
objectives of conservation of
foreign exchange and optimisation
of the use of imported industrial
materials are achieved through the
mechanism of individual licensing
of imports is the best available
method.”.

We had 10 go on this assumption as
if thig is the only method available.

“Various suggestions have been
made for re-examination of the
existing mechanism of control and
for introduction of policies like the
nationalisation of import business,
creation of an autonomous organi-
sation for the issue of licences,
auctioning of licences”—

there are certain economits who
have been very strongly advocating
that these licences should be auction-
ed and that Government will get a
much better deal, there would be 2a
fair deal also to those people to
whom the licences are given and there
would not be that huge margin which
people pocket at the consumers’ cost—

“participation of the trade in
the distribution of the licences
ete. The Study Team feels that
these are broad policy questions
which need a comprehensive exa-
mination of the administrative
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and economic reprecussions, and
perhaps a survey of the experience
of other countries with similar
problems may be necessary”.

Now, this recommendation was made

more than a year ago. I thought that
in fairness and justice the hon. Minis-

ter, for whom I have very
considerable respect—he is one of
our ablest Ministers who has done
very well in  this field—would
take the House into confidence
and tell us whether Government
had applied their mind to this

policy matter, or they want to pro-
ceed only on the basis of an ad hoc
arrangement introduced in 1947. We
want to know whether the various
problems which have been thrown
up have been examined, whether the
maladies and weaknesses have been
examined and whether the alterna-
tive methods and alternative mecha-
nisms of control have been looked into
by them. Before this House endorses
this Bill, it would be wise for the
Minister to take the House into con-
fidence and tell us regarding each po-
licy matter, regarding each alterna-
tive suggested as to what Govern-
ment’s reaction to them are.

It would not be a good thing for
us to let the hon. Minister and the
department go to sleep by passing this
Bil] extending the life of the Act by
another five years. T would not ob-
ject to extending this Act by, say
another two years. Let them have
another two years, if they have not
applied their mind to it, but they
should be charged with the responsi-
bility of examining all these issues
threadbare and coming to a final con-
clusion before a further extension is
granted or before it is put on the
statute-book as a permanent mecasure
or whatever they like. Two years
should be an adequate time. T
say two years because the elec-
tions are ahead of us and the
next Government should be able
to examine this. We do not want
that it should lie in the mouth of
anybody, whether it is from the Op-
position or from anywhere else. 1o
say that they have suggested a parti-
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cuar alternative which Government
have not examined. I have not the
least doubt in my mind that Govern-
ment are acting in the best interests
of the country, but they must make
people fee]l that they are doing so,
that the charges and the allegations
and all these things being flaunted,
being thrown at us have no substance
and when put to the test and a practi-
ca] examination, one will be up against
various difficulties.

It is in this context that I ask the
hon. Minister at least while he is giv-
ing his reply to tell the House and
the country that he has applied his
mind and for these various reasons he
feels that the present arrangements
are the best in the interest of the
country. Even then, I would like
that this should be further examined
as recommended. Either they should
say they have accepted this recom-
mendation of the Study Team, that
they have examined the whole matter
and have come to a final conclusion,
or they should say that these are the
final conclusions to which they have
come and these are the reasons for
rejecting all the alternatives suggested
or suggestions thrown up by various
quarters. If they say that they have
not examined the matter thoroughly
and have not come to a final conclu-
sion, there is no justification for ex-
tending the Act for five years; it
should only be for two years, to
permit Government to examine the
recommendation which has been made
by the Study Team.

Shri D. C. Sharma.

Shrimati Savitri Nigam (Banda):
rOSO—

Mr. Speaker:

Mr. Speaker:
direction.
she is late.

Shrimati Savitri Nigam:
trying to catch your
risen.

Shri D. C. Sharma (Gurdaspur): I
think you are looking at a better per-
son than anybody else.

I was looking in her
‘She did not get up. Now

I was
eye and had
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An hon, Member: The Chair was
referring to an hon. lady Member.

Shri D. C. Sharma: I am sorry.

Mr. Speaker: Shri D. C. Sharma
claims to be superior to the lady
Member.

Shri S. M. Banerjee: He is a Pro-
fessor of English. He should at
least show courtesy to ladieg first.

Shri D. C. Sharma: Mr. Speaker,
Sir, our imports and exports are one
of the biggest headaches of our Gov-
ernment. It is very strange that the
Imports and Exports (Control) Act
which was passed in 1947 is going to
be amended today in 1966.

I want to ask one question of the
hon. Minister of international trade or
whatever he is called, because desig-
nations are changed every day: Are
our imports and exports something
static or something dynamic? Are
we moving along with the world or
are we standing still? Are we trying
to see that our imports are in conson-
ance with the requirements of our
country? Are we trying to see that
our exports are in conformity with-
the growing needs of our couniry on
account of the five year plans? Are
we seeing to all these things or are
we taking only a view of these things
which is not progressive, is not whole-
some and is not forward-looking?

1 feel that our exports and imports
require an annual look.

12.37 hrs.
{Smrr P. K. Dro in the Chair.]

Shri Bhagwat Jha Arad (Bhagal-
our): Why not a monthly look?

Shri D. C. Sharma: I feel most un-
happy that the hon. Minister has
brought forward this amending Bill
after about 19 years.
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Shri Manubhai Shah: Every five
vears we have to amend it. Tt has
been amended four times. It is not
being amended for the first time after
19 years.

Shri D, C. Sharma; He says that
thig Bill has been amended every five
years. I do not know what is sacro-
sanct gbout five years. What is the
c¢lement involved in those five years?
We have thought of panchsheel beca~
use it involves the element of five.

Shri Bhagwat. Jha Azad: He wants
a monthly, even daily, look.

Shri D. C. Sharma: There are
things which involve arithmetic com-
mensurate with the numeral 5. But I
a0 not know why our imports and ex-
yorts which are such a vital part of
our nationa] economy should wait
for 5 years in order to undergo a re-
view. Now in 1966 our Minister
wants us to give him g blank cheque
for another 5 years. I think no Bill
1.ke this should be passed for 5 years.
1t should have relevancy to our pre-
sent conditions only for one year, and
every year we should try and bring
forward a Bill
the growing needs of our country.

An hon. Member said just now that
it should be applicable oniy for a
term of two years. I do not think
10. I believe it is necessary that this
<hould come under our review every
year; Parliament should be made
cognizant of v-hat is happening in
the world of export-import every
year, when the financial year comes
to an end.

My second point is this. What is
the landscape so far as our country's
imports are concerned, and what is
the landscape so far as our exports
are concerned? There is no doubt
about it that the hon. Minister has
been making herculean efforts to ex-
pand the exports of this country,
there is no doubt about it that he has
signed some agreements with some
countrieg like Yugoslavia that both
of them should go into partnership

in consonance with .
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for expanding the exports of both the
countries, I think it is a very good
idea, but I want to know why it is
that our exports to the Latin American
countries, our exports to the African
countries are not showing much
better results.

For instance, the other day I put a
question about our exports to Ghana,
and I was told that our exports to this
country were on the deficit side and
not on the surplus side. When other
countries are stepping up exports to
these countries, what prevents my
country to give them the desired ser-
vices, the desired commodities, the de-
sired consumer goods? I do not under-
stand why it is like that.

I know that some non-officials dele-
gations have been sent abroad to these
countries in order to step up our ex-
ports, I know about one gentleman
who want to Kenya. He presented a
report. The reports are received in
the Ministy, and they take such a
long time over the consideration of
these reports, they take such an in-
ordinately long time in arriving at
decisions that by the time the reports
become effective, those very things
have been taken up by other coun-
tries. That is the sorry state of our
exports.

12.42 hrs.
[Mr, DePUTY-SPEARER in the Chair.]

It is true that whenever our Minis-
ter goes abroad, he brings back some-
thing in his pocket.

Shri Harish Chandra Mathur: A
clever man, no doubt!

‘Shri D, C. Sharma: He is able ¢o do
something in that line, but when any
other non-official delegation is sent
abroad—I think they are given every
encouragement—their  reports are
treated with the utmost neglect, no-
body botherg about what they have
said, and nobody tries to see how
those reports are being implemented.
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The difficulty is this, that this
ministry has got too much on its
hands, and the result is that it is not
able to do justice to everything.
Therefore, I would like to ask the
Minister what programme he has in
order that our exports are going to
increase, not increase at the pace they
are increasing today but increase at
the pace we require in order to meet
our defence requirements and also to
meet our agricultural requirements.

One point more, and I have finished.
1 know you arrived and suddenly
you rang the bell.

I want to tell you very respectfully
that so far as our imports are con-
cerned, we, Members of Parliament,
go about the country and we meet all
types of industrialists engaged in
smallscale, medium or large-scale in-
dustries, and T must tell you very
frankly and without making any ado
about it, that they are all complaining
of lack of suitable materials in order
to make their industries grow. We
are talking of import substitutes so
that we need not get imported
material from other countries, but
where are these
I might be told that we have
90 per cent of import substitutes, but
the price of this 90 per cent will be
one rupee and the price of the 10 per
cent which has not been substituted
will be Rs. 100, I think this theory of
import substitution has not yielded
any results for the industrial pro-
gress of this country, and T want the
hon. Minister to take some steps to
make thig successful.

The punishment prescribed here is
only for imprisonment which may
extend to two years. Yesterday 1
was present at a party which was
given by Mr. S. K, Patil, and Mr.
Gajendragadkar referred to our cons-
titution and said that it makes for
revolutionary socio-economic progress.

Mr. Deputy-Speaker:
over.

Shri D. C. Sharma: Half a minute.

Your time is
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Mr, Deputy-Speaker: You have al-
rcady taken enough time.
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Shri D. C. Sharma: 1 have not
taken cnough time, I started only a
few minutes earlier,

I was submitting that in this age
when we are thinking in terms of
anti-social activities and outlawing
and banning them, this punishment of
two years is nothing. I know they
will get off with this punishment also.
There are so many foreign exchange
violation cases. The man starts with
20 years and ultimately is let off.
Therefore, I say that the punishment
should be deterrent in this case.

Some hon. Members 7rose—

Mr. Deputy-Speaker: Two
were allotted, it is over now.

hours

Shri U. M. Trivedi (Mandsaur): I
will take only five minutes. I am
going to offer a little criticism.

Shri Manubbai $Shah: Yesterday
there was no speaker at all.

Mr. Deputy-Speaker: Yes five
minutes.

Shri U. M. Trivedi: I do not want
to recapitulate all the arguments that
have been advanced by my hon. friend
Shri Mathur. My hon. friend has
very ably put the arguments on the
feasibility of keeping this only for a
further pcriod of two years and not
as a permanent measure. The advice
coming from Mr. Warior that all ex-
ports and imports must be on Govern-
ment account and must be made by
the Government need not be regarded
seriously as this is something nonsen-
sical,

1 want to ask why this amendment
is being made in the year of Grace
1966 when the Sea Customs Act was
abolisheq already in 1962. I would
like to know the number of prosecu-
tions, how they ended, in how many
prosecutions there were acquittals on
account of this lacuna in law.
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The evils that are prevailing in our
country in the system of selling away
import licences are well known, and
known from 1947 when this export
import control came into force. How
many times have we indulged in pro-
secuting those who have disposed of
their licences, what particular control
has been imposed upon them, what are
the rules that have been made, and
why have the prosecutions not succeed-
ed in bringing home to them their
guilt? I, as a lawyer, do not like mere-
ly increasing the quantum of punish-
ment.
years will make absolutely no differ-
ence, The question is whether the law
itself is so watertight and whether the
provisions of the law are such that
the man who has been caught has been
found guilty of the offence or is sus-
pected of having committed the
offence, or the offence is provable
against him, or, is it because there is
some lacuna or loophole in the work-
ing of the law that the man easily
escapes the consequences. Therefore,
to this new idea, this type of idea, of
imposing a punishment of imprison-
ment to a term which will extend to

two years and also with fine, has
percolated in our minds.
The proviso read as follows:
“Provided that in the absence

of special and adequate reasons to
the contrary to be recorded in
the udgment of the Court, such
imp1 isonment shall not be for less
than six months.”

Why should there be such a provision?
This means either that we have no
faith in the discretionary powers of
the judiciary or we are launching
upon some sort of vindictive legisla-
tion to see that we must impose im-
prison nent on a citizen, There are so
many cases where the guilt is of a
type which on the face of it is a
minor one; it may be a small mistake
or is a ymall contravention of an order
or the order has not been properly
under: tood or it has not been pro-
perly |winted; something or the other
which walways happens on the Gov-

Making it one year or two

‘must appear on the Bill
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ernment side. Yet, the ordinary in-
dustrialist or a trader gets it on the
neck. Therefore, I should point a
warning finger at the Government. It
is high time that we changed our out-
look towards our traders and
merchants. We have been assuming
and presuming for a number of years
now that every businessman in our
country is a dishonest man. I should
say that this is a very bad presump-
tion. He is not dishonest, he could
not have been dishonest or it is not
possible that he could be dishonest: it
is only because of the dishonesty in-
troduced in our system, in this system
of controls. You must see the re-
percussion of this system; the reaction
of it is there. That reaction brings
about a circumstance by which a
merchant wants to get out of the
clutches of the law by some method
or other; not that he is inherently
dishonest, To treat every merchant
or trader in our country as an in-
herently dishonest man is a slur on
ourselves, a slur on the whole society.
1 should think that there must be a
reorientation of these ideas, and we
should not impose such a slur upon
the community as a whole. I think
the continuance of this for a further
periog of five years is not a very
welcome thing.

There is one thing to which I should
like to draw your attention before I
sit down. I make this request to the
Lok Sabha Secretariat. When I was
reading this Bill, T felt it. whenever
such a Bill is brought before the
House, the certificate of the President
itself. It
becomes ridiculour, everytime I look
at such a Bill, to find that the Presi-
dent’s sanction is not there. ‘When
the expenditure to be incurred is
about a crore of rupees or more, why
is the certificate not there on the Bill,
and why is a separate certificate being
obtained? I know that the certificate
is there. Why should it not be
printed on the Bill itself? It should
always be on the Bill itself so that
we must not have to look elsewhere
for it or to search for it.

With these few words, I close.
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Shrimati Savitri Nigam rose—

Mr. Deputy-Speaker;
over. We must begin the debate on
the General Budget soon. Shri
Manubhai Shah.

The time is

Shri Manubhai Shah: Mr. Deputy-
Speaker, Sir, yesterday. the Bill was
almost being passeq when I had the
occasion to intervene. I am, therefore,
glad that today some hon. Members
have taken some intgrest in this
matter. As a matter of fact, it has
been always a surprise to me that
things which hon. Members attach
the greatest importance to, sometimes
get passed unnoticed, ang therefore, I
am happy that my hon. friend Shri
Warior came back with his usual,
seasonal suggestions.

Here I want to remind my hon.
friend Shri Mathur that one of the
suggestions which his committee has
made—about nationalisation of foreign
trade to be considered as a policy
matter by the appointment of a com-
mittee or otherwise—has been debated
in this House, I think, several times
in the last four years, and I have had
the opportunity to reply to resolutions
from the non-official benches, with
full-blast arguments on both sides,
why the Government of India and this
party do not contemplate a complete
nationalisation of foreign trade, It
would be a sad day when the energies
of this great country, with a mixed
economyv as we have, both the public
sector aud the private sector function-
ing without let or hindrance, should
be subjected to an overall control
and regulation by the Government of
the day, to take over all trade. But
this has not prevented us from cana-
lising or taking over some trade which
the Government, after thorough exa-
mination commodity-wise and desti-
nation-wise, has thought fit to either
nationalise or canalise through the
State corporations.
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My hon, friend Shri Ranga had on
many occasions, many a time, to ques-
tion the work of the State Trading
Corporation and the Minerals and
Metal Trading Corporation, but it is
the clear policy of this Government,
which requires no committee to exa-
mine whether the trade should be
nationalised or whether and to what
extent participation of the State in the
foreign trade of the country should
take place. It is absolutely clear and
gradually we propose that all the
difficult-to-sell commodities or bulk
commodities which require the inter-
vention of the State, either at the
financing stage or the contractual
stage or require the backing of the
State authority with long-term con-
tracts, should be canalised through
the State Corporations. The two
major corporations of India have now
come to almost Rs. 250 crores worth
foreign exchange ‘out of the overall
export-import of this country to the
tune of about Rs. 2,250 crores,

Shri Ranga (Chittoor): You must
not profiteer.

Shri Manubhai Shah: That is a
different thing altogether. 1 am now
talking on policy matters only, We
therefore held on balance that where
necessary, in public interest, the Gov-
ernment would not hestitate, because
of any powerful interests, vested in-
terests, on any side, to take over or
canalise through such trade tcorpora-
tions or other mechanism or even
nationalise a particular gamut of
commodity, commodity-wise or desti-
nation-wise.

At the same time, we will be the
last person to interfere with the day-
to-day activities of numerous im-
porters, exporters, industrialists and
business houses in this country whom
we want to flourish without let or
hindrance, without any type of bad
name being attached to them, as Shri
U. M. Trivedi rightly pointed out. We
hold them in high esteem because
only a few of them misact or mis-
behave or work below the normal
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human dignity; therefore it is not
necessary to impeach 98 per cent of
them with any bedevilling remarks or
to run them down or to call them as
those who indulge in underinvoicing
or overinvoicing in this country to
any large extent than anywhere else
in the world.

Shri Bhagwat Jha Azad: It is said
that only a few behave and the others
go the other way.

Shri Manubhai Shah: I have re-
peatedly said, and again I say on the
point of challenge, that the traders in
this country, on the whole, have acted
well and they are acting well. It is
only some few who are misacting or
are rather acting below the human
dignity. This is the reason why we
have brought a much more stringent
measure as an amendment to this Act.
If an importer brings imported goods
under the AU licence or is under
established importer system, and it he
is running a factory with a licence
and if he is going to sell it away in
the name of production or he tries to
sell it because he gets more profit, it
is not enough that we should be only
satisfled by a fine imposed by the
court. Therefore, we have said that
for reasons of economic justice or
non-miscarriage of justice, if the
courts so desire, they can say why
they are giving a punishment lighter
than six months, and they should
give proper reasons, for which a
provision is being stipulated as men-
tioned in the Act. Otherwise, they
will have the obligation to see that
such bad persons, a few defaulter:
all those who default, who misuse the
benefits which the community in this
country has conferred on the few
importers, will be penalised to the
extent of imprisonment for six months
to two years and not be satisfled with
fine alone. The profits, sometimes, of
these importers are so much that a
person prefers to pay the fine and
pocket the profit rather than consider
it to be a bad thing to have suffered
the punishment of a fine, Therefore,
we have made this change.

My hon, friend Shri Sharma—he is
not here now—was mentioning about

2731 (A{)LSD—S.
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the review. I have had several occa-
sions when the import and export
trade of this country was reviewed
many times in this House. Again,
every year, when the demands of my
Ministry come in for discussion, that
will be the main subject which hon.
Members and the Government will
deal with; in respect of the annual
report, the annual report of the Chief
Controller of Imports and Exports
gives all the details of the import and
export of this country, commodity-
wise and destination-wise.

My hon, friend Shri Trivedi wanted
to know how many cases under the
Indian Sea Customs Act, for default
in import and export realisations have
been instituted and how many suc-
ceeded or what punishments have
been given. These figureg along with
the details about black listing etc..
and various other things, which the
law provides for, are all given in the
annual report. I do not want to 2o
into those details now.

13 hrs.

Mr. Banerjee wanted to know about
the wagon building industry and
woolen industry in Punjab. The
wagon-building industry is suffering
not because of shortage of raw
materials, but comparatively less
economic activity—I would not call

it lull—during the past 1} years and
{herefore there is a surplus. We are
launching upon a big programme of
export of wagons, As I said, we want
to build a wagon assembling plant in
Rijeka in Yougoslavia. Wagons in
knocked down conditions can be ex-
poried there and from there the
wagons can be re-exported to western
Europe, UK. and East European coun-
tries because the continental system
of railways is the same as ours.

Woollen industry is on a different
footing, ‘The difficulty there is due to
shortage of foreign exchange. I want
to caution the House. The import bill
has been continuously mounting up
during the last 18 years from a mere
Rs. 400 crores per year to Rs. 1400
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crores per year. In just a decade it
has gone up from Rs. 700 to Rs. 1400
crores. Every year the imports are
going up by Rs. 60 or Rs. 70 crores.
So, when people talk about import
substitution, T bow down to them. The
entire industrial policy of our coun-
try is based on the theory of import
substitution—to substitute imported
components by local manufacture
either through ancillary or auxiliary
industry or basic industry producing
raw materials, to make the whole pro-
duct indigenously. I am proud that
most of our basic industries today—
almost 80 to 90 per cent—are indige-
nous and only 10 to 15 per cent are
reliant on imported components.

The problem is about basic essential
raw materials in which the country is
deficient in a natural manner—non-
ferrous metals. We do not have cop-
per mines and zinc ore and because
of the laterite conditions of the soil
and the decean trap and the geology
of the country, we do not produce
non-ferrous metals or over com-
mensurate with our needs. For the
Fourth Plan we required Rs. 1300 to
Rs. 1400 crores of non-ferrous metals.
Where is production of Rs. 280 crores
to come from? Therefore we have to
import them. For our power stations,
cables, electrical products and
machine tools we require non-ferrous
metals.

Regarding fertilisers also, we are
trying our best. Every year the
demand for nitrogen, potassium and

phosphatic fertilisers will go up.
There is no rock phosphate in this
country. Therefore, we have to im-
port it from Algeria and the west and
north African countries. ‘There are
many more things like chemical inter-
mediaries and special steels which we
have to import for a long period to
come.

In international trade, international
inter-dependence has come ¢to stay.
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Even the United States, the biggest
industrialised country of the world,
practically commanding 45 per cent of
the industrial complex of the world
today imports goods worth Rs, 13,000
crores a year. The balance of trade
is against them and the Finance
Minister and Commerce Minister
there are worrying how to promote
exports. The big loans given by big
countries have certainly aid motiva-

, tion behind them, but really it is an

export promotion measure. Whether
it is USA, USSR, Czechoslovakia, UK
or Japan, they want to help us and
help themselves also.

Shri Daji (Indore): Why not we
lend our Finance Minister to them
to bridge the gap between import
and export?

Shri Manubhai S8hah: As an expert,
his services are always available to
whichever countries may require
them.

Shri Daji: The Commerce Minister
would be better.

Shri Manubbai Shah; You can also
join us and we can all go!

The point is our imports are of the
most frugal and thrifty type. Apart
from whatever little smuggling takes
place, ours is one of the countries
which has put up for the last 18 years
with the least amount of imported
consumer goods. We practically
import none—practically no consumer
goods. Somebody asked, ig it a fact
that Rs. 2 crores worth of cosmetics
or lipsticks are imported? I do not
imagine even Rs. 100 of cosmetics
were impo~ted. We are not against
lipsticks, but we have not imported
them for 10 years. Rs. 115 was the
total import last year. Import
avoidance along with import substitu-
tion, has been the basic theory on
which we have worked,

Mr. Mathur asked whether we have
paid attention to what the Swatantra
Party has been all the time flinging
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at us—a licensing
from what we have been doing for the
last 18 years. I do not think any-
body expects for many more years
the Treasury Benches will change, and
if at all any party has that good for-
tune or whatever type of fortune it is,
I am sure without regulation or con-
trol of foreign trade, both imports and
exports, no political or economic
development of this country is pos-
sible, because this is the gcarcest
material we have got. We have got
to import more. We can export some-
thing more every year, but not ade-
quate enough in the next 10 years.

Shrl Ranga: You do not have a pro-
per machinery for administering it.

Shri Manubhai Shah: I am merely
mentioning the obvious things first, go
that lessons may be learnt by those
who day in and day out write so many
editorials and articles about it, I have
had occasion and the good fortune to
see the notings made by some of
those leaders on the other side when
they were functioning in the Govern-
ment. (Interruptions). 1 am merely
mentioning that this commodity which
ig very scarce will have to be regulat-
ed whatever the nature of the regula-
tion may be,

Regarding the question whether a
new licensing board or any other type
of autonomous body is possible, every-
body knows that the Home Minister
is already having discussions wit the
members of the different parties on
this matter.

Shr! Ranga: You would not allow
him.

Shri Manubhai Shah: We fully
allow him.

Shrl Ranga: Appoint an impartial
commission. (Interruptions).

Shri Manubhai Shah: The problem
{s whether a quasi-judicial or judicia:
body or an autonomous body can deal
with problems of this vast magnitude
which India is facing, with thousands
of entrepreneurs, the percentage of

system different :.
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indigenous content varying from unmit
to unit, not to speak of variation from
industry to industry. If a cycle unit
had come up in Punjab in 1851, after
15 years, its imported components
may be just 1 per cent, but if a unit
is set up in Madras in 1966, it may be
50 per cent. Therefore, a quasi-judi-
cial body cannot operate on this Lasis.
Even so, after this committee submits
its findings, if there is any lacuna left,
we can appoint another committee We
have examined it thoroughly in .he
ministry and in the Planning Cum-
mission. There is no possibility for
having a gencralised methog of desl-
ing with thousands of indusirfes,
where the requirements vary ¢-°m
unit to unit, depending on the nature
of the machinery, the various types of
credit terms available from different
countries, etc. These make it such a
complex task that no quasi-judicial or
judicial body outside the execuiive
authority of a political party which
can face all the consequences thereof
is possible.

Shri Ranga: You have introduced
party-politics into it.

Shri Manubhal Shah: I em talking
of the national policy, above party,
cutting across all boundaries.

Shri Harish Chandra Mathur: Why

‘ have you not been able to convince

the Home Minister, as you are trying
to convince the House? Why iz he
quibbling with it?

Shri Ramga: In 6 hours in Bombay
at the time of elections my hon, friend
collected Rs. 24 lakhs for the party.

Shri Manubhaf S8hah: I totally deny
that charge. (Interruptions).

Shri Harish Chandra Mathur: Shri
Ranga was a partner for a long time.

Shry Surendramath Dwivedy
(Kendrapara): That is why he kncws
your secret.

Shri © Vasudevan Nair (Ambala-

puzha): Was it Rs. 24 lakhs or Rs, 30
lakhs?
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Shri Manubhai Shah: I can only
say that we have the honour to belong
to a party which manages its election

with the least amount of money
(Interruptions).

Shri Vasudevan Nadr: How much
did you spend last time?

Shri Manubhai Shah: Sir, ] am now

coming to the third point. What I
wanted to represent was about the
third alternative of auctioning of

licences. This question of auctioning
of the licences has been considered in
great detail in the Planning Commis-
sion and the Ministry of Finance and
also in our Ministry. The experience
of Brazil and Latin American coun-
tries, who have tried this auctioning,
is also well before us. It has been
found to be the mosi defective method
of distributing one of the most scarce
raw materials. Firstly, only a few
rich people who can bid in the auc-
tion, grab the commodity in the
largest amount and then put the
entire community into distress, will
be the beneficiaries. The Govern-
ment will not be the beneficiary, The
Government has the mechanism of
import duties, revenue duties, cus-
toms duties and excise duties by which
to make such scarce material as ex-
pensive as the market can bear. But
in this matter also there can be diver-
sity of opinion. Those countries which
have tried it in a limited manner also
had to give up the method of public
auction of import licences. I am pre-
pared to discuss this matter with any
hon. friend who makes a serious
study of this. Even on a limited
scale, in a matter llke cloves or cam-
phor which are vt basic things in the
economy of the country, which are not
imported in large quantities, this
method has not been successful.

I would, therefore, submit that the
Imports and Exports (Control)
Amendment Bijll which has been
placed before the House with such
stringent measures has been devised
as a result of experience in the last
17 or 18 years, and where the import
programme is completely clear for the
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Fourth Five Year Plan, for every pro-
ject, for every item of production, for
every sector of the economy big or
small after very careful calculations
to find out what are the needs of im-
port. On the other hand, our export
programme, which I had the privilege
to place before the House, where we
envisage from Rs, 840 crores to go up
to Rs. 1110 crores or 1150 crores at the
endg of the Fourth Plan is before the
House, worked out in all the commo-
dities, in all the descriptions. We are
expanding our trade with the United
States, we are expanding our trade
with the United Kingdom, we are ex-
panding our trade with the Fast
European countries, much to the dis-
like of some Members in the Opposi-
tion group. W, have explained how
the rupee trade is as dear to us, as
valuable to us, as the sterling trade or
dollar trade.

4750

Shri Ranga: You
poetic.

are becoming

Shri Manubhaj Shah: I am giving
the facts, I am giving only the real-
ity.

So, Sir, in that humble manner, I
would suggest that the Bill with the
amendments to the Act that we have
proposed may be taken into consider-
ation and approved by the House.

Shri Sham Letl Saraf (Jammu and
Kashmir): The hon. Minister has
spoken about exports. We appreciate
very much what the hon. Minister is
doing with regard to that. But with
regard to imports, as the hon. Minister
is aware, there is very little satisfac-
tion with regard to the distribution of
scarce materials. I would like the
Minister to say something about that.
as to how he is going to ensure pro-
per and correct distribution.

Shrl Manubhai Shah: There I am
entirely in agreement with the hon.
Member, that the system which v
might have devised for distribution of
certain scarce materials is not the
best or perfect. But depending upon
the availability of foreign exchange
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we try to see that the distress is
spread uniformly. I will give an
example. In the case of wool from
Rs. 18 crores we had to cut down
the import to Rs. 2 crores. It is a
drastic and cruel cut. But the exi-
gencies of the situation made us do
that, We have no other alternative.
Therefore, to the smaller units we
cut a little less and to the larger units
we cut a little more. That is how
we try to do it. In some cases where
we find that the private importer will
take advantage of the small user, we
bring in the State Corporation to im-
port such raw materials. This is a
subject on which I would like to re-
main enlightened by the experience
of hon. Member from time to time,
and wherever improvements can be

made, T am at their disposal.
Mr. Deputy-Speaker: The question
is:
“That the Bill further to

amend the Imports and Exports
(Control) Act, 1947 be taken into
consideration.”

The motion was adopted.

Mr. Deputy-Speaker: There are no
amendments to any of the clauses. I
shall put them together. The ques-
tion is:

“That clauses 2, 3 and 4 stand
part of the Bill.”

The motion was adopted.

Clauses 2,3 and 4 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Manubhai Shah: I beg to
move:

“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”
The motion was adopted.
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GENERAL BUDGET—GENERAIL.
DISCUSSION

Shri M. R. Masani (Rajkot): Mr.
Deputy-Speaker, Sir, in assessing the
nature and worth of this budget, a
quick look at our present conditions
might be a good starting point.  Sir,
today, our economy is in a stagnant
condition. The rate of growth of
our economy has been described as
being the lowest even  among th»
countries of Asia During the current
year, the Economic Survey admits
there has been no increase in the na-
tional income. This, Sir, with a grow-
ing population, means an actual set
back.

Industrial progress has been drop-
ping now for two years in quick guc-
cession. In 1963-64, it was at the
rate of 8.5 per cent, during 1964-65
it wag only 7 per cent; and during
this year we are told it wil]j be only
G per cent, according to the Economic
Survey. The capital market is as
good as dead. Equity shares have gone
down during the past year—1965—ac-
cording to the Economic Survey, by
15.8 per cent. Our food debacle js no-
torious and I do not wish to take the
time of the House with it at this mo-
ment.

Prices are constantly rising. (n
1963-64 wholesale prices rose by 9
per cent, in 1964-65 by 8.7 per cent
and during the 94 months of the cur-
rent year they rose by 123 per cent.
As on 15th January, 1966, the levei
of prices wag 5.6 per cent higher, ac-
~ording to the Economic Surevy, than
4 vear ago.

Our currency is debased. It is only
worth ten cents of the U.S. dollar
against its professed price of twenty
cents. Therefore, India today is a
smugglers' paradise for contraband
watches, transistor sets and gold, sel.
ling at four to five times prices in the
world' market.
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Our exports, despite the brave pro-
testations of the Commerce Minister
just now are stagnant and are not
nsing. Our balance of trade is ad-
verse. We have rising trade deficits
from year to year.. From an average
of Rs. 467 crores during the Second
Five Year Plan, our adverse balance
of trade has gone up to Rs. 570 crores
last year. The Economic Survey makes
a most pathetic admission, on page 4,
that the “balance available for dep-
loyment is hardly sufficient to pay for
half g month’s imports"

India, today, is a bankrupt country,
thanks to the policieg of the Govern-
ment, unable to meet jts obligations
in the councils of the nations. Two
possibilities alone remain, according
to an officia]l spokesman, for us to
save our face and to avoid having our
nose cut in public. One is described in
technical jargon ag  “rescheduling
debt payments”, which means we
defer payments and ask for a mora-
torium. The second possibility is cal-
led “re-financing of new loans to ab-
sorb payments due on old lbans”.
According to an answer given in the
Lok Sabha on 24th February to a
question regarding the Fourth Plan,
this ig the alternative the gentlemen
in office propose to try and follow. Ac-
cording to the Fourth Plan document
approved by the National Develop-
ment Council in September 1965, they
hope to get an aggregate of Rs. 4,000
crores of external assistance during
the next five-year period. Out of this,
says the answer, interest payments and
capital repayments, would account for
Rs. 13850 crores. In other words, 33.75
per cent of the foreign aid for which
we are trying for our Fourth Plan
will go to repay the obligations al-
ready undertaken by us. That is how
the future of thig country is being
mortgaged by the unprovidence of
this Government.

Ig it surprising that the world
should look upon us today as bank-
rupt? Paul Barean, 5 well-known
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cently came to India on g visit, ac-
cording to Statesman of 14th Febru-

ary, said: .
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“The fear of inconvertibility—
in plain language, the situation
where India findg itself without
foreign exchange to allow normal
repatriation of capita] and profits
—wags holding back much useful
investment.”

The Japanese Economic Mission,
from our own Continent, gave India
a bad chit when they were here
last month. Mr, Adachi, the Leader
of the Delegation said:

‘The capacity of India to permit
repatriation of capital invested and
dividends ‘ig not quite clear to us’

The Mission expressed its grave
concern whether India “could success-
fully do this in future”.

This is a picture of the situation
with which we are faced and the
question that we have to consider is:
how does this budget propose to re-
medy it?

Listening to the Finance Minister's
speech, Part A of hig speech, one
felt that there was an  increasing
awareness of reality in official circles.
The same conclusion can be drawn
from a reading of the Economic Sur-
vey. Both these documents contain a
great deal of welcome self-criticism
and a fresh assessment which I for
one welcome. It also shows the begin-
ning of Libera] economic theory
which has been missing from official
documents unfortunately for the last
decade. Take, for instance, page 2
of the Economic Survey where it is
said:

“The need to stimulate production
tion and exports by offering the
right incentive will remain great-
er than ever.”

On page 23 of the Economic Sur-
vey, it is seld:
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“A major policy objective is to
maximise returns from the large
government investments made in
the various commercia]l and in-
dustrial undertakings.”

The Finance Minister, on pages 8
and 9 of Part A of his Budget speech,
said:

“There cannot be any doubt
that the revival of the capital
market and g greater flow of pri-
vate savings to industry in the
form of equity investment are de-
sirable in the larger social in-
terest”

a sentiment which I heartily echo
In regard to the nature of priorities
of investments also, the Economic
Survey and the Finance Minister’s
speech are on sound lines in  their
conclusions. The Survey says at page
8:

“A major task is to secure the
maximum output in the short.run
from investments already made.”

The Finance Minister said on page
10:

“Every effort has to be made
to restrain Government expendi-
ture, particularly on general ad-
ministration and on new schemes
of development with a long ges-
tation period.”

In regard to preventing further in-
flation, the Economic Survey recom-
mends:

“Promotion of competition on
the basis of price and quality to
the maximum extent possible”.

It goes on to say:

‘Fiscal and monetary discipline
will need to be reinforced in
order to stay further price in-
creases”.
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The Finance Minister says:

“Developmentg during the cur-
rent year are a matter of con-
cern and call for a greater deg-
ree of realism in budget-making
as well as a greater sense of deter-
mination in restraining expendi-
tures, whether revenue or capital,
whether Plan or non-Plan, whe-
ther by the Centre or by the
States”.

He further says:

“It becomes more necessary
than ever to restrict the expan-
sionary impact of Government ex-
penditure in general”.

Excellent gentimentg indeed. But
now we must go on to consider to
what extent they are reflected in the
concrete budget proposals of my
hon. friend opposite.

As we know, the budget shows a
revenue surplus, at current levels of
taxation, of Rs. 210 crores. The Fin-
ance Minister has given some much-
needed relief in personal taxes and
corporate taxes of a very minor na-
ture—Rs. 8 crores in personal taxes
and Rs. 7 crores in corporate taxes—
giving in all tax relief of Rs. 10 crores.
Therefore, even after the tax reliel
we are still left with a net surplus
budget of Rs. 200 crores on the re-
venue side, If the capital receipts
amounting to Rs. 1,625 crores could
have been left to take care of the
capital expenditure to be incurred
during the coming year, with perhaps
some loans to raise further capital, the
Finance Minister could have reduced
taxes, particularly the vicious excise
duties from which the poor people in
our country are suffering quite dras-
tically. It was in his power, if he had
chosen, to give Rs. 200 crores of relief
to the indirect tax-payer, the consu-
mer, the poor man if he had only fol-
lowed the sound budgetary principle
that the current year’s taxes should
not be diverted to capital expenditure,
but that capital expenditure must come
out of capita] receipts, loans and bor-
rowing, a sound principle of budget-
ing acknowledged all over the world.
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But for some reason that [ fail to
divine, he went out of his way gratui-
tously to convert this Rs. 200 crores
surplus into a deficit of Rs. 127 crores.
He did it by acceding without any
resistance to the demands for expen-
diture on the civi] side, the defence
side and the planning side. I am sorry
to have to make this criticism be-
cause the Finance Minister is an
esteemed friend of mine. I have
regard for him and I frankly had some
hopes that this budget would be dif-
ferent from that ugly series of prede-
cessors on which it follows:

Let us consider the kind of expen-
diture which this budget seeks to san-
ctify, First, there is the civil non-
developmental expenditure, the civil
service, the police expenditure or the
wasteful expenditure of the  State.
Wnat was required here was a uni-
form cut of something like 5 per cent.
If the Minister of Finance had shown
courage and if he had said to his offi-
cials. “I do not care how you dou
it but you will have to introduce a
cut of 5 per cent over last year's ex-
penditure” the bureaucrats would have
gone to work upon it. Unfortunately.
the non-productive expenditure on
the civil side hag been allowed to go
up by several crores. As far as I could
find out, the figure is Rs. 24 crores—
may be I am wrong; 1 would be glad
10 be corrected on this point—I couid
not find out the sum total of the ad-
ditiona] civil expenditure, but from
the kind of figures that are given to
us in the official papers I think it is
Rs. 24 crores over what it was last
year. With fifteen years of operation
of Parkinson’s law, our burcaucracy
has been consistently proliferating. Tt
hags been constantly engaged in find-
ing more wayg of taking fewer deci-
sions, more men to do less work, more
cxpenditure for less and less effici-
ency. Let me give just a few figures
to show the ridiculous amount of
nonsense which  successive Finance
Ministers and this House nsve been
standing.
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Let me give you the figures «.
members ot the Secretariat at the
official level in tle Union Govern-
ment, in 1947, at the time of transfer
of power, and last year. The number
of Secretaries of Departments of Gov-
ernment, when the British left us, was
18. Last year it was 46. Additional
Secretaries, who were 10 in number in
1947, had doubled to 20 in 1965. Joint
Secretaries were 34 in 1847, now they
have gone up to 115. Deputy Secreta-
ries were 70, they have gone up to
as many as 235. Under Secretaries,
the lesser breed had gone up from 167
to 429. The result is that even at the
Secretariat level, in the non-produc-
tive departments of our Union Secre-
tariat, as against 209 well-paid offi-
cials we today have 845 officials.

Shri Sham Lal Saraf (Jammu and
Kashmir): The workload has in-

creased.

Shri M. R. Masani: The workload
has not increased. They are not doing
anything more than what the British-
ers were doing when they left. The
workload or functions of the Union
Home Ministry have diminished. Sir
Reginald Maxwell had a much heavier
workload than Mr. Nanda can ever
hope to have.

How 1 will come to the Home De-
partment or the Home  Ministry,
which has declined to be a subsi-
diary of the Home Ministries at the
State level. In 1947, there were 15
Secretaries, Under  Secretaries, etc.
Now there are 150, ten times the num-
ber of Secretaries for the utterly un-
productive police Ministry that we
have.

Evidently, I am sorry to find the
Finance Minister does not seem 10
think that enough damage has been
done. So, instead of cutting this down
he has agreed to another Rs. 24 crores
of addtional wasteful expendilure.
He has agreed, in other words to 8
further increase in the army of
drones whigh thig country has to car-
ry on its back.
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Among others who do well for
themselves are of course the plan-

ners. According to the Demands for
Grants of the Planning Commission,
from the revised estimate of Rs. 1.39
crores spent by them in 1965-66, this
year the cost ig going up to Rs. 1.63
crores. They made such a mess of the
Third Plan and they are now going
ty be given another Rs. 24 lakhs as a
reward for the coming twelve months.

In Britain also there is g planning
body. It is called the National Eco-
nomic Development Council, popular-
1, called “Neddy”. It is interesting
to compare the expenditure of one
Planning Commission, which is a
pretty useless one, with the rather well
functioning Neddy of  Britain. In
Britain the figure is £250,000 or Rs.
33.33 lakhs, which is exactly one-
fifth of what our own precious Plan-
ning Commission costs. In April 1964
Neddy had a staff of only 114  full-
time members. I shall be glad if the
Finance Minister enlightens ug as (0
what is the number of the full-time
staff of those gentlemen who sit in
Yojana Bhawan today proliferating
at a rate exceeding even the popula-
tion growth of Tndia.

This is in regard to civil, non- pro-
ductive expenditure. Now, we come
ta defence expenditure. So far as
defence expenditure is concerned, I
wrould concede that it is relatively re-
asonable in this year's Budget. The
figure for defence is Rs. 918 crores
out of a total of Rs. 4,000 crores. There
i: an increase of Rs. 29 crores. I
for one would not quarrel with that
amount, If the security of this
country in defending it from Com-
munist China and other threats war-
rants it, let us pay this amount che-
crtully, though I still believe that on
the defence production side there is a
sreat deal of room for saving and a
lo* of waste can be elminated.

Then, we come to Plan expendi-
ture— the third part of our Budget.
This is Rs. 1,155 crores at the Centre
and Rs. 926 crores at the State level,
making y grand tota] of Rs. 208!
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crores during the coming  year.
While I welcome the slight shift—it
is only slight—in favour of agricul-
ture in the current year’s plans, there
are still many items of wasteful top
heavy expenditure which fly directly
in the face of the Finance Minister's
dictum that long gestation projects
should he eschewed. I give only one
example at this stage and that ig the
Bokaro Steel plant, which is the worst
of these industrial Taj Mahalg which
our present Moghuls are building as
a memorial to themselves, The first
ohase is of 1.7 million ingot tonnes and
the second phase is of 4 million tonnes
when the plant will be complete. The
cost of the first phase is Rs. 626 crores.
JU is interesting to know that when
the Soviets first made their proposals,
not long ago, the cost was Rs. 550
crores. It has shot up by Rs. 176
crores. When the whole thing is com-
pleted, that is, the 4 million tonne
nlant, the total cost now is going to
he Rs. 923 crores ag against an origi-
nal estimate not long ago of Rs. 770
crores. Just a slight error of about
Rs. 153 crores at the expense of our
miserable tax payers.

Shri T. N. Singh, the Minister con-
cerned, said in the Rajya Sabha on
3rd March that the cost wag “Prima
facie somewhat high”. The British are
a great nation for under-state-
ment. I think, we should export Shri
T. N. Singh to England because this
s the greatest understatement of the
year. It is not slightly or somewhat
high; it is ridiculously and criminal-

1y high.

The Government had two other
estimates offered to them. There were
three tenders. One was the Soviet
tender for Rs. 923 crores; the second
was by Dastur and Company for Rs.
638 crores for the same plant, and the
third was a United States estimate of
Rs. 703 crores. The Government of
India, contrary to all practice chose
the highest bidder. The cost as a re-
sult comes to Rs. 2,300 per ingot tonne
or $485. It is  well-known that
throughout the world United States
and other steel companies are putting
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up plants at an average cost of $350
to $360 per tonne. Calcutta the
colossal loss to this nation. Rs. 120
crores thrown away as the initial capi-
tal cost with steel that will be conti-
nually uneconomical: Because of the
high cost it will be difficult to sell.

1 want to know why this disastrous
choice is being made. Are we obliging
the Russians? 1f we are obliging them,
why are We obliging them, and what
are we getting in return?

And this at a time when the demand
for steel is going down, when there is
a glut in the world market and in
India for steell

Let me first deal with the glut in
the world market. According to the
United States News and World Re-

port of 3lst January, there is ‘“too
much stee] in the World”. The Eco-
nomdist of London of 29th January

says: —

“Germap steel producers face
a year of depression. Prices fall
precipitately over the last few
months.”

30,000 German steel workers have
been put on short-term work. Nearly
all steel companijes report losses.
There is pressure on steel producers
all over the world to find export
markets.

The glut of steel also exists in
India. According to the Indian Ex-
press, of 9th February, “the Indian
steel plants face a crisis of glut.”
According to the Statesman of 14th
February, excess steel poses p pro-
blem.” The corespondent goeg on t©
say:—

“The three public sector plants
are confronted with an altogether
unexpected problem, that of over-
production and underutilisation of
capacity.”

The Times of India of 4th March says
that “export prospects are being ex-
plored and there is accumulation of
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steel products”. It goes on to say:—
“The Union Government is ex-
ploring the possibility of export-
ing accumulated stocks of certain
categorieg of steel products in the
public sector plants.”

This is a Quotation from Shri T. N.
Singh, Minister, to the Consultative
Committee of Parliament.

Shri Ranga (Chittoor): Our cost of
production is the highest. °

Shri M. R. Masani: It is in this con-
text of world prices dropping of steel
being available more and more eco-
nomically, a glut in the world market
and g glut in the Indian market that
this criminal waste of public resour-
ces is now being proposed. 1 believe
that a steel plant of these proportions
can gafely be postponed for another
five years. Otherwise, all this talk
of the Finance Minister of “quick
gestation projects” being favoured
must be considered sheer moonshine.

We come lastly to the fourth part
of our expenditure, and that is the
States. As we know, the Governor
of the Reserve Bank condemned
overdrawing by the States on the Re-
serve Bank on 16th February, and
the Finance Minister in paragraph 9
of his speech makes g similar state-
ment deploring the indiscipline of the
States who go on drawing money to
which they are not entitled. But the
surprising thing is that in the Budget
proposals there is not a single sug-
gestion of how this indiscipline is to
be stopped. On the contrary, hon.
Members will be surprised to be told
that they would be rewarded for this
behaviour. The amount of funds to
be advanced by the Centre to the
States during this coming year is Ra.
666 crores. If this were all Plan ex-
penditure, even this might be con-
sidered somewhat forgivable. But out
of this amount only Rs. 505 crores
are going to be advanced to the States
by the Centre for Plan expenditure
and Rs. 181 crores are going to be ad-
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vanced to the Stateg by the Centre
for non-Plan, non-productive ex-
penditure. Why? 1 want to ask the
Finance Minister and I hope he will
answer that in hig reply: What has
happened to the protest in paragraph
9 of his speech? Why are the States
being rewarded in this manner for
unproductive expenditure of thig pro-
portion? Is it supposed to be an ab-
ject surrender to polifical  jobbery
at the lower levels?

The point is: If this 161 crores
was not to be given to the States for
non-Plan expenditure, there would
be no deficit and there would be no
additiona] taxation. The Finance
Minister has chosen to impose ano-
ther Rs. 100 crores of additional taxa-
tion at g time when this could have
been avoided by a simple device of
not giving to the States more than
what they needed for plan expendi-
ture. If only the Capital receipts
had been left to cover the Capital
expenditure, plus loans and agdvances
he could have gone in for a remission
of taxation to the extent of ‘Rs. 200
crores. I would have suggested
that all of this should go to the poor
people in the way of remission of ex-
cise duties on the needs of life of
the poor. 1f that had been done,
the productive forces would have
looked up in thig country, savings
could have accumulated and tax re-
venues also would have begun to rise
again.

It is g fallacy that if you cut down
the rate of tax, your revenues drop.
They do not do anything of the sort to
the same extent. Tax cuts have a
therapeutic healing value, and the
law of increasing returng sets in.
Just to give an example, if my in-
come were to be Rs. 1.5 lakhs and the
tax was 40 per cent, that would yield
more to the revenues than if my in-
come was Rs. 1 lakh and the tax was
50 per cent. In other words g smal-
ler slice of a big cake is bigger than
a bigger slice of a small cake.

Now, this ig concretely proved by
the example of the tax cuts in
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America initlated by the great pro-
gressive, President Kennedy, and
carried out by his successor Mr. Ly-
ndon Johnson. I quote s paragraph
from the Economic Report of the U.S.
President to the Congress in January,
1966:

“From the close of 1963 to the
final quarter of 1965 Federal reve-
nues advanced by about $ 9 bil-
lion; yet during thig period, tax
reductions of $ 16 Dbillion had
taken effect through the Revenue
Act of 1964 and the Excise Tax
Reductions Act of 1966.”

Tax collections for calendar year
1964 (the year the cut wag applied
but before it took full effect) amount-
ed to $169.1 billion; tax collections
in calendar year 1965 (with the cut.
fully in effect) amounted to $181.8
billion. The Finance Minister could
have, if he had shown the same ima-
gwation, cut the taxes and yet could
have come to us and said: “My trea-
surieg are equally full.” But that re-
quires imagination of a kind which
this Government has never shown.
Even assuming that tax cuts are too
daring, too bold, too progressive, for
thig constipated Government, at least
we could have been spared further,
additional taxation. A sum of Rs. 100
croreg has been dumped on the
shoulders of the tax-payers. There
were three separate ways in which
this additional taxation could have
been avoided.

The first, as I said, was an “across
the board” average cut of 3 per cent
on non-Defence expenditure—I am
not touching Defence—of Rs. 3,100
crores. If only 3 per cent had been
cut on the non-Defence expenditure,
all the additional taxation could have
been spared. Or secondly, if they
had restricted advances to States only
for Plan expenditure, again there
would have been no need for addition-
al taxation. Or thirdly, if they had
only assiduously and efficiently col-
lected the crores and crores of arrears
of tax that they are incompetent
eénough not to collect, even that would
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have been enough to cover additional
taxaiion. But evidently this Govern-
ment looks upon the necessity of get-
ting their pound of flesh and squeez-
ing the people as more important
than saving the entire economy from
disaster, which is now going to follow
in the next twelve months.

Sir, that brings me to my under-
standing of the consequences of this
Budget. The claim that this Budget 1s
production-oriented is false. Thig is
u depression-oriented Budget and, as
sure as day follows night, the depres-
sion is guing to descend further on
this country in the next few months.
I am not insensible of the small reliets
that have been given, the raising of
the exemption limit for the small
section of the lower middle class—we
welcome that—the remova) of expen-
diture tax, the lowering of rates of
gift tax and the modifications in the
accrua] of the tax on dividends and
on bonug shares. But, as T mention-
ed earlier, the total relief is Rs. 10
crores and the effect of this is more
than wiped out by additional taxation.
As regards personal taxes, in spite of
this relief there is a net additional
burden of Rs. 22.15 crores and on cor-
porate taxation there is a net addi-
tional burden of Rs. 36 crores. This
will not fall on Big Businessmen.
Every bit of this tax will be passed
to the shoulders of the poor consumer
because it ijs part of the law of econo-
mics. Similarly people think that a
5 per cent additional tax on L.I.C. will
only fall on the LIC. But they are
making a mistake. That extra tax will
fall on the shoulders of the millions
of poor policy-holders of the L.IC.
That is how the whole of this burden
of taxation is going to fall on the
shoulders of the poor.

Consider the effect of his on pro-
duction and investment. Already,
during the last year, Rs. 200 crores
of additional taxes were levied by Mr.
T T. Krishnamachari. I venture to
say that this additional amount of Rs.
100 crores will break the back of our
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cconomy and the same Government
wil] have to come to us again, as they
have already done in their current
documents, saying: “All our expecta-
tions last year went wrong.” I
forecast that the expectations of the
Finance Minister are going to  fail,
because they must fail. That is in-
evitable in the light of this Budget.

Consider what this means. Will it
help .the capital market which the
Finance Minister says he is keen to
do? No. Even if, for a few days be-
cause of the bonus shares relief some
little rise takes place on a few scripts,
1 venture to submit and forecast that
the capital market ijs not going to
revive during the next twelve months.
it it was ever the Finance Minister's
intention—I am prepared to believe
that it was when he introduced the
Budget—that the capital market
should revive, then I  would plead
with him that he has been egregious-
ly misled by his official advisers. Let
him retrace his stepg even now. The
capital market is the heart of a
modern’ economy. It is not a pluto-
crats’ club or a gamblers’ den. Let
nim think again.

Consider the effect on foreign in-
vestment. I. will be just as bad
The Secretary of the Finance Minisiry
said in Bombay a few days ago that
foreign investor was not interested in
the levy of taxation in India. I am
amazed at that statement coming from
a senior official with that gentleman’s
record. It js complete nonsense. The
foreign investors are vary much inter-
ested both in the levy of taxation and
what they can get by way of profit.
Are we to believe Mr. Boothalingam
or shall we believe Sir Norman Kip-
ping who came to this country repre-
senting the Federation of British In-
dustries a few weeks ago? He said:

“The climate for foreign invest-
ment in India at present is not
good”. The prospects for invest-
ment are “pretty bad in the short
term future.”
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Shri Indrajit Gupta (Calcutta
South West): Today he has gaid

something different.

Shri M. R. Masani: Are we to be-
lieve him or Mr. Boothalingam? In
fact the Finance Minister, in his
statement in the Lok Sabha on the
23rd February, 1966 admitted as such:

“There has been® fall in the
number of foreign collaboration
and investment cases approved by
Government during July-Septem-
ber, 1985 as compared to the two
preceding quarters.”

Another thing about the Budget is

that it will be inflationary and will -

raise prices further. The excise duty
on light diesel oil is a most reckless
adventure. At a time when the farmer
needs an incentive to produce more
food, this diesel oil which he uses for
pumps and motors for agricultural
purposes is sought to be taxed higher.
I am very glad that the Congress
Party in the Gujarat Legislative As-
sembly has rebelled and has demand-
ed that this duty should be dropped.
1 hope the Congress Members from
Gujarat who, along with me, represent
that State in Parliament will raise
their voice in supporting me in saying
that this excise duty on diesel oil
must go.

Then, there is the duty on sugar,
which is a common man's necessity.
Even khandsari sugar end unrefined
sugar have been taxed more. Now,
on good authority, I learn that large
stocks of sugar have accumulated in
this country and that if sugar was de-
controlled today, the industry would
be compelled to unload the stock:
and the prices can be brought down
right now. That would be a very
beneficial step. It will be anti-infla-
tionary, it will reduce the tremendous
strain on the availability of credit,
and the industry would be in a position
to pay the arrears which it has not
done. I am told there are Rs. 18
crores due from the industry to the
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poor sugarcane grower who is wait-
ing for his money. What hag the
Government done? Instead of decon-
troling sugar and forcing the industry
to bring the stocks on the market
which' will drop below the controlled
price, they have added further to the
price of sugar by an additional excise.

The additiona)] excise duties on
sugar, tobacco, cloth, cigarettes wand
light diesel oil impose a burden bun
the poorest classes of our people to
the extent of Rs. 52:86 crores. The
effect of this is bound to be to send
up prices ag it has done in the past.
It has been so during the last three
years. For the last three years, I
have been predicting that excise
duties will add to prices. The Finance
Ministers with a very straight face
assure the House that this Budget
will be anti-inflationary and then come
and admit that the last Budget was
inflationary. This is what the Econo-
mic Survey says. On Page 1, it
says:

“The Central Budget for 1965-
66 sought to avoid deficit finan-
cing while offering further incen-
tives for exports and higher pro-
duction within the country. In
the event, many of these expecta-
tions have been belied during
the current year which has been
one of great’strain all round.”.

Then, on Page 4, it says that “initial
expectations” are “not likely to be
realised” and on page 7, it says that
these expectations were falsified.
This act of innocent surprise, year
after year, at the natural donsequen-
ces of their own acts, is rather hard
to take! Speaking on the previous
Budget, on 2nd March, 1865, 1 had
«aid:

‘““The Finance Minister has ven-
tured to hope in his gpeech that
now prices will fall. T wish I could
agree with him—we all would—
but it is wishful thinking. I ven-
ture to make a statement here—
I made it during the past two
yearg and 1 was proved right—
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that prices will not fall and that
this budget is an inflationary
budget. . . .”

“This is an inflationary budget.
In the next twelve months, prices
will rise not through accident
but because the Finance Minister,
for demagogic purposes, has res-
orted to g budget that will raise
prices”.

1 repeat every word of what I said
last year and I warn the Finance
Minister that it is no good, during
his reply saying: “I wassure the
House that prices will not rise”
Every normal man must intend the
natural consequences of his act. He
is an eminent lawyer and knows It
Any one who brings in thig budget is
asking for inflation in this country.

Coming to deficit financing, the
Budget has left uncovered a gap
of Rs. 25 crores. That is not the bnly
deficit financing in this budget. The
deficit financing in this budget is of
greater proportions, It is Rs. 373
crores, because the remaining Rs. 350
crores of deficit flnancing represents
the loans and P.L. 480 funds which are
pumping money into our economy
without a corresponding increase in
the goods and services produced here.
‘Therefore, the deficit financing in
this budget is Rs. 375 crores. It is for
this reason that prices are going to
rise.

Lastly, this budget is altogether
over-dependent on foreign aid. The
extent of reliance on foreign aid ex-
pected this year is Rs. 800 crores. This
is a great increase on Rs. 680 crores
last year and Rs. 460 crores in the
previous year. The question is: will
they get i1? Will the world respond?

The omens are not auspicious.
According to the London Times bf
14th February, America and Britain
arc facing a dilemma in their rela-
tions with India—‘bhow to combine
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understanding with realism, sym-
pathy with home truths.” You will

recall fthat President Lyndon Johnson
in the beginning of February said:

“We intend to help unly those who
help themselves.” Can it be serious-
ly argued that by this budget we
help ourselves? Could we mot have
put our house in order? Could we
not have cut our coat according to our
cloth? Could we not have agreed to
spend what we have and what we
possess? I am afraid this budget is
going to make the task of those who
ask for economic ald in. Washington

. and elsewhere much more difficult.

This is what the U.S. Delegation
which visited India, led by Senator
Wayne Morse, say in their report:

“The delegatibn seriously ques-
tions whether American tax payers
should continue unstinting sup-
port of Governments whose
philosophy negates full utilisa-
tion of available private capital
and initiative. The delegation
doubts whether the long range
national interests of the U.S.A.
and recipient nations are gerv-
ed by foreign aid which en-
courages Government enterprise
in areas of economic activity
where private enterprise has
proven itg value.”

We all wish the Prime Minister, when
she goes, success in her visit. We
hope that her visit will prove fruit-
ful. We may keep our fingers cros-
sed, but we cannot help realising
that this budget hag not made her
task easier.

The question would be asked: “Why
has the Finance Minister, who is a
reasonable person, who understands
these things, failed to carry out his
own statement on Para 1, Part A of
his speech where he said:

“It is imperative that bugetary
and indeed all economic policies
are framed with a view to rever-
sing these adverse trends.”
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I fear he has succumbed to a combi-
nation of three vested interests: the
Bureaucracy, which never acceptg any
cut cheerfully the States who have
to be rewarded, no doubt, for putting
the new Prime Minister and Govern-
ment in office; and finally, the Nation-
al Planning Commission.

About the National Planning Com-
mission, we can judge |best its
influence on this budget and the Gov-
ernment by the latest Papal Bull or
Fatwa, whatever you may call it, to
emanate from it High Priest, the Vice
Chairman. I refer to the Saugar speech
of my friend, Mr. Asoka Mehta.

Shri Vasudevan Nair: He has re-
pudiated it.

Shri M. R. Masani: I do not think
he has repudiated nor will he because
he is an honest man; these are his
views and he will stand by them. He
is a great friend of mine and I would
not allow such a libe] on him to be
cast.

In that speech, Mr. Asoka Mehta
raised three or four points. The first
was that he called for “ g reversal of
policies which broadly favoured the
better-placed agriculturists.” He re-
gretted that “there did not appear to
be any trend towards making owner-
ship of over ten acreg of irrigated
land uneconomic by levying heavy
imposts upon such holdings.” In other
words, the Planning Minister thinks
that the ceiling of 30 acres of land,
which gives a farmer with a family of
five a maximum income of Rs. 300, to
be too high and he wants to bring the
lot of the farmer down to 10 acres,
to one-third bf the income. Coming
from g great socialist like him, it is
an amazing statement. The present
ceilings are low enough; they keep
the peasants permanently depressed,
but the Planning Minister says that
he wants the ceiling to be brought
down to 10 acres, so that all the eff-
ective, efficient farms to which the
country looks for it food supplies can
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be destroyed. There can be no pres-
cription for an immediate famine in
India better than the one advocated
by Mr. Asoka Mehta.

Similarly, he wants to ‘“unionise
tenants compulsorily.” A few days
later, in another speech, he said that
agricultural tenants shiould be forced
to “compulsory unionisation.”  Per-
haps he will explain this wonderful
thought to us gsome time. Of course,
he believes in Nationalisation and for
that purpose, as he has said, “the Con-
stitutional guaraptees @mbout ' the
right in and to property make it
difficult for the forceg of socialism
to operate at the level of a change
in the gtructure of private property.”
The Planning Minister is welcdome to
his views, but unfortunately now he
is a member of Government and the
country would have to suffer if his
views were accepted.

This advocacy of nationalisation is
completely out of date; it is obsolete,
it i not socialism as the second half
of the 20th Century understands it.
If T had time, T would have gone into
more detail. Leave aside British,
German and other gocialists who re-
pudiate this doctrine. Let ug consi-
der what people in Russia are saying
today. Let him read Prof. Lieberman.
1t will be gtill better if he reads what
the Yugoslav Ambassador to our
country, Dr. Uvalic, himself a very
noted economist, saild in Bombay on
February 19. T am quoting friom  the
newspaper of the 20th February. Dr.
Uvalic said this:

“In the socialist economy of his
country. . . .

That is, Yugoslavia.

“....a free market functioned
both in industry and agriculture.
It was only through the market
where factorg of demand and sup-
ply operated that the problem
of what to produce more and
what less, and whether produe-
tion was efficlent or not could
be determined, and production,
productivity and competitiveness
could be increased.”
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[Shri M. R. Masani]
He went an to say; I am quoting him:

“I do not think the existence
of a free market and operation
of competitive forces of production
is against socialist theory.”

I commeng this, thinking to Mr. Asoka
Mehta. I would wish evean now that
he catches up over this gap of thirty
years by which he is lagging behind
so that he could be in the mainstream
of progressive and liberal socialist
thought throughout the world. Un-
fortunately, he has been following
a consistent line which is to declare
war on the peasants, to ask for more
taxes on the peasantry and to declare
war on the Indian people.

If I may remind the House, speaking
in Calcutta two years ago, on the 21st
March, 1964, he said—he was addres-
sing the West Bengal Business Con-
vention; I am quoting from The
Times of India of the following day:

“Mr. Mehta warned the people
that there was no escape from
an annual increase of Rs 100
crores in taxation ....”

Is that why the Finance Minister is
trying to get Rs. 100 crores as addi-
tional tax? Is he the Brahmin to
whom the Kshatriyas on the Treasury
Benches are looking for Marxist
Vedic support? Mr. Mehta warned
the people that there was no escape
from an annual increase of Rs. 100
crores in taxation. That is exactly
the additional taxation this year.

“ .. .The severest curbs on
consumption would be necessary
to ensure surpluses. The present
generation....”

‘That is, all of us,
children,

our wives and

“

. which was a bridge bet-
ween the stagnant present anq a
bright future would get trampled
upon in the process, But that
could not be halped.”
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It I may say so, this is an arrrogation
ot Divinity. It is saying: “I am God
and I will decide what is good for the
people and what is not”.

May I remind the Planning Com-
mission and its leaders that “one
cannot do good without first making
good”. You cannot distribute any-
thing unless you first make a profit.
This is one thing which the Planning
Commission has signally failed to do.
Thanks to them, Planning itself has
become a mock word, a “God that
failed”. Which is a bad thing,
because T believe in democratic plan«
ning, I believe in indicative, advisory
planning of the French and British
pattern.

14 hrs.

I come now to the end of my
speech. During the life of this Par-
liament, there have been four succes-
sive bad budgets. One was brought
in by Shri Morarji Desai in 1963, and
during the last two years we had two
wicked budgets from Shri T. T.
Krishnamachari. I regret I have to
say this, but I regard this budget as
just one more in that horrible series
of  Morarji Desai-Krishnamachari
budgets.

There is nothing new or fresh about
this budget. It has no relevance to
the needs of our country. It can
neither stop inflation, nor depression,
nor over-dependence on foreign aid.
It cannot rectify the balance of trade;
it cannot stabilise our currency; it
cannot do any single one of these
things. Tt is completely irrelevant to
what this country needs. It just goes
on following the old habits.

The people of India have a limit to
their capacity for patience. As the
poet said:

“Hope too oft deferred,
Makyth the heart sick.”.

This thought was echoed by the
leader of the Indonesian Communist
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Party, who according to reports, has
paid with his life for his perversities
Aidit. Some time before the coup
d’etat which ended his life or which
is believed to have ended hig life,
Mr. Aidit gave expression to a remark
which showed great Insight, because
he was a clever and a brilliant man.
He said about his country in a rare
moment of insight:

“Politics move to the left, but

stomachs move to the right.”.

And because stomachs move to the
right, that man has had his head
chopped off or had been shot gt by
angry people who turned against him
and his fellow conspirators who had
oppressed the Indonesian people for
the last ten years in the name of
socialism,

Shri K, D. Malaviya (Basti): What
is my hon. friend? The stomach or
the body?

Shri M. R, Masani: The wrath of
the Indian people also will one day
make itself felt. But we are demo-
crats and we do not want the wrath
of the Indian people to fall on their
oppressors in the way that the Indo-
nesian people have killed thousands
and thousands of those who came in
the way of their prosperity and happi-
ness. We deplore that. But there
are alternative ways in our Constitu-
tion by which the wrath of the people
can be expressed. That opportunity
wil! be coming to them and, when
that comes, that wrath may be expres-
sed peacefully but it will be very
terrible and very stern.

Shrimati Tarkeshwari Sinha (Barh):
I am grateful to you for calling me
immediately after Shri M. R. Masani
has spoken. I have great respect for
Shri M. R. Masani. He ig studious.
Hs is a great economist, as he calls
himself, and I agree that he takes his
job very seriously. He has tried to
give a sincere analysis as he wants to
give about the economy of fhis coun-
try. There are many things which he
has spoken which need consideration
and attention, not only from the

2731(Ai)LSD—6,
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House but from the Government also.
But the misfortune of this House is
that, as he himself has rightly pointed
out, during the last few years since I
have seen him speak in the House, his
speech on the budget comes as a
beautiful hardy annual. Of course, I
also speak on the budget most of the
time when I am not in Government;
of course, when I was in Government,
I could not do so, but nowadays I do
get the privilege to speak on the
budget. If you really analyse the
debates and see the speeches which
he has made over the years when he
participated in the discussion of the
budget, right from the stage of its
introduction, you will find that his
arguments, his analysis, his conclu-
sion, his summaries and also the
lovely stories that he tells us have
more or less been the same.

Shri Ravindra Varma (Thiruvella):
And the quotations also.

Shri K. C, Sharma (Sardhana): He
1s the same man al] through.

Shri Bhagwat Jha Azad (Bhagal-
pur): He is not the same man. He
was a socialist previously.

Shrimati Tarkeshwari Sinha: He is
the same man. But that is the trouble.
A man’s words and ideas have to
change according to the atmosphere,
the climate, the environment, limita-
tions and the needs, If wishes would
have been horsos, everybody would
have ridden, including persons who
do not know how to ride. That is
our difficulty. We would like to do
certain things, but because of certain
limitations in the economic develop-
ment, we cannot do them. Some of
the arguments which he has advanced
are really worth consideration, but as
1 said before, the sum total of his
speech, as I understand it and judge
it, and I am sure many Members of
the House would agree with me on
this, does not indicate that kind of
constructive approach which is re-
quired. This kind of argument is like
an annual exhibition of flowers. It is
very flowery indeed. There is no

"
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doubt about it and it is very colour-
ful indeed, but I would like to ask
him through you whether it is going
to help us. We see that the share
market is going down, we see that
foreign exchange difficulties are
there, and the food crisis is also there;
so let us join together and see what
we can do to improve the position.
Shri M. R. Masani is an intellectual.
When he was with us he was such
a useful member. I slill invite him
to come to us. His own approach to
the prob'em would be changed. And
that is what is required. I am not
referring 1o the argument. 1 do not
dizagree with his arguments. A
person who talks from a certain
angle would certainly talk from that
angle. T criticise his angle; I criticise
his mode; I criticise his method.

Shri S. M. Banerjee (Kanpur):
What does she appreciate then?

Shrimati Tarkeshwari Sinha: 1
admire the man ... (Laughter)—
The House should bear with me—for
his intelligence. The House should
bear with me and I wish that the
House had shown me that patience
ang indulgence to hear me complete
the senience, I was saying that 1
liked the man for his intelligence.
That is why I want that he should
join this organisation and we shall all
work for his joining this organisation,
if good sense prevails on him. We
shall see that his coming into this
organisation is facilitated and then
his mode, his method and the way of
working will change; his approach
will change, and he will realise that
there arc certain basic needs of this
nation which have to be fulfilled, and
those needs cannot be fulfilled only
by the indexing of the share market;
he will be a better person, a better
thinker and a better organiser and a
great asset for our party.

Shri Indrajit Gupta: But what
incentives is she offering him for
Joining the party? h
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Shrimati Tarkeshwari Sinha: If
Shri M. R. Masani comes on this side,
the incentive that will be offered to
him would be very tempting for him.
Let me not divulge the secrets about
the incentives. Shri Manubhai Shah
would bear me out when I say this. I
should not divulge all the secrets
about the incentives, because again it
would affect the share market.

Shri U. M. Trivedi
Wil
tial?

(Mandsaur):
is it! Is it secret or confiden-

Shrimati Tarkeshwari Sinha: It is
not confidential; in case he joins it
will be made public.

The Minister of
Manubhai Shah):

Commerce (Shri
It is a trade secret.

Shrimati Tarkeshwari Sinha: 1
agree with Shri M. R, Masani that
there should be a great check on the
expenditure. I think the Finance
Minister ought to agree with him
when he says that every Finance
Minister gives a new hope, though I
do not agree that all the remedies
are in the bag of any particular
Finance Minister. It is not possible
for any one individual to bring all
the remedies. But then the Finance
Minister has been fortunate or un-
fortunate, I should say, to come and
take the responsibililty of this country
at a time when the sftuafion is going
from bad to worse, bfcause of the
situation, because of certain condi-
tions, and because of certain develop-
ments which have taken place in the
Indian economy.

I do not understand Shri M. R.
Masani’s argument that there has
been a constant bungling on the part
of Government. Because he is very
fond of quoting the American econo-
mic giants on that matter, I would
ask him what happened to the
American economic giants when the
Wall Street crash came and every-
body tried to avert that crash? What
happened when England went off the
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My hon. friend has
also the English

gold standard?
been quoting
economists . . .

Shri M. R, Masani: ] have quotea
the Japanese economists also.

Shrimati Tarkeshwari Sinha: He
quoted the English economist also.
But I would like to ask him one
thing. With the potential there was
and with the thinking that English
economist had and the British finan-
cial giants that were there, with all
the boom of the economy that they
had at their command after the
Second World War, what happened
to that economy? That had crashed,
and England had to come down from
the gold standard because they could
not sustain the pressures of the eco-
nomic growth. It is a fact, as the
Prime Minister said very casually—
and I think there is a lot of gense in
what she said—that this is the price
we have to pay for a boom in econo-~
mic growth. There was a boom in
the industrial growth in the economy
and therefore, there was bound to be
some of these pressures and pangs

which we are facing in the Indian
economy today.
The hon. Member knows that

industrial production went up to more
than 150 per cent, it was somewhere
between 150 and 165 per cent, while
the growth in other sectors, the
targets in other gsectors, lagged behind.
In power, therc was not fulfilment of
the target; in transport, the target
was not hit; in export, there was not
a fulfilment of the target. Naturally,
when i! is one link combined with
another, gnd when three links do not
sustain the industrial growth—the
industrial output there is bound to
be an imbalance in the g¢conomy, It
is the job of the Finance Minister, no
doubt, constantly to check this im-
balance and bring about a balanced
cconomy. But these are the pheno-
mena, the symptoms which any indus-
trial growth will have inherent in its
stomach; because the economy has to
g0 on on a balanced keel, link by link,
so that the chain works in a stable
manner.
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That is what has happened to our
Indian economy because in the Second
Five Year Plan period, there was so
much growth of industrial capacity,
that the problem of pains and pres-
sures, the problem of worsening
foreign exchange has all become a
symptom of this Indian economy.
Therefore, the point that he mention-
c¢d, that the job of the Finance Min-
ister, the responsibility of {Ne Finance
Minister—I am sorry for the cough—
1 hope Shri Masani {5 not cursing me?

Shri U. M. Trivedi: She is only
emulating him. He had a glass of
water; now she is having the same.

Shrimati Tarkeshwari Sinha:
Because the other links did not sus-
tain the industrial growth, this has
happened. But it is the responsibility
of the Finance Minister—it was his
responsibility—to show and indicate
in this Budget that he seriously
means to correct the economy by
cutting down expenditure so that we
could create additional resources for
filling up the gaps in so many other
sectors of the economy.

If you compare the rise of the
national income at current prices, you
will be surprised at the amount and
proportion of non-developmental ex-
penditure which has increased in this
country. If you take 1950-51 whence
non-developmental expenditure has
increased annually, expenditure both
of the Centre and the States, in the
capita] anq revenué account, it  has
risen from 544 crores to Rs. 2,775
crores. That means an annual in-
crease of as much as 27 per cent.
Then come to the developmental ex-
penditure. It was the beginning of
the Plan; therefore it was bound to
be very low. It was lower than even

the non-developmental expenditure
at that time. It was Rs. 393 crores
in 1950-51 and now it is Rs. 2,298

crores—again, .
arfY agt famrd & aYE a6 07w
T

The increase of developmental ex-
penditure has been only 32 per cent.
Now, look at the comparison. On the
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one hand, developmental expenditure,
which is a vital neeq of this economy,
has risen upto 32 per cent while the
demon of non-developmenta] expen-
diture has risen by 27 per cent. This
is where 1 wanted the Finance Minis-
ter to come boldly and announce to
the House what he proposes to do
about it, because this cannot go on;
it has now reached the saturation
point, beyonq which non-developmen-
tal expenditure cannot be allowed to
go.

If you compare this with the
national income at current prices, you
find that the national income has
risen by 8 per cent, that is the annual
rise. This is as against increase in
governmental expenditure of 30 per
cent. Where is the balance? On the
one hand, you say that it is not only
an administrative economy, this is
not an administrative stage, this is
not a state whose primary responsi-
bility is to discharge her civil service
obligations; on the other, we find that
administrative expenditure hag been
rising annually by 30 per cent while
the national income has been rising
by a mere 8 per cent. This leads us
away completely from the path to
which this country is committed,
namely, that the concept of the eco-
nomy ie¢ that of a welfare state.
Where can the welfare of the country
come where thereis so much imbal-
ance between governmental expendi-
ture and the national income? The
governmental expenditure should be
proportionate to the income of this
country.

We are living beyond our means.
No less a person than the former Fin-
ance Minister himself agreed, in a
note circulated in the Bangalore
session, that we are living beyonq our
means. Shri Kamraj, the Congress
President, has reiterated in the Jaipur
session that we are living beyond our
means, Shri Bhattacharya, Governor
of the Reserve Bank, reiterated this
only a few days ago in his speech—
1 believe he must have consulted the
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Finance Minister before making that
statement . . .

An hon, Member: Normally,

Shrimati Tarkeshwari Sinha: Nor-
mally that is done. He has himself
said that this country has started liv-
ing beyond its means, because the
inflationary pressures in this country
have become so much that in what-
ever way you finance this country’s
expenditure, it is bound to be infla-
tionary,

We have come to that stage. Why?
Because it is a reciprocaj thing. On
the one hand, you do not decrease
expenditure. It creates a vicious
circle, a chain reaction. You do not
check expenditure. Then there is a
shortage of foreign exchange, there
is a shortage of technical know-how,
there is a shortage of so many other
necessary things to be done—because
a very large chunk of the income is
consumed on non-developmenta] ex-
penditure, Government’s civil expen-
diture, apart from defence expendi-
ture. Defence cxpenditure is of
course vital and nobody grudges any
increase in that; but his own budget
has shown a very modest increase in
defence expenditure—in fact he has
not shown much increase. Therefore,
that point need not be mentioned at
all here,

What is the capacity of the indus-
try today? Let ug take the period
from 1960. We have been having
some kind of foreign exchange strin-
gency even four years ago. The
situation was not better so far as the
aspect of utilisation of resources was
concerned, When we created resources
for our economy, it was our respon-
sibility, our moral obligation, to uti-
lise those resources which are very
precious. because this country is very
poor and we have to see that the
maximum utilisation of resources
takes place.

Now, what .is the assessment ef
utilisation? The figures are reveal-
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ing. I would like to cite some vital
industries in the country. First the
metal industry. The utilisation of
capacity is even less than 50 per cent;
the unutilised capacity is more. Under-
utilisation of capacity comes to 54—
56 per cent. In machinery—exclud-
ing electrical machinery—the non-
utilisation of capacity comes to 30—
60 per cent. In electrical machinery,
unutilised capacity is as much as 43—
45 per cent. In transport it comes to
42.25—45 per cent; in chemical and
chemical products, the figure is 56
per cent.

This is the average unutilised capa-
city. If you take this as an indicator—
these are all vital industries—it will
be no exaggeration to say that 50 per

cent of capacity 1n the country is
going unutilised. I want to ask the
Finance Minister how this country

can ever accept and tolerate such a
situation. That on the one hand
resources are so scarce and on the
other hang such a vast chunk of our
resources should be unutilised and
g0 to wasle is a national calamity and
a national disaster. If nothing hap-
pens, Mr. Masani's words will not be
doomed words, but they will become
true, and we do not want Mr. Masani’s
statistica] abstraction about the des-
truction of the economy to come true.
I would appea] to the Government to
realise this serious economic factor
and do something. Unfortunately,
Mr, Chaudhuri’s budget dig not indi-
cate anything. He did not have
enough time, I agree, but then who
is going to take the responsibility
Sir? You are not, but he is going to
take the responsibility. It may be a
very unpleasant task, a very difficult
task, but he cannot shirk the ‘credit
as well as the blame of the economic
mirror.

1 do not want really to begin a
debate about it, but there are some
vital things in food which are still
being overlooked by Mr. Subramaniam
which pains thig country. I would
like to mention some of these things.
Again, T come to the same point of
non-utilisation. When so much hue
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and cry is made, when reports come
to us from other countries in the
world that children of the other
countries of the world have stopped
their midday meals to supply food to
India, .not only our heart goes to
them, but it also creates a sense of
humiliation in us. It is a peculiar
psychology of this country that on the
one hand we have to express our
gratitude to the persons who are aid-
ing us, and at the same time it is also
humiliating to us. This is an indica-
tion of the debate that goes on in the
Congressiona] Committees of the USA.
The Agricultural Committee presided
over by Mr, Ellendir, has charged
that India hag not been willing to
seek emergency gid from other coun-
tries, that she is consciously and inten-
tionally trying to lean only on the
heavy burdens of America. When we
put our hand in the pocket of a
country, we find that it is not velvet-
ed; we fing that there are a lot of
thorns which hurt our fingers, which
hurt our self-respect, and yet we
cannot sustain our economy without
putting our finagers into the pocket,
which is embedded with so many
thorns.

I agree with Mr. Subramaniam that
he is not going to sell this country.
I know this. I have faith in him. It
is only because of the situation in
the country that he had to go to
America for seeking such aid. Yet,
how can he make us digest these
humiliating facts which come to us
every day in the newspapers?
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Shrimati Tarkeshwari Sinha: 1
would like to take some of the figures.
What is the figure of Punjab and
Rajasthan which are surplus States
today? I do not mind that in view
of the shortage of food, he is supple-
menting food momentarily from other
countries, because it is a fait accompli
now. We cannot do without that.
But what is the situation now?

Probably you would bear with me
when I say that in Rajasthan 30 lakhs
bags of gram, are* lying unutilised
and there is 20 per cent wastage in
that stock of grams. What is the
price that the Rajasthani farmer gets
for it? The argument is being given
that by zonal controls we are giving
an incentive price to the farmers.
Thig is a complete fallacy. Traders
were buying from the farmers, not
only from the farmers but from the
market also, at Rs. 85 per quintal,
but they were forced by the Rajasthan
Government to sell it to the Rajas-
than Government at Rs. 40.50 a
quintal. How was it compensated?
Naturally, the trader cannot pay Rs. 85
and give it back to Government at
Rs. 40.50. So, he was permitted to
export 50 per cent of his gram to
Gujarat, Maharashtra and Madras.
where he was selling his gram at
prices varying from Rs, 110 to Rs. 120
a quintal. The Rajasthan Govern-
ment was having the satisfaction that
they have been able to give a little
more price to their own farmers.
while buying very cheaply them-
selves, while selling that commodity
in other States at Rs. 110 to Rs. 120.
But are not poor people living in
Gujarat and other  States? Tt the
Rajasthani farmer or ~ontumes
no capacity to purchase grm  at
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Rs. 80 or Rs. 90 a quintal, should we
say that the farmer or consumer of
Maharashtra, Gujarat or Madras has
got capacity to purchase this gram at
Rs. 120 a quintal? This is what has
happened.

Besides, out of that gram, 30 lakhs
bags of gram are lying unutilised
with the Rajasthan Government, and
the traders themselves say that there
has been a loss of 20 per cent.

And now such g hue and cry ie
being raised in Punjab and Rajasthan
that new crops gre coming in, and
therefore Government should take all
these stocks from the godowns,
because the new crop will be com-
pletely damaged by being put in the
same godowns where these weevilled
and adulterated wheat and gram are
kept,

We are now getting in Delhi Punjab
wheat. Members of Parliament are
themselves there. They should go %o
the ration shops and see how this
Punjab wheat looks like and how it
tastes like. The Punjab wheat that
is given in rations here, called desi
wheat, is completely rotten.

Then, there is a peculiar concept in
the Food Ministry of Fiving storage
loss to the trader. Six to seven per-
cent storage loss is given to the
trader, and the Government also, im
stock-taking, gives thiz six to sevem
per cent concession but anothex
department of the Government i.e.,
the Finance Ministry, the Income-tax
Department, gives only half to one
per vent loss for the same stock of
{oodgrains to the businessman o1
trader. When the stock-taking is
done, there is an average oss of seven
per cent allowed, and therefore a
decrease of seven to eight per cemt
after recalculation. I think I have

made myself understood to the
House.
Th n, ahout rier. We were origh-

na b opreduciag 40 million tons, and
last year wheu we had a bumper crop
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of 88 million tons, 1 think it must
have been approximately 45 to 48
million tons. Do you know that out
of this 45 to 48 million tons, because
of the faulty milling of rice, nearly
2 to 3% million tons are lost? It is
because of the very out-dated manner
in which it is being milled. This rice-
milling hag not been given attention.
Tt is all right to condemn rice-milling
traders or anybody, but then 75 per
cent of rice is handpounded by the
farmer because there is no improve-
ment in the technique. There is so
much improvement in the industria-
lisation of thig country, but these
little things, which are causing a
waste of 2 to 3 million tons of rice,
are not attended to.

1 would like to say that this is
quite a dismal picture, and 1 hope
Mr. Subramaniam will devote his
attention to this economic aspect of
saving waste in the foodgrains in this
eountry.

Last but not the least, I would
appeal to the Finance
say something about this rupee deva-
luation. In a Congressional Com-
mittee, the Under Secretary of the
United States says that they have
advised the Indian Government to
devalue the rupee. He also creates
an impression that the Indian Govern-
ment is in constant consultation wilh
the American Government and other

bodies about the devaluation of the
rupee because the rupee is over-
valued. The Finance Minister did

not utter a word about this in his
speech. It is high time thay the
Finance Minister took it very serious-
ly. It is not a small matter. We shall
be ruined if we devalue the rupee,
because our import bill is still very
large. Mr. Manubhai Shah is looking
at me. He knows that there s
already a big adverse balance of pay-
ment. Therefore it will ruin us. The
import balance is very much adverse,
and therefore, whatever we are ex-
pecting to gain through devaluation
in export, which will not come, I am
sure, because there are so many other
bottlenecks in export, it will certainly

Ministry  to
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ruin our import, and it is going to
lead this economy to a completely
insolvent state. Therefore, I would
appeal to him once again to clarify
what he means by this, an& say whe-
ther he should not keep tThe value of
the rupee intact.

Shri H. N. Mukerjee (Calcutta
Central): Mr. Deputy-Speaker, Sir,
the Deputy Leader of the Swatantra
party in this House has made a
speech which very well deserved the
siron blandishments from the charm-
ing lady who has just sat down, and
I am not astonished, because read
between the lines, his speech is a pat
on the back for the Finance Minister.
If he is grateful for such scant com-
forts he is very welcome.

The Finance Minister, as we know,
is noted in this House for his polite-
ness, the kind of pleasant individual
that he is, and to me he has been
a friend of long standing. But ir
public life, he has been, I am sorry to
have to say, pitchforked in peculier
circumstances into his present posi-
tion. And because he has been known -
for a long time by the company
which he kept, the company of
tycoons, Indian as well as foreign, it
has not been unexpected that in the
budget which he presented the other
day, he has sung in dull and dismal
tones dirgo to planning and to all
that Government has proclaimed so
far howsoever hypocritically, about
its objective of socialism.

I do no know how our good friend,
the Minister of Planning, who can
look after himself as far as parrying
the thrusts of his old-time friend,
Shri Masani, is concerned, feels, as
he takes his seat in the wings, when
the Finance Minister occupies the
centre of the stage. The Minister of
Planning said at Sagar—where we
spoke of nationalisation of banking.
and on that account has been whipped
by his bosses very soundly and today
by Shri Masani also into the bargain—
something which was very unexcep-
tionable. I am quoting his words:
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“Our economic and social foun-
dations are straining at the leash,
to be metamorphosed into some-
thing which they are not at pre-
sent, namely, institutions of a
socialist order.”

It is u basic statement, and Govern-
ment, if not entirely hypocritical,
which I am afraid it is, about its pro-
fessions of socialism, should do some-
thing about making sure that institu-
tions which at 1~1st partain to a cer-
tain extent to the socialist order,
would be there, so that some progress,
real sizable progress, could be made.
But disregarding all that kind of
basic assumption, which is the only
redeeming feature of Congress philo-
sophy, disregarding all that, the Fin-
ance Minister has presented the
budget, a budget welcome only by the
people whom his predecessor had
decribed in a picturesque phrase, as
man-eaters who stalk our economy, a
budget which is thoroughly reactio-
nary, which does nothing more than
merely perform a very ! ‘'mporary
holding operation, a budget which is
entirely out of keepin:z with the
spirit which has to be injected into
the mind of the people, for otherwise
we cannot survive in this world of
conflict and difficulties.

This is « budget which is not only
conservative and drab, but it is a
defeatist budget which brags of pro-
duclicn-orientation, but forgets the
people who are our greatest capital,
and it makes concession after conces-
sion to the topdogs in our economy.

In this budget, I find not the sligh-
test suggestion of succour to an ago-
nised and angry people, not even the
most meagre of hopes for holding the
price-line; even Shri Masani has to
talk about it, because our people are
in such a mood that whatever politics
is professed, Swatantra or paratan-
tra, you have got to do your duty by
the people. In the budget, whatever
indications are available show that
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there is virtual abandonment of deve-
lopment, a decision in the convenient
disguise of pragmatism, which may
mean all things to all men and
nothing in essence, to give up seri-
ous efforts to build the growth poten-
tial of our economy. Moreover, there
is in the budget not the remotest hint
of any democratic social change about
which the heart of Shri Asoka Mehta
really aches but he can do nothing
about it, being in the company which
he has chosen to keep. There is no
remotest hint of any democratic
social change, but clear indications
of persistence in the ugly process of
assisting the advance of Indian capi-
talism which is topheavy in struc-
ture, which has behaved in the most
immoral fashion which is always
ready to sacrifice India's interests for
the sake of its own profit. .

More than 10 years ago, Pro” D. R.
Gadgil, in his note to the Panel of
Economists, said about the fundamen-

tal inconsistency of our industrial
policy which had been that it had
sought on the one hand to lean on

modern private enterprise for capital
formation and, on the oiher, to set
its goal of preventing concentration
of wealth and economic power. This
is something which cannot be done.
You cannot ride two boals at the
same time, when they might veer
away in different directions, I know
the ruiing party has a massive majo-
rity in this House. But the country
will curse this budget. If this budget
indicates the shape of things to come;
than good-bye to all that the country
has been hoping for.

As I said a little while ago about
pragmatism, it is the fashion these
days in Congress circles to be prag-
matists. The silly fad of ideology, in
which Shri Asoka Mehta rejoices
according to his very good friends,

must go; a break with socialism
must take place. Indications have
been given by the Finance Minis-

ter in that direction. Which is why,
in  his own sophisticated way.



4791 General

‘Shri Masani has patted him on the
back. To symbolies this, he has
taken a serious step. The expen-
diture tax has been abolished,
and gift tax is further attenuated.
True, given the blackguardly charac-
ter of class forces in operation, the
vield from expenditure tax has dec-
liged in recent years, but the Fin-
ance Minister hasg thought fit to kill
it outright. Business tycoons at home
and the World Bank abroad—ques-
tions that the Finance Minister
answered during  Question Hour
this morning—made it quite clear
that the world in this country
as far as its financial authorities
are concerned, is the World Bank!
And the World Bank has to be
satisfied that we are reforming
ourselves, that we have to got rid
of the ghost of Nicholas Kaldor; that
we go in, not even for what the
former United States Ambassador,
Prof. Galbraith, has decribed as
India’s most negligible post-office
socialism. We are forgetting even
that and we are resiling even from
that and naturally the hearts of the
like of Shri Masani are very happy.

It is egregious that the tax on
bonus shares has been killed along
with the capital gains tax on bonus
shares.

Shri M. R. Masani: Was it raining
or was he dreaming when I spoke? I
am surprised. (Interruption).

Shri H. N. Mukerjee: I am afraid
we speak very different languges. I
learnt the language perhaps in the
wrongest way. I am very sorry. It
is egreious that the {ax on bonus
shares has been killed along with
the capital gains tax on bonus shares.
Already, The Economic Times of the
4th March speaks of the spurt in bonus
issues and there arc a large number
of companies with free reserves and
surpluses, disproportionately high in
relation to the paid-up capital. They
are going to have a very merry time,
because of the advantages which the
Finance Minister has chosen to offer
them. To gladden the heart of the
money-bags, the tax on equity div-
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dends has been modified, on account
of the susceptibilities of those who
hate being bothered by what they
call these miserable psychological
irritations,” Our tycoons are irritat-
ed! The people might be angry; they
might take recourse to all kinds acti-
vity and they would be supressed
and condemned in the House by
Government. But when the tycoons
are irritated, the “psychological irri-
tations” must go, because the future
of our economy is to be moulded and
fashioned by these people who have
detrayed the deepest interest of the
country and who, over the last 15
years, when the Plans have been in
operation, have behaved in a manner
which has disabled any kind of pro-
gress and their whip-hand on Gov-
ernment has brought about this very
sorry state of affairs,

An amount equal to 10 per cent of
the paid-up capital has been exempt-
ed from the tax and what would re-
main would be chicken-feed as far
as they are concerned. The rate of
surtax on company profits has been
brought down from 40 to 35 per cent,
a most unusually generous treatment.
A development rebate scheme is
proposed for tea, newsprint and prin-
ting machinery, Private shipbuilding
also finds its share of the Finance
Minister’s bounty.

Only in order to modify slightly the
shameless glare of such a surrender
to private business, marginal upward
adjustments are mentioned in

the
rates of tax on corporatc incomes.
But this could hardly be avoided,
given the parallel increase in tax

rates on individual jncomes. Even this
mild little blow has been softened.
For example, the definition of closely
held companies has been tinkered with
in order to provide relief to some
more injured tycoons, whose “psycho-
logical irritations” create so much
worry in the minds of the Finance
Minister and his friends.

_Except for a slight concession to a
section of the lower middle~class,
namely, the raising by Rs. 500 of the
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existing limit of personal incomes not
chargeable to tax, there is nothing
whatever in {he budget for which a
good word can be said. This gesture
has cost the Finance Minister an in-
finitesimally small amount and Iet
not my friends on the otiier side, the
Congress Members, make a song and
dance about this particular conces-
sion! This trivial little benefit will
be more than wiped out by the rise
in prices of sugar, tobacco, cloth and
other essential commodities and a
flat surcharge of 10 per cent, a device
which will hit the budget of lower-
income groups much more sharply
while for the higher brackets, they are
a flea-bite, and they are specialists in
evasion. Mr. Masani was asking about
money being found by collecting the
arrears of income-tax gnd other taxes.
We know very well who are the peo-
ple who evade taxes, who do not pay
even when the ascertainment of the
tax due from them is made, They
know the ins and outs ot the matter,
and on top of it they are getting all
these concessions.

Of the total sum of a little more
than Rs. 101 crores which the Finance
Minister has proposed as additional
taxation, more than half will be from
indirect taxes which hurt the people.
These aggregate proposals have a re-
pressive character, which must be
roundly condemned. By such imposts
which 1 can only call cruel as the
duty even on khandsari, the Finance
Minister has made excise duties the
biggest source of additional revenue.
1t is ridiculous for him to claim pious-
ly that inflation was a major threat
to the economy. Government is not
sure if it can for long avoid decon-
trolling sugar, and changes in excise
rates threaten escalation of prices,
which a sorely aggrieved people can
hardly suffer.

The Finance Minister has said in his
speech that he wishes to make the
excises as economic regulator on con-
sumption on the model of purchase
tax in the UK. Apart from an increase
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in inter-State sales-tax—perhaps be-
cause the Centre is doing the taxing
i e State Congress bosses in @
pre-election year—he has empowered
himself to impose a regulatory duty
upto 15 per cent by Gazette notifica-
tion. The inevitable result of all these
will be a general rise in commodity
prices and not merely of those sub-
jected to increased duties. A case in .
point is the enhanced tax on finer
fabrics, as a result of which not only
finer fabrics, but all kinds of fabrics
are going to have their price rise.
Another instance is light diesel oil, $o
which reference was made by Mr.
Masani also.

While the suffering of the people is
ignored, the Finance Minister boldly
makes concessions to his friends and
patrons. In the financial year 1965-66,
big business was able to bring down
the tax revenue expected from them
to Rs. 330 crores against the estimated
Rs. 372 crores. This was a sort of
“tax strike” by big money interests
and this “tax strike” has been largely
effective. The Finance Minister ex-
pects now in his latest budget the
natural increase in tax revenue from
them to be only Rs. 10 crores! From
those who have brought down the col-
lection by a sort of tax strike by
more than Rs. 40 crores, he expects
an increase of only Rs. 10 crores and
by accustomed tactics they will nullity
much of the expected accrua]l from
additional taxation,

The Finance Minister’s heart bleeds
for what he calls the “malaise in the
capital market”, but not once in his
budget speech he makes a reference
to the Mahalanobis Committee’s re-
port nor cven to the report of the
Monopolies Commission. They have
no relevance, as if the economic situ-
ation in a budget speech like this
could be described without reference
to the findings of these committees!
He does not mention the fact that two
big houses control 44 per cent of the
total shares in the corporate sector
and three top producers control more
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than 75 per cent of hte tota] produc-
tion in certain sectors. All this kind
of thing has no relevance for him!
He favours, of course, as he is natu-
rally expected to do, new concessions
to foreign monopolists, The British-
dominated tea industry, for example,
will be given a larger developmental
allowance, In deference to the wishes
of US big business, the World Bank,
the IMF and such other contraptions
he launches what he calls a “more
liberal import policy”. So, import res-
traints will be reduced, when our
foreign debts are already in the neigh.
bourhood of Rs. 3000 crores and in-
terest charges on them account for
Rs. 1500 crores in the next five years!
This is the kind of melancholy picture
with emerges out of the Finance Mi-
nister’s statement.

The Finance Minister is almost
apologetic that he could not further
ehop plan expenditure, for which Mr.
Asoka Mehta possibly had pleaded,
but ultimately he had to be satisfied
with certain things; but it wag quite
elear from the way the Finance Min-
ister talked that he wanted to chop
plan expenditure a great deal more
than he has done, He says in sorrow:

“Expenditure on continuing
schemes have to be provided for
in the interest of speedy imple-
mentation.”

They have to be provided for; there
is no way-out and I am very unwil-
lingly allotting something as far as
plan expenditure is concerned—that
is what he says. As it is, he has taken
enough care to ensure that not much
remains of planning and the plan, I
would like to hear the Minister of
Planning later in the course of the
debate, because whenever my friend
Mr. Bhagat has given some answers
about planning, I feel the whole pic-
ture of the plan is going to be not
only distorted but destroyed alto-
gether. It is very necessary that the
Country is reassured on this point.
But if the Finance Minister’s budget,
which is the basie thing, the meast im-
portant statement made on behalf of
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the government in this regard, is any
indicator, the position is very diemal
indeed. As I said, he has taken enough
care to ensure that not much remains
of planning and the plan.

In contrast to increase in defence
cxpenciture, the total capital outlay
in 1966-67 will be only Rs. 1952 crores,
less by Rs. 296 crores as compared
with the current year. In so far as
the plan outlay goes, the proposed
figure is Rs. 2081 crores, Rs. 144 crores
less than the current year's budgeted
plan outlay of Rs. 2225 crores. The
Finance Minister should rejoice that
after 16 years of planning, this will
be the first year when the plan out-
lay in a subsequent year has been
deliberately pushed below the actual
outlays of previous years! Even this
truncated figure seems somewhat
doubtful. The magnitude of expendi-
ture on the plan during 1966-67 will
be contingent on the availability of
external aid of the order of Rs. 490
crores. This is apart from PL 480
accretions which have flown into the
budget structure. Thig is something
which has never happened before.
This should be specifically investigat-
ed by a parliamentary committee or
some body like that, because an en-
quiry into the impact of PL 480 trans-
actions has been called for a long
time now. And, now the PL 480 ac-
cretions are being made part of the
budgetary structure of our country.
It is a very dangerous symptom and
we ought to have satisfaction in this
regard’.

Apart from this Rs. 490 crores
foreign aid, a sum for which the Fin-
ance Minister takes credit, if in spite
of our docility, in spite of our Prime
Minister going to Washington, in
whatever mood they want her to go
there like, it in spite of our Minister
of food imports, Shri Subramaniam,
running with his begging bowl from
one place to another, if inspite of old
America hands like Shri S. K. Patil.
this ‘aid, suppose it does not come
through or it does not come through
iv the stipulated quantity, there
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would be corresponding curtailment
in the plan operations. Can it be,
therefore, that in the name of “diffi-
culty”—the situation is difficult and
it there js difficulty it has to be faced
and overcome—the battle for the
annihilation of all our efforts for
economic and social progress has
finally been joined? Is it that in the
name of holding the economic struc-
ture somehow, because otherwise it
might collapse, we should say, oh! we
arc in such a bad way, we do not
have food, our industries gre collaps-
ing and all that sort of things, we
are entirely dependent on foreigh sup-
port, by exaggerating this picture of
dependence which is not true, which
most of our economists consider to be
an utter exaggeration and a most pur-
poseful exaggeration? But 1 fear in
this kind of way an effort is being
made to wipe off whatever, even in a
very humble way, was sought to be
done in the last few years.

At a time when the idea of self-
reliance was very much before the
country, the idea of a new swadeshi
movement was before the country,
the idea that the patriotic feelings of
the peopie could be mobilised, when
you could tel] the people that we
were going to have a self-reliant eco-
nomy and for that purpose since sac-
rifice will be equal, we shal} be even
ready for self-denial, at a time when
we could go to our people and tell
them, show them how foreign aid
implied al] kinds of most objection-
able concomitants, at that point of
time, specially after the experience
which we had in the last year when
the Indo-Pakistan confrontation took
p'ace, when our difficulties became so
terribly acute, it was at that point of
time that we could start a new Swa-
deshi movement.

But. instead of that, what do we
find? Shri Masani talked about Ame-
rican ald, how they would examine
everythiug and all that, Even this
morning the Finance Minister said
that the World Bank if it iz to give
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us a loan, after all they are creditors
and they would examine what are the
Projects we are asking the loan for.
When I ask a loan from somebody, if
that somebody insists that he should
examine whether I gpend it in drinks
or anything, I would not have that
loan from him, I would go to some-
body else. It is not'that our hands are
not clean. Our hands are clean, You
may feel that we can show every-
thing to the world. But we are a sove-
reign country, We know how the
United States operates. We know how
the Central Intelligence Agency and
other instruments operate from the
United States. We know how they say
that they make and unmake govern-
ments. We know how they are sus-
pected to be behind what is happen-
ing in Indonesia, in Ghana and God
knows in what other country. We
know how these pcople can operate.
And, if apart from the grip which
they have in the normal course of
things, they have an additional grip
over our own country, they have the
power of supervision over the pro-
je~ts which they are so magnanimous-
ly assisting in their own way, then
good-bye to all hopes not only of a
self-reliant economy but good-bye
even to honour.

I know I shall be attacked as a
person who is exaggerating things,
but this is the kind of behaviour on
the part of the Government typified
by the latest budget which says that
the government of this country is al-
most shutting up shop as far as our
independent economic development is
concerned and it is behaving in
a manner which no self-respecting
people can tolerate,

I am sorry, my hon. friend, Shri
Manubhai Shah is not here. He said
a little earlier, detending imports

an dexports, that last ycar only Rs.
200 worth of cosmetics came to this
country, But look at the way things
have gone on. I am quoting Irom the
bulletin of the Controller of Trade
(Imports and Exports). In 1963-64,
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g.fter the emergency, after the Chinese
incident, chemicalised soaps and me-
dicinised cosmetics of the value of Rs.
8.8 crores were imported into this
country, Luxurious cars of the value
of Rs. 2.80 crores were brought into
this country. Food commodities of
the value of Rs. 66.96 crores were im-
poried into this country, Radiograms
and cameras of the value of Rs. 12.08
crores were brought into this country.
Now we are going to have television
and God knows on what other con-
traptions we are going to spend money.
We are going to spend money on these
and things are to be brought from
abroad affecting the entire economic
structure of this country, Is this Gan-
dhi's country? Is this the country
where we can appeal to the patriotism
of our people and ask them to put out
whatever they can for the sake of the
country? At a time when the new
exigency came into the picture, though
at one point of time some of our
Congress friends said that we should
go ahead with the swadeshi move-
ment, nothing was done,

Shri K. D. Malaviya; Is he sure
of the figures that he gave about im-
porls of cosmetics?

Shri H. N.
cosmetics.

The Minister of State in the Min-
istry of Finance (Shri B. R. Bhagat):
Is it Rs. 8.8 crores?

Shri H. N. Mukerjee; Anyhow, that
would be subject to correction.

Mukerjee: Medicinised

We have heard repeated promises
about foodgrain self-sufficiency and
all that kind of thing. Of course, I
need not go into that; there will be
hardly any time. In regard to foreign
investments, Shri Masani was saying
how foreign investors are very shy of
coming into this country because this
country has very rigid restrictions and
regulations. But it is seen that apart
from the foreign investments which
is in this country, which is coming,
apart from the fact that Sir Norman
Kipping, the British representative to
whom he referred has said in a re-
port today that Indian conditions are
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very good for foreign investments to
comc in, the fact is that against the
average investment of about Rs. 30
crores from abroad per year in the
Third Plan, remittances abroad in
the shape of profits, dividends, royal-
ties and tegchnical fees in the period
1950-1965 came to Rs. 281.3 crores.
The break-up of figures is also there,
but I cannot quote them. They have
the run of the land. They get all the
honey out of it and in spite of it they
talk aboui restrictive regulations.
You can go ahead, restrictive regula-
tions notwithstanding. If we really and
truly stand on our feet and face the
world, they would come because they
have to come. It is in their own in-
terest to come and help us. They help
us not for the good of our souls but
for the benefit of their own pockets.
And, this is the kind of thing to which
this country’s government does not
seem’ to give much atiention.

This morning there was a question
about foreign exchange transactions
of a most dubious order by private
tycoons who were going abroad.
Nearly Rs. 1.83 crores in foreign ex-
change were given, Do we calculate
the amount of benefit which we get
as a result of the peregrinations of
these globe-trotting tycoons of our
country? Foreign exchange leaks to
the order of Rs. 93 crores have taken
place. But we do nothing about it.
What have we done to secure from
Indian nationals abroad remittances
of foreign currency? We can do it.
Even from Hongkong we have got a
very sizeable amount—a petty little
spot on the map. But we have Indians
all over the world who can, if their
patriotic feelings were appealed to,
send us money in order to help us.
How can an honest appeal be made?
There is a fig-leaf of morality on the
activitics of the Government. But cor-
ruption is rampant everywhere, In
regard to such things as prohibition,
for instance, it is a fig-leaf of mora-
lity sought to be thrown upon Gov-
ernment and its policies. There is no
dearth of people who thrive on what
they call “a spot of Tek Chand” or
what the Tek Chand report itself calls
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rather endearingly, “Battle of
Waterloo”. All this goes on merrily.
We cannot collect money for the
country and in the meantime corrup-
tion and inefficiency is the order of
the day. This inefficiency and insen-
sitivity to decorum is seen in such
things as the gubernatorial lapses as
when Shri A, P. Jain continued his
membership of the AICC and func-
tioned as the voting instrument in
Congress elections, while remaining
Governor of g State, There js the case
of the Governor of Rajasthan who in
the presence of the Speaker of the
Legislative Assembly asked members
of the House to be pushed out by the
Marshal! This kind of incident takes
place only because of the prevailing
atmosphere of indecorum. Do not
please blame only the people for some
time running amuck. The Government
has run amuck. The ruling party has
run amuck and the ruling party
depends on such things as the DIR
and the operation of the emergency.
The result is corruption, which is an
inevitable consequence of degenera-
tion of power in the hands of Govern-
ment, as is happening in our country.

15 hrs.

I'SHR1 SHAM LAL SARAF in the Chair)

I wil] finish in a couple of minutes.
Today the conditions are such, parti-
cularly after Tashkent the conditions
are such that there might very concei-
vably be settlement with our border-
ing countries, We could on that
basis proceed even in regard to the
settlement of the question of Kashmir,
as far as Pakistan is concerned, We
could try, as the President himself
suggested some possible methods—it is
not for me fo say what those methods
are to bhe--for a settlement with
China. On the basis of the hopes en-
gendred by the Tashkent agreement,
we could go ahecad and secure for our-
sevles a  certain  respite and during
that period we could proceed with
-economic development much more
eincienidy, Weo could also make a
better as.cessmient of the possibilities
of trade with the Socialist countries.

MARCH 10, 1966

Budget (Gen. Dis.) 4802

I need not mention it in detail, but
I consider it a scandal that a country
like the German Democratic Repub-
lic, which has stood by us in every
crisis, is still treated by us almost in
a manner which from the point of
view of international courtesy should
be very sternly condemned. We do not
even have a Consul in the GDR and
the GDR Missions have made at least
some kind of opening so that the kind
of e-onomi: co-operation which she
wishes to have with us is made
possible.

From the point of vicew of rightful
economic policy, land reforms are not
pursued and the appeasement of big
money interests, foreign and nitive,
continues merrily, But I must stop.

Therefore, 1 say in conclusion that
this is a pernicious budget with the
stigma of despair writ large on it a
budget which makes a fairly unasha-
med surrender to money bags and
vested interests, which utterly repudi-
ates the publicly proclaimed Congress
policies, But, on the other hand, the
people are on the move, in West Ben-
gal, in Maharashtra, in Kerala and
elsewhere ou‘ of a sense of defeat and
desperation. These are the things
thal disfigure the budget, I am very
sorry that the Finan-e Minister. for
whom personally I have great regard
as a long-standing friend, has thought
fit to bring before this country a
budget of such a dismal and sordid
character,

Shri K. D, Malaviya: Mr. Chairman,
Sir, I do not propose to act like a
debating acrobat in the examination
of the Finance Minister's proposals,
because that will perhaps take me
away from certain basis trends which
1 wish to examine, I must congratu-
late the Finance Minister for the lucid
and simple manner in which he has
placed before the House the budget
for the year 19€6-87. I would also
congratulate him for mentioning un-
hesitatingey, perhaps in the first part
of his speech, that the budget has to
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be a major instrument for implement-
ing the plans and policies of the
Government of India.

Our Government, as you know, is
guided for its plans and policies by
the political party to which [ and he
has the honour to belong. No other
guide-line is possible for us, As a
matter of fact, none c¢f the members
of the Cabinet can dare to deviate
from the guide-lines that have been
laid down for us by the Congress
Party. So, 1 shall sec later as to how
he has condu:ted himself in imple-
menting those policies to which he has
drawn our attention.

But let me state that our sympathi-
cs are with him for facing the most
difficult times in recent history as
far as economic development is con-
cerned, No one should, therefore,
under-estimate his difficulties, I for
one personally dure not do so, be-
cause his abilities are two well-known
to us treat his discourses lightly.
Further, we cannot forget that he
had to face the most difficult budget
only a few days after he took charge
of the Ministry of Finance in the Gov-
ernment of India. Therefore, I must
be ax impersonal in the examination
of his conduct as Finance Minister as
it i« humanly possible for me to do.

Shri Masani has dwelt at great
length with the exercise of adjust-
ment between revenue and expendi-
ture and has taken care to clahorate
and confirm his previous statement
that this budget is going to result in
inflation,  Many of us on this side
know that it is an axiomatic fa-t for
us to face that in this transitional
period of our e:onomy inflation is
absulutely unavoidable and that any
political party which is afraid of
inflation in our society does not de-
serve to stay in power at the present
timi,  Therefore, 1 am not interested
in the exercise of adjustment between
revenue and cexpenditure.

There are certain basic trends that
i would like to see and locate to find
out whether we are succeeding in tak-

ing our economy in the right direction.
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Of course, there has been shortfall in
the current year in our income, both
national and international and there
has also been an extra burden on ac-
count of the Indo-Pakistan  ccnflict.
Above all, there has been the shortage
of food production thi; y~ar, which is
more than usual, These d!fliculties
are there and we have got to reckon
with them and recognise those facts.

But, frankly speaking, these difficul-
ties do not upset me as much as the
mechanical and pragmatic approach,
mind and behaviour of some of our
mature statesmen in the Government
They try to solve our problems of eco-
nomic difficulties through a pragmatic
approach which, I think, will make
our economy more stagnant and con-
fusing, Therefore, 1 thought that one
of the essential concomitants of our
beliefs is not to deviate from the poli-
tical philosophy to which we are al-
ready dedicated. Once we start deviat-
ing, in a hurry, in confusion, under
pressure of stresses and strains, from
the basic concepts of our political ideo-
logy, we are sure to get lost and then
we will be neither here nor there.

Let me, therefore, briefly and hur-
riedly refer to certain aspects of the
budget presented by the Finance Minis-
ter. I regret to say that he has made
no efforts to implement the plans and
polizies of the Congress Party through
the exercises of this budget. In this
connection, it is my dutly to remind
the Finance Minister what the Bhu-
baneswar decision of the Indian Natio-
nal Congress was, What does it say?
The Bhubaneswar Resolution of the
Indian National Congress, which is
binding both on the Finance Minister
as well as on men like me, everybody
in the Congress Party, clearly directs
the elimination of privileges, dispari-
ties and exploitation, I would like to
know from the Finance Minister what
single step he has proposed which
will obviate and to a certain extent
Jessen the privileges, disparities and
exploitation, Further, the Resolution
directs to bring about a limitation of
income and properties in  private
hands. Has any step been initiated
in this budget o help us in"limiting
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the income and properties in private
hands?

Further, the Resolution directs the
Finance Minister to adopt such polici-
es as would give the Government
right to control and direct the means
of credit and the investible resources
of the country along the lines of
national priorities and our social pur-
poses, He has not done anything of
the sort; on the contrary, he has done
something else to which I will just
now refer. We had to make credit-
worthiness depend on capacity for
production and not entirely 6n the
ownership of assets and complete the
whole programme of land reforms
within the next two years and also to
re-organize the administration so
that it can implement the sccialist
policies of our five year Plans democ-
ratically and patriotically, None of
these things have been taken note of.
This Resolution had been completely
ignored while these proposals of the
Finance Minister were drafted, I must
say that I have to charge the Finance
Minister of completely ignoring the
Bhubaneswar Resolution.

No attempt has been made to im-
plement those decisions, Even an
apology is lacking which makes me
more sorrowful than anything else.
Therefore I warn the Congress High
Command to which we are all dedica-
ted to pursue our policies and the
Prime Minister to make a note of it
that in the year 1966-67, when we
have just entered the General Elec-
tions period, when we have to clarify
the issues, there has been total ignor-
ance, total negligence of those basic
values to which we are dedicated and
towards which not an inch of progress
is proposed to be made.

The Congress organisation is not a
dead onc; it is still a kicking one and
the rank and file would like to demand
from the Government as {n why those
basic pledges which have been given
to them and to the people of India are
being ignored through these routine
Budgets year in and year out that are
produced before us.
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Now let me specifically refer to some
of the distortions and deviations that
have been noticed in this Budget.
Paragraph 51 of the Finance Minis-
ter’s Part B speech openly encourages
big houses to take away their capital
outside in order to give India an evil
image of an imperialist nation. Some
of these big houses—our Finance Min-
ister perhaps knows it t00 well—have
filled their po.kets and the pockets
arc bulging with licences in foreign
countries, I would like them to in-
quire as to who those big houses are.
The licences have been kept in  the
pocket only to be sparingly used at
a time when they can conveniently
make a lot of profit and bring 3 bad
name to our nation.

I think, this concession in tax from
25 per cent to 10 per cent is an open
but undesirable encouragement for our
capital to flow from India and, at the
same time, to bring us a bad name. I
would personally want a firm and de-
termined control of our Government
on such collaboration schemes in order
to build the correct image of India us
a genuine fricnd of the developing
countries. This concession is certainly
not in keeping with the spirit of our
policies and the present critical situa-
tion of capital availability, T perso-
nally feel that no encouragement
should have been given in this manner
for our capital to flow out particularly
at this critical time and under such
conditions where people are free to
use their licences as they like, to
build simple things like textile mills
about whith the words “technical
know-how"” and all these things have
been used in the Budget proposals of
the Finance Minister.

Let us examine another proposal of
the Finan.e Minister made in para-
graph 57. By this the Finance Minis-
ter gives concession to some industrial
financiers to create ncw  banks—he
calls it, small corporations—in order
1o do business among themselves
While the demand of the Congress is
growing more and more to control
banks and nationalise them, our
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‘Finance Minister propeses to give in-
come tax relief to rich people in order
40 create more banks under their
control with a view to manipulate
cornering of industry within a small
.group, The rich will grow richer by
the creation of these small banks and
the control of the State will disappear
from these banks. It is contrary to
the growing demand of the Indian
Nationa] Congresg which rules the
heart both of the Finance Minister
.and ourselves.

I would now like to give very briefly
certain important facts of our econo-
mic condition and would only draw
the attention of the House to th’ as-
pects. 1 believe that the pricin of
our essentia] commodities should be
evolved in a new way, The entire
pricing system of essential commodi-
ties, whether they are kerosene or
diese] or sugar or fertilisers, has to be
evolved on a new pattern; similarly,
a new economy for cmployment has
10 be evolved by us, This backlog in
employment will go on increasing if
we were to follow the conventional
method of finding out some money and
some work for the millions and mil-
lions of people that are unemployed.
‘If this unemployment were allowed to
grow unchecked and if prices were
allowed to soar higher and higher un-
checked by following the conventio-
nal pattern of economy of supply and
demand, as was indicated by my hon.
friend, Shri Masani, we will never be
able to control either the phenomenon
of unemployment or the phenomenon
-of soaring prices, We have got to
deviate from the conventional pattern
of thinking of our economy today.

It is a comedy that those who are
restlessly striving to import extra pri-
vate capital in the country for capi~
tal activities talk in the same breath
of self-reliance. Why should we
practice this confusion in India? This
game cannot be played undiscovered.
The more ‘we try to increase our pros-
perity through injection of easy money
and following a  philosophy of get-
rich-quick, the more we create ‘diffi-
culties for attaining conditions of
social justice
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I want to submit before you for the
consideration of the House that in our
peculiar conditions of society, pros-
perity and social justice -cannet go to-
gether, Prosperity will have to follow
only one pattern, the vertical pattern,
and the more we import foreign
money, the more we are anxious to
-grab technical know-how in this man-
ner, the more we will create vertical
‘heights in our society and the more we
will deviate from g concept of social
justice to which policy we are com-
mitted, I can only draw your atten-
tion to these things hurriedly.

An hon, Member: What is the new
pattern?
Shri K. D. Malaviya: The new pat-

tern is where the entire fiscal policy
has to attain a new picture, where we
are not afraid of inflation, where work
has got to be put against the money
that we print, where a work system
‘has got to be evolved which has to be
accepted by the people, where pro-
per incentive has to be created for the
man, where the man should know that
with social justice assured he gets the
security and confidence and works
hard, If he goes on suffering and
prices go on soaring high, you cannot
control the e:onomy and if he has to
pay higher and higher prices, he will
not get that confidence and will never
work as he wants to. ‘Therefore, we
have got to follow socialistic princi-
ples, and a flscal pattern which will
satisfy the needs of the people.

Mr, Chairman: Please conclude in

two minutes.

Shri K. D. Malaviya: I will only
speak about one aspect of the food
problem that fa.es us. I do not wish
to criticize the present food policies
of my hon, friend, the Minister, be-
cause he is facing difficult times and
it is a delicate matter.

I would only refer to the fertiliser
deal that was recently reported to
have been finalised between the Gov-
ernment of India and certain interna-
tional companies, This fertiliser deal,
in my opinion, is very harmful and
will not ‘be in the interest of our
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country, It will repeat the history of
the tragedy of marketing of oil. If
you will allow fixation of prices and
the marketing organisation in  the
hands of foreign manufacturers, then
you will never be able to control the
price or the distribution of fertiliser
in the vastly changing conditiong of
technology. If I had the time, I would
have tried to explain as to how the
great international oil companies and
several other international chemical
companies gre trying to stage a come-
back through the fertiliser deal just
as they came here with oil about 40
years ba. k. They came here  with
rights of fixing prices of crule oil as-
sured and made plenty and untold
profits. They created the marketing
organisation which is even now most
difficult for the public sector Indian
Oil Corporation to resist. They under-
sell oil in big citics and make good
the loss from profits of the interior
country. Similarly, they will do it
here because there was high cost  of
manufacture of our public sector fer-
tiliser in the country which began
about 10 years back. They are out-
dated now, We will never be able to
compete with them. We might invite
them to come and manufacture ferti-
liser—although it is not needed in
such a great quantity—and we must
assure them a reasonable return on
their investment. It is not at all acce-
ptable to us to give them the right to
fix their own price under vastly
changing conditions of technology and
economy and keen competition and
also to give them the right to organise
marketing system in India, There
are many dangerous aspects of this
deal.

T would request the Government,
the Finance Minister, to create expert
commitiees and also I would suggest
to the House to create a parliamentary
committee to go into details as to how
this system of surrendering of prices
and organisation of marketing to
foreigners who might come here to
help will adversely affect the future
economy in the long run. That is all
that T wanted to submit.
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Shri D. D, Purl  (Kaithal): Mr.
Chairman, Sir, the two learned spee-
ches that have been made from the
Opposition Benches, one by Mr.
Masani and the other by Prof. Muker-
jee from Calcutta, really cancel each
other. Those speeches brought loaded
minds to bear upon the budget. They
have pre-conceived notions and they
work the exercise backwards, They
start with the conclusions and then
they look for reasong to justify those
conclusions.

Igdould first of all briefly, deal
with” Mr. Masani, It is very difficult
to find a common ground so as to be
able to deal with him, He is against
the establishment of steel plants. He
does not want Bokaro Steel Plants to
be established. As regards that part of
his argument, where he says we can
establish or we could have established
Bokaro Steel Plant cheaper than we
are going to do, that is a matter for
examination gnd I would not find
fault with him without going into the
details. But his concept, the basic ap-
proach to the problem is that he does
not want the steel industry in this
country. The House was spared this
time of that oft-repeated gimmick
the Swantantra Party saying, “We
would rather import steel than wheat.”
Really, this is a Providential escape
that it has not been repeated this
time, It is often repeated parrot-like,
in season and out of season. There is
really no conflict between the two. We
are not importing wheat because we
have stopped importing stecl, It is a
misfortune that we have to import
wheat, It has got nothing to do with
steel. Some of our programmes have
gone wrong and the nature has been
unkind to us, etc etc. I will not deal
with it in al] its details, But suppos-
ing we were driven to that unenviable
position of choosing between whether
we would import wheat or stecel as an
alternative—I do not admit them as
alternatives at all; the Swatantra
Party says that they would rather
import stee] than wheat. Is there
any source, is there any country in
the world, which will make steel
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available to us opn the same terms that
may be comparable to the terms on
which we get wheat under P.L.-480
and so on? Again and again, the
Swatantra Party findg fault with the
establishment of the steel industry.
There can be no establishment of any
industry in this country unlesss the
mother industry of steel is establish-
ed.

Then, he finds fault with the cont-
rol on sugar. I could huve understood
his saying that we have reached a
stage where we can, at any rate, for
the time being do away with the sta-
tutory price control. There may be a
difference of opinion as to whether
that is desirable at this stage or not.
But he says that even releases of sugar
should be completely decontrolled,
leaving the sugar industry, where the
weakest link in the chain is the cane
grower—he has to sell his cane which
is a perishable commodity within a
specified  period—to the ups and
downs of laissez faire economy is not
going to take us anywhcre at all. I
do not think anybody connected with
the industry, who understands the in-
dustry, is prepared to recommend de-
control of all the aspects of the sugar
industry including the minimum price
of cancg, etc, ete. The result will be
violent fluctuations in production.
Really, there is no common pground
with that kind of approach to our
economic problems.

The learned DTrof, Mukerjee has
waxed eloquent on the great conces-
sions that the Finan-'e Minister has
given to the industrial tycoons and so
on, namely, the very limited relief on
the bonus issues and the dividend tax,
I will not deal with that at this stage.
But he has conveniently forgotten that
after taking into account the reliefs
that the Finance Ministe; has given to
the corporate sector, the additional
taxes that he has levied, minus the
rclief that he has given, are going to
result in an additional taxation of
Rs., 36.5 crores in one year. He has
conveniently forgotten that, That is
immaterial for him but those conces-
sions are important for him and the
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Finance Minister has done all this to
help tycoons etc. He has conveniently
forgotten the fact that it is a very in-
teresting phenomenon that the income
from the corporate taxes, the realisa-
tions, is to the tune of Rs. 73 crores,
lower than expected, even though the
excess revenues are Rs. 16 crores in
excess of the budgeted figures. It
points only to one fa.t that basically
more has been produced than expect-
ed but the profits have been lower.
What does it show? That he conveni-
ently ignores, He is more concerned
with the personality of the Finance
Minister and what company he keeps.
That is a very unfortunate approach.
We should be concerned with what is
being said and not who is saying it,
leave alone what company he keeps.
It is an entirely wrong approach,

In regard to foreign aid again, the
approach is the same. Criticism is
levelled against foreign aid coming
from particular sources only, irrespec-
tive of the terms or irrespective of the
need of the country, Certain foreign
aid is bad under all circumstances.
That is the approa h to the problem.
That kind of a thing can be understood
and it was anticipated that he would
say like that.

Now, I will make my own observa-
tions in regard to the Budget, There
are three great problems. The three
great difficulties that loom large on
our economic horizon are inflation, the
lifeless capital market and the pro-
blem of foreign exchange. These are
the thro» problems that the Finance
Ministe - has to foce and we have to
judge the Budget by these yardsticks
as to how he gets the fiscal resources
to bear upon the soluiion of  these
three problems.

Let me take the problem of inflation
first, Run-away inflation is on the
gallop. This is a very serious matter.
In a very slow and pains-taking
manner, we try to improve the
standard of living which inches itself
forward gradually.

Then comes the rise in prices and
the whole inter-state economy. All



4813

General

[Shri D. D. Puri]

the efforts are neutralised and the net
result is that we go down. That is
the most serious problem that the Fi-
nance Minister is faced with.

What does the budget do about cost
of living? I will not go into the de-
tails. Shri Patil yesterday waxed
eloquent about the reliefs he has
given in the freight rates, by a little
manipulation of figures—they are call.
ed marginal adjustments—a little here
and a little there. The net result is
that the revenue, on account of
freight, will be Rs. 18 crores more
than that of last year.

An hon. Member:
quoted.

That is sugar-

Shri D. D. Puri: The term ‘margi-~
nal adjustments’ is a very convenient
vocabulary. But every pie of this
Rs. 18 crores in going to be passed on
to the consumer; it is going to be
added to the cost of living and it is
going to push up prices to that ex-
tent. What has the present budget
done? The inter-state sales-tax is
being raised by 50 per cent. This
inter-State sales-tax is going to effect
the developing States more than the
developed States because developed
States have got a steady local market
for their products—big cities like
Bombay, Calcutta, etc. The develop-
ing States have to sell their goods
outside their States and they will
have to pay 50 per cent more of inter-
State sales-tax than what they were
paying before and every penny of it is
going to be added to the cost of living.

Then come excise duties. Sugar is
going to cost more. ‘Diesel oil which
is essential for agricultural operations
is going to cost more. The rate of
lending is going up. The Bank Rate
is 6 per cent and borrowing from the
Bank is not possible below 9 or 10
per cent. I might observe here that
the cost of credit, the cost of borrow-
ing, is an essential ingredient of the
cost of production, in every aspect of
our economy. There cannot be any
industry, any trade, which can func-

tion without borrowing. That is also
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adding to the cost of production.
Every little thing in every aspect of
life is adding to the cost of living.

In regard to States, they are on a
free spending spree. In all the State
budgets you will find that there is de-
ficit financing at the end, Rs. 8 or 13
crores or 25 crores depending upon
which State jt is. “It is proposed to
leave the deficit uncovered” is what
they say. We know what this “leav-
ing the deficit uncovered” means. 1t
means overdrafts from the Reserve
Bank; it means that printing presses
thay are turning out money will be
working overtime so that the States
can meet their deficits which are con-
veniently left uncovered. With all
this, the greatest paradox—I would
call it the greatest tragedy—is that we
levy all the taxes in the name of re-
ducing prices. Every one of them is
going to increase the prices. I do not
see how it is not going to increase the
prices. But it is all being done in the
name of reducing prices.

Mr. Chairman: He may conclude
now.

Shri D. D. Puri: I speak about once
in a year . . .

Shri K. D. Malaviya: This is not at
all fair in my opinion that when a
member gets into his strides and
wants to make a point, he is just stop-
ped and gagged so that he may not
be allowed to speak. There should be
an equitable distribution of time.
Will you please reconsider this.

Mr. Chairman: The Chair has no
difficulty. In his name I have consi-
dered it.

Shri K. D. Malaviya: Please accept
my formal protest.

Shri D. D. Puri: I speak about once
in a year. I gpeak principally on the
budget.

The only way out of this difficulty
is to cut down the expenditure. T will
not deal with that matter in detail.
There is practically unanimity in this
House that the expenditure has to be
reduced. But it is somewhat surpri-
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sing that non-Plan, non-developmen-
tal expenditure has gone up to the
extent of 11 per cent in one single
year. I am not going into the de-
tails, but that itself is its own con-
demnation.

I have certain suggestions to make.
In regard to reducing prices, Govern-
ment should make a start itself, Gov-
ernment should choose certain indus-
tries which are controlled industries
and which can satisty Government
that any relief given to them will be
passed on to the consumer one hund-
red per cent and then they can make
credit cheaper to those industries
and also give them the benefit of a
lowered railway freight; then they will
really make a beginning in reducing
prices. I have worked out the cost to
the revenue, It will not be of any
sizable nature so as to create any dif-
ficulty.

Then the other aspect of the matter
in this: having reduced the expendi-
ture, you should side by side increase
production.

The budget gives relief in surtax.
I have not been able to follow the
logic of it. Surtax is applicable to
higher slabs of earning and not to
lower slabs of earning. Relief should
first have been given to the lower
slab of earnings. It seems to me,
though it is not clear in the speech,
that this is meant as an incentive to
larger production. If that is so, I would
urge that incentive to larger produc-
tion should be tied up with physical
production of goods and not with pro-
fits realiseq thereon. I recommend to
the Finance Minister the excellent
start made by his predecessor by
giving excise duty rebate to those
who produce more. You produce
more and you get the rebate. That
will be an inducement to produce
even at a loss. If you only give a
rebate in surtax only on the profits
that you make on production, that is
neither right nor is it going to bring
about any result in reducing the pri-
ces. '

1 now come to the second problem.
That is, the capital market, The ca-
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pital market js dead, dead as door
nail Broadzased equity holding is
desirable and it is in the larger in-
terest of the country that a larger
number of people should be holding
equity shares in industires . . .

Mr. Chairman; He will
within three minutes.

Shri D. D. Puri: It is impossible. .
am making this speech after about
1} years.

conclude

The dividend and bonus tax reliefs
which are given are welcome, but the
additional taxation, as I have said
before, even after taking into account
the reliefs given upto Rs, 36.7 crores,,

is not going to put any life in the
market.

I have two suggestions to make. In
regard to the basis of company taxa-
tion, the old system was that the
company used to pay income-tax on
behalf of the shareholders and certain
deductions used to be made at the
source. The poorer shareholders used
to get a refund from the Government.
The richer shareholdes used to pay
the difference between their indivi-
dual rates and the rate at which the
company had paid for them. Now
that has been taken away. This is a
wrong approach. The old system
operated for the bcnefit of the poorer
sharcholders. Similarly, looking at
the same thing from another point of
view, the new 10 percent thx that you
have levied is going to hurt the richer
and the poorer shareholders alike
whereas in the old system poorer
shareholders probably were not to
bear any part of it at all. I recom-
mend that the olg, system be restored.

The other suggestion that I have to
make is this. The distinction bet-
ween the closely held industrial com-
panies, i.e.,, what we used to call 26A
and now 104 companies, and the pub-
lic companies has been narrowed
down, byt it should be done

away
with completely because previously
the distinction was justified by the

fact that companies were forced :o
declare dividends so that Governrnt
could tax them in the hands of the
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rich shareholders. Now that Govern-
ment recognise the necesity of the
companies’ ploughing back profits for
larger production, the distinction has
to be done away with; the entire dis-
tinction between section 104 com-
panies and the other companies should
be finished. In any case, they should
be exempted from the dividend tax.

1 now deal with the last point and
that is about the difficulties of foreign
exchange. It is true that large im-
ports, mainly on capital account, and
the squeeze applied by the friendly
nations in the recent past, have creat-
ed a very difficut situation for us.
Similarly, our exports, the notoriously
inelastic demand for our traditional
exports have suffered because of the
import tariffs imposed by even some
of the developed nations. Our Com-
merce Minister has shows what a
vigorous approach can do. Neverthe-
less, those efforts have to be backed
by fiscal policy. Here, I make a very
unconventional and untraditional and
unexpected suggestion. I recommend
a further dose of increase in import
duties and the utilisation of that
money for further incentives on ex-
ports, beause that, to my mind.
would give us all the benefits of deva-
luation without any of its ill-effects.

Finally, T just want to put in a word
for the Punjab. The Punjab has bled
white in this conflict with Pakistan.
The cconomy there is completely up-
rooted. We do expect that the Gov-
ernment of India in this budget would
do something specially for the Pun-
jab, and pay a special subvention
grant of about Rs. 15 to 20 crores so
as to be able tp put she Punjab on its
feet again.

Shri U. M. Trivedi: Very recently,
while reading a magazine on econo-
mics, I read a heading entitled ‘Dear,
Dearer and Dearest’. I thought that
the gentleman who wrote thaj article
must be an optimist. He has pre-
sumed that we have now reached the
pinnacle of dearness. But the way

‘
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our plans are going, and the way our
budgets are framed, I cannot for a
moment believe that we have now
reached a stage when we can easily
say that we have reached the limit
of dearness. The dearness will go on
increasing, and still go on increasing,
ang we do not know to what extent,
unless and someone makes up his
mind to check the infiation which is
now no longer latent; it is visible to
us already, and each one of us now
feels it; it does not require a student
of economies to tell us that we are
now in the period of inflation and the
increase in the dearness allowance to
Government servants will only create
further inflation. Unless a giant ef-
fort is, thercfore, made to check this
inflation, the country is not going to
prosper nor would the common man's
standard of life be improved.

It is true, as is very customary, that
the Finance Minister puts in his
speech gcood words for the bhudget
which  he presents. The Finance
Minister attaches importance to st-
rengthening and maintaining the con-
fidence of the private sector as also to
the more efficient working and
management of the country’s growing
family of public enterprise. In short,
he says that there should be a rising
level of pbroductivity both in agricul-
ture and in industry greater efficien-
cy, restraints in Government expendi-
ture, higher savings, revival of the
capital market, more wide-spread
equity participation and the strength-
ening and maintenance of the private
sector; these are his wishful think-
ings. Can these be achived in the
way in which we are proceeding?

Shri Tyagl (Dehra Dun): Shall we
not try them?

Shri U. M. Trivedi: Yes, certainly,
we must try. But first with your
plans, you create such a big hole that
even the bottom is not visible; you
may throw all the gold in the world
into it and even then nothing would
be visible in it. It is this that has
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created problems for our country. It
is this that we have got to check.
These wishful thinkings are very
good. We all like them. But are we
going in that direclion with a will?
I say that we are not. The way our
budgets are being preparcd year after
year indicates only one thing namely
that it is the budget of a bankrupt
who has made up his mind to file his
insolvency petition. That is the only
thing that we can find. Of course,
there is no place where that petition
can be filed. But then the patent
fact still remaing that it is an insol-
vency budget.

Let us take in to consideration the
various aspects of our public sector.
What happens with cur public sector
is that whenever a *hing is made or
an article js manufactured in the
public sector, it costs more. Why does
it cost more? Have we applied our
minds to it? Have we ever considered
the reasons behind it? Have we ever
analysed why it is c0? Very recently,
1 had the occasion to listen to an
officer describing the running of a
dairy farm; he was honest enough to
admit before me chat the cost of pro-
duction of one litre of milk was
Rs. 3.84 in the city of Agra where
milk is available at only Rs. 0.55 per
litre today; I am giving you the pre-
sent rate. How are we going to run
that dairy farm? Another officer of
the commerce branch admitted before
me in the course of cross-examina-
tion that a dealwood box 'for packing
cartriges which an ordinary carpen-
ter would supply for Rs. 9 was made
at the Government workshop only for
Rs. 40. These kinds of instances can
be multiplied to indicate that where-
ever the public sector has put its
hand, the costs have gone up. Are
we going to analyse this or are we
going to run into this show bland-
folded with the theme of soclalism
and socialistic pattern or whatever
other name you want to give it? One
of my hon. friends told me on the
tast occasion when I was speaking
here, that that would bring in more

PHALGUNA 19, 1887 (SAKA) Budget (Gen. Dis.) 4820

employment. I gave him this illus-
tration by way of a reply and said
‘Let us pull down this Lok Sabha
building; that will give us some em-
ployment, and then let us start
rebuilding it, and that would again
give further employment. If that is
the object of socialism, God forbid.
May God help us; If the object of
socialism is only tu bring the society
to a higher level of living and to a
higher standard of life, then it is a
thing worth-while attempting.

In this budget it is true that an
attempt has been made to show some
grace and some kindness to the ordi-
nary man in the strcet; the lower
middle classes have been granted a
sort of exemption in income-tax by
the limit being raised to Rs. 4800. But
immediately thereafter, what has
happencd? If you lnok into it you
will see that the difficulty just begins.

I have not been able to understana
this levy of further duty on sugar.
From Rs. 28, the sugar duty including
the excise duty has been raised to
Rs. 37 per quintal When I read the
note regarding this, T found. although
it was not specified in the speech that
there would result a corresponding
increase in the duty on khandsari
also. The system >f levying duty on
khandsari is what is known as the
weckly compounded duty. Tn 1959, it
you take a centrifugal of the size ot
9x18, the duty was only Rs. 220
that was increased in 1964 to Rs. 300.
But now under this new arrangement
the duty will go up to Rs. 420;
whereas tThe duty on crystal sugar
would rise only by about 25 to 28 per
cent, that on khandsari would go up
by about 40 per cent.

You must be aware of the fact that
khandsari is not allowed to be moved
from one state to another; there is &
restriction on the movement of khand-
sari, With the net result that the
small producer, the man for whom
we are tomtoming and saying that we
have got small scale industries and
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we want to help those smali scale
industries it is these people we
are trying to put down. We do
not allow him to carn well; we
we have checkmated all his progress
and we further tell him, ‘You are not
allowed to sell’ your product’. What
has been the resuit? Hundreds of
maunds, no thousands of maunds, no
lakhs of maunds of sugar are lying in
the UP bazaars, unsalcable and getting
rotten. People gre clamouring for
sugar. We do not allow them to have
this khandsari sugar. This khandsari
sugar, which i3 not treated to the
sulfitation process, gets bad in colour
and is not saleable aiter a particular
number of months.

Why this botticneck created in the
trade of khandsari by levying a duty
of this type? Is this th. budget—
because ! take this as an illustration—
is this the budget meant for helping
the poor man? Has this a pattern—
I am putting it as a practical man—
of so-ialism? Is it socialism to crush
down this man?

ot gow T wowd (3419 )
gamEfa  wgET, ¥ erTEqr AT AW
¥ 1 AT AAT T AT weST qHA
g X g M wra # worgfa A
g
Mr. Chairman:

rung—Now there
Trivedi.

The bell is being
is quorum. Shri

Shri U. M. Trivedi: As 1 was
saying, if we cast our eyes on diesel
oil taxation also, it is the same story.
1 have not understood the sentence
that the hon. Finance Minister has
added to his speech saying that this
will prevent admixture. How is it
going to prevent it? I do not know
what explanation he will give. Mix-
ture with a commodity is always
made when that commodity is dearer
rather than when it is cheaper. The
dudwalas add water to milk because
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water does not cost; but if water also-
costs something, if it is costly, no-
body is going to add water to milk.
Therefare, I feel that even in levying.
this taxation and in making these
ta)’(ation proposals, the only thing
kept in view is greater squeezing of
larger amounis of money from the
public. That has been the only object
in view.

There has been a sentence used by
the Finance that economy in expendi-
ture will be a necessity. Let us see
what this economy in expenditure is,
It is said that directives have been
sent out by the Finance Minister, as
it was felt to be necessary, but to no
avail. It is realised that at the pre-
sent juncture, defence requirements
cannot be'curtailed, and no one would
make a suggestion to that effect, but
there are certain types of govern-
mental expenditure which could be
reduced. I was last time talking with
the previous Minister of Finance,
Mr. T. T. Krishnamachari, and he:
told me that he had sent out a direc~
tive to the various government offices
that expenditure must be curtailed
We could have easily saved Rs. 100
crores, but in the course of the last
15 years the. expenditure of the Union
and State Governments has increased-
as much as 500 per cent. This is nor-
mal increase. State Governments
have, year after year, resorted to
unauthorised overdraft on the Reserve
Bank. The Finance Ministers in pre-
vious years have recognised this
weakness in the financial position,-and
yet nothing is being done to stop these
overdrafts. You can become angry,
you can write letters to them, but
they do not pay any attention. Pro-
bably that was the reason which
forced this Congress Party to discard
Mr. Morarji Desai, They were afraid
that this strong man would not tole-.
rate this thing. The Chief Ministers.
became greater than Members of
Parliament; when seven of them are
elected, one Member is elected. And'
a man like me who has always
defeated Chief Ministers knows what
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a Chief Minister is. I count him to
be nothing. It is these Chief Minis-
ters who have controlled this whole
thing, and because of their fear of a
strong man, who have joined hands
to put him down.

Often we have heard of the mneed
to impose a greater measure of dis-
cipline on the States with regard to
their spending habits, with what
results we do not know. The tax
payer has a right to demand that
before he is called upon to pay more
taxes, the State Governments should
be disciplined to live within their
means, and that the Union Govern-
ment, too, should enforce strict eco-
nomy in their administrative expenses
and plug all avenues of wasteful
expenditure.

There is need also for a radical
change in the framing of the Union
and State Budgets. What is happen-
ing at the moment is that the Gov-
ernments first fix their targets of
expenditure and then start finding
resources to finance the same. A
nation with limited means cannot
afford to do this unless it wants to
run into insolvency. My hon. friend,
the present Finance Minister, is a
very learned lawyer, and I know that
he is an expert in insolvency cases,
besides company law. So, he must
realise this, As the Finance Minis-
ter has stated:

“The developments during the
current year are a matter of con-
cern and call for a greater degree
of realism in budget making as
well as greater sense of determi-
nation in restraining expendi-
tures, whether revenue or capital,
whether Plan or non-Plan, whe-
ther by the Centre or by the
States.”

This realism, however, does not
appear to be the guiding factor i
the budget-making this year, as other-
wise we would not have seen such a
heavy load of taxation imposed on
the tax payer.
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Look at the debt. How much is it
today? Rs. 8,920 crores. And from
196:-65, how has it increased? By
Rs. 881 crores. For every child,.
woman and man in India, the per
capita increase in debt is Rs. 20, and
if we take into consideration the total
debt of Rs. 8,920 crores, it is a debt
of nearly Rs. 202 on the head of every
person living on the surface of India.

Shri Ranga: One year’s income.
16 hrs.

Shri U, M. Trivedi: One the one
hand, people like Dr. Lohia hold out
to us what is our income. I do not
want to repeat his argument. What
is this? What is this pittance that
we get? As against this, there is such
a hcavy debt on our head. This habit
of borrowing or increasing the debt
without resources to pay it back, is
a very bad habit. In ordinary par-
lance we know:

wuwai frar ma

These friend, sitting on the Treasury
Benches, the rulers of our State, are
whavr @frar fagmeaat #aa oo Sqa:
They are our pitrus; they
are the fathers. These fathers are
running us into debt, and they are
therefore our shatrus. (Interruption).
Logically, therefore, I say that it is
these people who have become our
enemies. I bow before them; I fold
my hands and pray to them, “For
God's sake, as our fathers, do not
become indebted, and do not create
debts on our heads, on the heads of
our children who are to follow and
do not become the enemies of the
nation”.

Shri Ranga:
become that.

They have already

Shri U. M. Trivedi: The picture
that is presented by the budget is a
dismal one; it is dismal in the sense
that the progress that ought to be
shown to the country is nowhere to-
be seen, Cast your eyes anywhere
vou like—south, north, west or east.
We have not got a good picture. We
have’ the picture of Kerala, where
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a good friend of ours, Shri A. P,
Jain, the Governor, was there.
I do not know what made him
run from his post of Governor-
ship and come over here and
canvass for the Prime Minister.
Why? Then we have the picture of

Rajasthan, where the Governor takes
upon his head to kick out members
of the Assembly. From there, we jump
to the east and into West Bengal
where the dismal picture of all people
‘fighting, the MLAs fighting with each
other and biting each other, is seen.
“Now, very recently, what kind of pic-
ture we are emanating—God knows
where it will and—I refer to this
question of Punjabi Suba. The pic-
ture of India, and of the whole coun-
try, is such that it is mot a picture
-which will encourage pcople for the
future progress of our country.

The fault does not lie, I can say,
with the present Finance Minister,
‘because he has merely inherited. But
this inhcritance is of 18 years. Even
if he were a giant or even if he has
a magic wand, I do not know whether
he will be able to shake it and shake
it off. It is not possible, The condi-
tions in which the country has been
put by these Plans, Plans and Plans,
without uuderstanding, are so deplor-
able that the affairs of the country
.cannot be picked up, picked out and
placed on a sound footing. Yet, I
will say that a great effort on our part
is necessary. A great effort on the
part of the country is necessary to
bring in a situation whereby we can
save the countiry f.om falling into
further insolvency. We cannot
always count upon the loans that are
coming from various covqtries. How
many countries are giving us loans?
I was counting the mumber which is
‘given in the Explanatory Note. We
are indebted to 18 countries. Wher-
ever the Government wants to bor-
row, it borrows, Whosoever gives it,
even if a beggar gives, we will take
it! Now we go to Kuwait, a small

patch of & ¢ruziry and borrow money

from them. Tnere is another patch
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of a country—Bahrein—and we go and
borrow money from Bahrein. What
is this? Have we got no dignity left?
Has all our dignity disappeared? This
is a big country, a huge country, with
a biggest, proudest nation, which has
become very proud from the last war
of 22 days. It is this country which
wants to hold its head aloft in the
world that goes about begging.

Mr. Chairman: We will pay interest
on the loans,

Shri U. M. Trivedi: Yes, we will
pay interest and make our children
unhappy. My municipality is suffer-
ing from the loan-taking business.
All the money of the municipality is
taken away by the Government by
way of interest and we are left with-
out propcr roads and adequate water.
This business of borrowing from an-

other and spending—‘ﬁ"f Eﬁarq#ﬁﬁq
is the motto only of the fools. I can-
nol understand this mentality of bor-
rowing, borrowing and borrowing and
carning nothing.

I find we are running 30 corpora-
tions and invested Rs. 1,700 crores on
them. The yicld is less than Rs. 1.9
crores. What type of investment is
it?  Would any sane, prudent man
in his senses tolerate such a state of
affairs? Even if he puts the money
in the post office—the safest invest-
ment possible—he will get 3 or 4 per
cent, But from these corporations we
get only 1.9 per cent,—I am sorry; it
is Rs. 1.9 crores, not 1.9 per cent. It
is this thing which irritates us.

We know how the government has
bungled in the food situation. People
arc suffering on account of the water-
tight compartments created by the
zones. One State is set up against
another and the result is that people
at one end are eating away all the
gram that is available and Bengal is
starving. Rice is being smuggled into
Pakistan—1700 bags have gone away
and people in Rajasthan are starving.
Urad is demanded in Bengal, but
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nothing is available.
16.07 hrs.
.[MR, DePUTY-SPEAKER in the Chair.]

This government has entered trade
.and become a baniya. This baniya
government must not be there; it is
useless for the country. Government
must be there for ruling and not for
<capturing the trade of the country.
Government's entry into trade has
spoiled the traders and made them
dishonest; government itself has
become dishonest and by the various
controls imposed all over the country,
the morals of the people have gone
alown.

1 will conclude with this remark
that even in this fifth year of the
1.ok Sabha efforts have not been made
tio that the morals of the people may
rise. The people should receive the
benefits of the plan, but no efforts
‘fave been made to relieve the people
from the misery of food shortage. The
food scarcity has increased and infla-
tion is getting on and on. It is high
time there is a proper appreciation
«of the exact situation of the country
on the economic front and those
efforts must come as a source of
national pride, guided by national
principles and not by any isms. I
know the government is criticised by
my friends on this side, who always
want you to nationalise everything
and then go bunkum, creating trouble
for all. But you should not fall into
that pit. You must steer clear of
that, make up your mind and take
the proper course and action where-
by the country may steady its feet
and march towards the progress which
you and I both desire for this country.

Shri Himatsingka (Godda): Mr.
Deputy-Speaker, Sir, before I come
to the proposals in the budget, I
would like to say a few words on
what the hon. Member, Shri Muker-
jee said about the Finance Minister,
He criticised him for having given
relief to, what he called, big business.
He also criticised him for that and,
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rather, he criticised big business for
having been able to reduce the taxes
by about Rs. 40 crores. He forgets
that the relief given, if you can call
it a relief, to the big business is the
reduction by way of converting the
dividend tax into an excess dividend
tax—that is to say, there is no tax
up to 10 per cent—and the other is
the relief on bonus shares—there will
be no tax on bonus shares or on
national capital gains. They are
negligible. They would not be even
Rs. 1 crore. That also used to go to
the companies. But the additional
taxation that has been imposed is far
more and it not only nullifies or neu-
tralises the concessions but imposes a
very heavy burden.

Another thing he mentioned was
that the big business have managed
to reduce the taxes. But he forgets
that the taxes, excise duties, taxes
from income or corporation taxes can
only come if there is income or more
business, if new industries are estab-
lished. But because of the sluggish-
ness in the market and because there
have been very few new industries
that have come up on account of the
capital market being so bad, which
has been very correctly set out in the
Economic Survey and which has also
been referred to in the speech of the
hon. Finance Minister, gradually we
are having a diminishing return. Tt
was for that reason that the previous
Finance Minister, Shri T, T. Krishna-
machari, in his last budget tried to
reduce—in fact. he reduced—the per-
sonal taxes as also corporate taxes in
order that the market may revive and
there might.be some more incentive
to business being established. But in
spite of the concessions, because the
condition of the market was so bad,
it did not revive. Very few indus-
tries, unless they were helped by the
Government finarcial  institutions,
could be established, especially
because there was no capital avail-
able from the ordinary persons who
used to invest in industries. They
did not invest because the return by
making deposits in banks much more
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than a person can expect by invest-
ing money in industries. As you know,
Sir, if a new industry is started, it
generally takes 4 to 5 years to enable
the company to be in a position to
give any dividend. In five years, if
a person deposits money in the banks
he gets about 7.5 per cent at the pre-
sent rates and that means 37.5 per
cent before he can expect a single
paisa from the industry. Therefore,
the tax is naturally going down. He
nas twisted the whole thing and said
that the business people have been
able to reduce the taxes forgetting
altogether that this is the natural
effect of the taxes being high and no
new industrics coming up. Then he
referred to the Monopoly Inquiry
Commission and there again he want-
ed to blame the Government, as if the
Commission has castigated big busi-
ness. I will refer to only one para-
graph of the Report of the Monopoly
Inquiry Commission at page 136, the
last paragraph, I will read extracts
from it.

The Commission has accepted that
pig business has done much for the
country’s economic betterment and, as
a consequence, for the alleviation of
the poor man’s misery; the concentra-
tion of economic power has been res-
ponsible for the greater part of the
capital formation in the country; Big
business, is done by the people, has
supplied over the years considerable
amount of managerial skill of high
quality so that production has been
high, profits have been good and
failures comparatively few in number;
big business have been able to attract
foreign collaboration and such colla-
boration has helped the starting of
many new industries, supply of essen-
tial machinery and technical know-
how; hence the inevitable conclusion
to which the Monopoly Inquiry Com-
misgion has come to is, it is reason-
able to expect that concentration of
economic power should be relied upon
to make an important contribution to
the industrial development in the
crucial years to come. This is the
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trend of the findings of the Commis-
sion after a thorough inquiry into
the question.

Then I come to another point refer-
red tu by Shri Malaviya. I think he
has misunderstood the intention of"
what is mentioned in paragraph 51.
The Finance Minister has suggested
concessional rates of taxes of 25 per
cent on royalties and commissions
received by the Indian company from
a foreign company for supply of tech-
nical know-how and technical ser-
vices. There will be some reduction
in the income but he forgets that
Indian businessmen are being invited
by foreign countries, specially African
countries, to set up industries there,
The only condition which has been-
laid down by the Government of India
is that you can send machinery from
this country; that will be a way of
export promotion. The capital is
being furnished by those countries
and our people are going to get em-
ployment. So far as the technical
side is concerned, there also they are
getting royalties and other income. I
do not know what is wrong if Gov-
ernment {ries to encourage the setting
up of industries in foreign countries
which want to take help of the Indian
know-how and Indian manageria)
skill.

Shri Ranga: You will be nationalis~
ed there.

Shri Himatsingka: It may be
nationalised. But so long as it is not
nationalised, we are benefited, The
capital is being furnished by those
countries. If they nationalise, I think
they will pay for the machinery that
is going there.

Shri Ranga: What did you get from
Burma?

Shri Himatsingka: No cc
is given to any businessmen by this
provision. He appears to have mis-
understood the intention of the hon.
Finance Minister.
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Coming to the financial proposals
of the Finance Minister, the objec-
tives that have been set forth by him
in his speech are very welcome.
Really, those are the objectives which
one has got to keep in view. It has
been very clearly stated that the
budget should be production-oriented,
investment-oriented and export-
.oriented and the price-line should be
held. We have to see whether these
objectives will be achieved.

fThe concessions which have been
ahnounced by the Finance Minister
in the shape of removing some of the
taxes can be called only removal of
psychological irritants which were not
yielding much of revenue. Naturally,
if he had left the position at that, I
think the market would have shown
some kind of improvement. But the
additional 10 per cent surcharge on
personal income as also 5 per cent on
the taxes of the corporate sector has
not only neutralised the thing but will
perhaps act as a damper on the enthu-
siasm and on the capital market. I
am afraid that production cannot be
increased unless new industries come
up,

Moreover, on account of the very
low position of our foreign exchange,
you cannot import the intermediates
and the maintenance requirements of
the existing industries; as a result
production is falling. The production
in the current year has been not as
was expected. Production in the last
six months of the year will be much
less than what it was in the first six
months. Therefore unless we can find
.out some ways whereby raw materials
and other intermediates that are
required for the existing industries,
it will be very difficult to increase
production. Unless we can increase
production, it will be absolutely im-
possible to hold the price line. After
:all, money is being spent on non-
development expenditure  without
increase of any production. The
moment you spend money without
\correspondingly increasing production,
prices are bound to go up and that
is what is happening. In spite of the
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best intentions of the Finance Minis-
ter and the Government, it will be
almost impossible to hold the price
line. You will see that in the last
twelve months the price index hase
gone up very considerably, much more
than what it had gone up in the pre-
vious years, Therefore I feel that
some definite steps which are requir-
ed to bring about an improvement in
the climate must be thought of.

I cannot call the Budget investment
oriented also because personal taxes
have been increased and, therefore,
it will leave practically nothing to
invest in the hands of persons. Even
with the existing taxes there have not
been sufficient investments and if you
withdraw about Rs. 100 crores more
from the market, you can easily
imagine what the position will be and
whether there is any chance of new
investment coming forward.

The Finance Minister also expected
that it should be widespread, that
investment should come from a larger
number of persons, Quite right.
Unless that is the position, you can-
not have sufficient amount of money
for new industries and new factories
coming up. But, ag I said, nothing
will be left in the hands of investors.
Similarly, companies also having been
taxed 5 per cent more, there will not
be much left with them to plough
back in industries or to set up other
industries.

Therefore, I feel that the Finance
Minister must try to find out ways
and means whereby he can give up
this increased taxation on companies.
If the non-Plan expenditure he reduc-
ed, if the States not be given the
amount of money that is being pro-
posed to be given for non-Plan
expenditure, thisz additional taxation
may not be mecessary. 1 feel, it is a
point which needs consideration.
Some other methods, for examnle,
increasing the number of industries
which can be put in the special class

of industries receiving certain
amount of concessional rate of
taxation or that list may be

increased, may be found. Of course,



General

4833

[Shri Himatsingka]l

in such cases only the industries
*which will be included in the list will
get the benefit and not industries in
general.

I want to make one or two sugges-
tion. If the public sector undertak-
ings begin to give a return that they
should, I think, there would be mo
necessity for this additional taxation.
Undertakings should not be financed
by taxation. I feel what should be
done is that just as other companies
borrow capital either by shares or by
floating debentures. etc., that policy
should also be followed by Govern-
ment for their public sector under-
takings. The Oil India Corporation
has done that, They have raised
about Rs. 100 crores through their
debentures. If that policy is follow-
ed, if the public sector undertakings
are expected to carry on with the
borrowed capital as also from their
retained profits, there will also be a
certain amount of responsibility on
the public sector undertakings to be-
have properly, to run them economi-
cally and to prevent waste.

Similarly, non-development expen-
diture should be reduced and, I think,
if steps are taken, a reduction of 3
per cent or 4 per cent should not be
difficult. The former Finance Minis-
ter had indicated that he would take
steps to reduce the expenditure by
about Rs. 70 crores. But not only the
expenditure has not been reduced
but, I think, it has gone up by a few
crores and this year also the expendi-
ture is going up. Therefore, unless
we can stop this kind of non-develop-
ment expenditure, it will be very
difficult to carry on efficiently or to
improve the conditions of the eco-
nomy. I feel that some serious thought
shgild be given to this line, specially
to improve the working conditions of
the Government undertakings so that
with the investment we have put in,
if they give proper return, as they
should, I think, the taxation that has
been proposed would be absolutely
necessary. I hope the Finance Minis-
ter will apply his mind to this line.
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§ oY T FT IE § 90 FEOW
a5 qedr ar E #% 7 § o
w ¥ gw fomal ar anii # S¥@m A
IR

afs w37 gfer & fa=re w,
A o oaar wnn R g Rw A
F wE AT Tl € A T gE AR
FEH  FE W FIH NP G T E )
T F ARG F fqagw FT Anaw
g fF dawa w1 5f ¢ & wea MW AR
3IMH g § TWAT | WM&
famrer #7 A&7 qew § B M g,
fort F gt ew 2w & sifaw feafa ay
gue Sy & wafe s wdw
ga ¥ T A2w § WX BT F fawa F
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gy w2z §, d@few sw & dew,
afs gz SoaTEq, mw F W ¥ W
2w wrw § fr wfoiee, femrd
w1 ogmgT T}, @ A g
01 frem &t gTad aga fedr g
21 T & fag o= f5 oo @ &
f& oo #Y F4Y § WT AR F T|MEY
w &y sifew F7Q §, wwaEt s
gd gar g AT ae S ®E e
TG Sfeg ¥ oieg §e Afqwe g1 o,
orw-faeT @ s, § qeer amwar g
f& ma wdw § Wt f w16 TomRw
& WATS % TR 7 4G4 FV, HWY
a% Fa1 fear g ?

o WIET o qear (FET)
wH & A P

Wi R A . wW gfde
w1 & & ofed, oo SEw ag @ fr
tfaimm v wfen, sfds  weaew
¥ o & 9 fdiow & & 7o Ry ¥
€ ¥ 6—7 TRAEE | T TERA
T § ag 9% g ! W9 2@ Ig
Srar & fF gt @ Fey 9T W E

. sl W T (FEER)
AEAIT §5E ALY R & aHT X
FE g a1 |

ot e AW . A avg
/) WITT ATE AT qTEAT & T A
¥ q7 @ & AT 9% @ FW & fag
wlE & w9 W
ezt & A 02 @ R, AR g
Al § AT 97 @R, @ 4w A
& wwar & fr wew R www & qremi
¥ g w ) fedmm oS
afgy, sed fag wer RW Faw WOy
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f Tl ¥ U W, I R
g

e A Ao gfciv Tdvew
FaRAFE 1 wew WBW F 100
AT gfvimm  WiSEew amY § w@r
frflt e ¥ Wi ? wm oA
¥ #if i SSF aE /@ o,
AW fray ae § fage i
IOT Rw ¥ feqw a= £, e wdw
Aew IFW 100 FoR FFEE TRy
AR AP AFE, IR ww 0F
wH # UF UF e A qr &y
=gl 99 ¥ yeEe QR @ g |
St geiFeR o a9 i #, Sma feu
qar! ad faw w1 &, TETEEt e
Fq ¥ A9 W@ g AfFw vwEr gy
g

FEARAT &1 I A fom § F@y
g1 & oy fAaew wT STEAr
g fF fore sfoee dismew &1 @1 o
Qf, agr wrEAT & faw o dEr Ay
faw wr g 1 gu exEE & e
H AFTS 98T gAT g | § WA &t
qr M7 § g S @ fF oagh ax
wa w=s a@mE § fay fend @
g §, At fod |Ear @ W W
FATWATEI G AT AT ITF 1600
g aw @ g = fe Sed
JAEA T TFAT &, B OFHA
FT AFAT &, TET ¥ W@ HEAT
T FAT § | UF NEE § A BT
G AT AT B AEFA § | g WRw
FFR ¥ ag gvte A3 fF 78 7@ & feg
W TFEST F, Al ¥ wOwr I
e g 5wt o Rw Fpom
Qe TS I, 99 Iq Y S
g‘qumﬂ'ﬁﬁmgl LS
o gwAy § 5 ge ok agw fer
ST §Ed & A WY gH FaTed, Wi
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[ wd=ter samw]
A g A fr o e AR R
W A%d ¢ Al g9 W ®1 dae
& afeT R W ¥ saRT A W3
oy & a1 fawg & faw wg g @<
R ufw&m%m@mn‘

" owl A ¥ Wi e &
a ¥ FZAT AEAT § | WA KW H
oF W wEemEeT e a8 far
gq pweewk fr W@ g g
Tg wRAT ¥ gF wEfEEIT $Rd
R gl W wig wr fafew
= ¥ #mEn, afww w9 F50 § fF
FO-aE€  oFiC T & g, AT
Fw g fggwm 0 fRw
AR A7 @ § AR fRad
IgrrEe o § 7 @ FAOT wAT
fafest X @9 FX F W Ig AT
fF agr Imnave wfareR wRd
FH FTN FIF q€S AT HAN, T &
% % ag et Jgi awm A ey
) Whidw g & ver mw
T Aqgr-dTE T E A1 Awuraer
AR} FHIE [ Q@A Frewes
afeT gl 9T WA GO Iw
F |7 ZATCURT AT HIERieH FElaTIarT
F dwa afed, g agt gee
AR Wy wTEr Gar @ar @, dfER
|m ¢ fF oy g #1E W el
FT G 3 & faufa a8 g s
AT WM ATHT I agTEAT &1

R et feay wrrfas amww §,
for fomisr &1 o &, aae-
T @, Tl X &9 FIHT T qR_TE
¥ G @ aFar @, forwmae @,
afer gmaT w1 dwed T w1 dA%
T A W ¥ uE AT
amr, 9q {1 2.5 fafqas o Fgae
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gy Tl ) A, wEe  qéte WY
& 1 g AR we N F wrwe SR
¥ fou & ¥ = =, A
e AR A faar man) § a
ﬁ u%wﬁmﬁgnmr-r
z’m Tg WM Y W A,
5 et mwl F Fwr, s @

""ﬂ%

T gg fafw fw & fog
bk UL U UK ST o
§ f confirr st & faera< sy
g ¥ oot e A fefre fae
F faq awfa 2 &Y, few foe it a9
g aT ¥ WS WS oW W@
g W AR aS g@ F A, weAw
AERG, AT 9¥ar g fF aww welt
qew ¥ wer RwW F A% wfafafaw
LU

off w Tw e @ fey
fafreex & 1
&Y THA™ T U

fafreer gex §, afew ¥ 0w
der wew ¥ wiafafues & #gr o
gEar | 9w fF qEr w2 ¥ a9,
TA-dw fafree § o 16 wwme-
et favmr 999 aw €, S e @
FE X gFAT § & J@T @, ol
qeg wRw Ifera gar g, IEE A9
o A g wfgy, vEw ag afew
@ IR

Shrimati Renuka Ray (Malda):
Will he share the food equality with
us, -on an equal basis?

ot TR W v c F 6 ¥ an
# wmar g 1 & fragd & wmgn g e
TS gAY W F g TG AE TF A9
F fawg § 1 sowy amw @ AR W
faaﬂfmaa?ﬁ'm%ﬂ?ﬁmr
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a@ faaT @A @ g, @m A ¥
BT FREIA FT N GAWT qAdA FIA G
g | % 9 &1 qeda far &, saan
g e feErdy &1 gy omg, A &
wa & qgar w1 5w gana fza
a1 f& Srg awd s Aifgd o7 suF
T FFF FA——F1L-qIT qTer 9z | &
ag fararw F<ar g fis gmt qra faan
qTE KT §, W9 qF F Aoy & ag
AM2AT g1 § B 3 |3 wigew
& FTT § A1 IgST TR, O -
TEAH FAATHE, THAT EEIIS, IqHT
fswteqna, 7@ a1 w7 ®€eE § TEqHe
T 501 7R g1 # A F | gAGE
WEFHZ AT AT AT WA | FS
Wit Fgy £ 5 ATGET SeEdee
FAT @ @ I AT, fefigae A, aie-
g F9Ar Erm @ifs § ow org ¥
I wg ALY W wF oz & fan
HATAT FETTE AE g1 Fear o
XA TTAT TN A7 2% qE ¥ T FCAT
g v diw 20 ¥ v wfgy ) A @@
¢ & Fww= smr g gy, 0 w8
g @ 2 1 3g% afmin ag g ¢
ag T @afadt & s 9 A R )
AR gt TF TF AT TirEE g A
difad | wEARz Mm% gfear #1 gwd
fasd @@ @1 Wr TA@ gwIt 7zt 9r
g 2 foar, :igiaedt SEM gk Ay
raw F1 @R faar ar 1 A ®7 oA
AT TET AT TG § ) WA o "
g F TAIF A 3-2, 4—d, 1@ 27 G
MT A Fr FEIHACT H1 g A9l
WITT G A &7 §, BT F@IT A Ag)
F1 &, IFF T @Y, Faqar eEE
Uy IAAT, IAT IgiA T famr

# qraan g fa @1 Y F WIF qF

@M iz | ag ai qewT ge o
g7 U7 FTRi g A gz w oA
IgF qra N qIfAd] A-TIIT K S04, AT
31(Ai)LSD—S8,

PHALGUNA 19, 1887 (SAKA) Budget (Gen. Dis.) 4840

qifes T@r 9w, IeET a1y £ ) afag
gL RE { @ AT oo E | qErTR
# sA1T 58 %o famew @, @Y wex wRwW
# 42-45 o fraey &, fw wigw ¥ &7
g 3HI qE A O K1 A HEwE )
ag iy 7@ I gt |, gafoy o
wIT SRR g @) dar auar qgy
fawrar & forrl &Y 235 & o 1 @1
0T F q @ &, fawar g &, 7
F1 AT A1 Gl §, 39 & o w0y
g1 Wfed, SOHT smErAr AEY & 0
¥ fraga <1 g f& wim awa1e @
T QT qE WH T ¥ fqu AT
aifgd o @t aagedr w SR
f& @ #w &1 g@G gwEEQ
F gud F7A & g, A yEzfore
wifeed w19 F@ & a1 Tw@EEne
o BT ¥ F1H T &, I g T
¥ 917, OF AT FERIE F g9
g0 F1H &1 fFar o1 | oF FIRAT
ot a1 g€ § AT IWFT AT NI
a1 51 gaAY §, ST A, o
F7g &1 | ag FIrwA falowg aEa
qT T FTGFAT & | GqT AGY A Mfgy
f& oF & g F wEl § gew ge
STE 9% TRE TRE 797 faqew #1 & g,
P AT I T H THE g
BIY T ARG | AG AL groT Ay o
A EI AT LY g AT IO ErAT
&1 S g geAT AgY Afed 1 wer
faddy ot 7 Fg N @ fawgr
AMA T fF oo aw @ F A
st g fr AR gt W I AR @I R
QW F) 3G FAHA 937 3@ T
TF AT Fi A/ F qHIN A ST B

o g0 To IR (T12F) 1 WITH!
ARz gAE OF FAY A3 qE g
Wt TR T TR T
W1 T @ wwAl & | WO TEEe
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[5it e =)

WY ¥ FY QOF Ty § T AT agh Wy
TEX T &1 AF @ ¢ 1 foad qe
I T ], A §9 IgF A A T T
¢ 1 57 I & T g g fr vy
& gra § ag 9 7Y wfgd
R §H ¥F A9 F HAWEE T ¥ g
FEAT ATET & IT 3T g1q A gawrgH
FET @A T AMEY | WIS T FY
A7 w29 A1 AR | T AV Araww
F1 @ T IFIT GLHIT TR FOA
B9 { & AT o) a7 ¥ 98 g AT
# sgaqr F3 | 91 (3 ioqua, &,
EIIAE JTE T ATd qIHIT B
Fom Tifgd o

¥ fqesaT F a19 FT @ AT |
¥ o famre &1 AIEAT ) WT Qe
& & fr g agi mew W A 34 wfqwa
arfearat 71T gfom & 1| Wit ¥ qey
syTRT ATfEaTE) gA &9 # € o< a9
§ fawgr gut w2w gww @ | faemeaw
MT JIGIT FT TAGEr H AT FEq
@ & I SHARL & &a H 97
g & ? vt @d from mar @ faad
ag quaaT g fF 74157 Q¥ & 7
5814 WETAIA gu@E oF ¥ wef
qAWSZ O G F 1oAY fRwar g

ot Wfe A A T Ay AT
g

st e s gEF wenar
4075 T MT 2592 7T IT BT B
FITE AT T G § SRt 9 g A F;
o A faemr & 1 & frEsa s

Shri D. C, Sharma (Gurdaspur): Is
this the Lok Sabha or the Madhya
Pradesh Assembly?
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=t oam w3 foa #@
aw g R e e & At
7 o famifafafe @@ o
gfear 7t &, w2 ) 7Y & | wag AT
e fafrees age #1 wrqw A&
af*agw‘rmq%ﬁ: g '
TERAT ¥ UF W geeE, Qe
T Aeit § wiee fafred & qg
S g § Aew w1W F A I
miferde € far & w3 Far ar
f& R degce ofwy & fam a1
faqiy wrtgew IF fequaiz & foag
ag F1 IFAIGE F1 g7 T F fAw 9
SR, FYE T Wl S A I 9
F e FFague 3T, TS @TF 7 T |
agt § = Wi v fww qare dar
gat f& aay anfgd | FTeY OF G
§ fs et &w & M 3 few
Exlre g39 @ifed | @ gy =W
W FY TARAE WEF IfeAT ¥ AT
F< faar | et F1 Ao g T 6k
IR AT AAT, AR H ATHIT FT
feat | 7R g7 a7 ¥ T T AHAT
AT FIG T A1 gWIL I_W &1 faga
Y grm

T R F AT AE FEgfaawa
F1HAATE | OIH FT A H | ;A gAY
fom g Au @ ® q¥ &Y w30 Ty
97 gu § e & fau Sifs
fowsr @t 1 ¥ w1 Afqwa §
g Tl 97 TaA @A g fF 97
FIST AT @ ¥ faw g afgdy
% 19 ¥ UF o) qTF AGY T @Y
2| ggHl & wwa ¥ g S_w agd
% & | T a7 WRW § W A
A% TaAT SaTRT fOORT gAT € | Wy
Farad) 99 ¥ UF wa TAAAC qG
e 7 #7101 & ) 99 w4 A @
qanfas agt 97 FTHr T At wfem |
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afer. ... dar Y fen oo @
3 374 ¥ e Qg | I A w9A R
gz § qamaT § 99 W fa@y wna g
HR I #1 &@ § fr foow ardy &
Y F g & IEF oo F At v
T FYT ¥ W Y & N NS w
& M frad S @ 1 & AT &Y Fha
Y aal # 7 NS w aw 1 mmar afa-
Foac feadmie & g7 § 8 w
77 ¥ A ¥ w_w & 7T fFaAT IS
g § weEea # Y Rw s A
fegar N8 &, Fgfamm & wwor §
st 13 & @Y e wfus 19 §, {efe-
zae feauade & amw # A% W
TR NS N fF NS & ) g aw
58 1 89 g1 A1fgd | 39 q9 T qarfaw
TS O¥ Fw B2 a1y TEF qifE F
A IT ATHAT A HTT A7 gE | 4T
7 1 fr 9gF T5 WU FE T T
A gl 7w R F9 RA A @
w17, faegw & fawsr g @ g
9 &1 AT TG A¥O! TG A § |
agr argw oY STy § | 3gt fawra wy
AR Y #E § | ag 8 @ I,
AT AgY g Arfed | IEEy Wy wrowy
afgd f& arq s =g

g weal & qrqg § WIOHT geaAIg
¥F gU AT FIAT E )

Shri C. K. Bhattacharyya (Rai-
ganj): I want to congratulate the
Iinance Minister on the budget that
lic has presented. Called upon sud-
denly and unexpectedly to take
charge of the finances of the country,
he has given a most creditable ac-
count of himself. The circumstan-
ces in which he took charge of the
country’s finances were further accen-
fuated by a crisis of the immediately
followed leading to a change in the

Ministry and almost a reconstitution
of the government. Even through
these vicissitudes he has maintained

the stability and economic improve-

PHALGUNA 19, 1887 (SAKA) Budget (Gen. Dis.) 484

ment of the country as demonstrated
in the budget proposals that he has
presented before us. With his well-
known ability and experience in fin-
ances, he has not only succeded, he
has succeded well,—that must be said
and acknowledge—in putting the
finances of the country in order. That
he has done.

But the Finance Minister has an
unenviable task. He cannot please
everybody. He has to face criticism.
Criticisms come whatever he may do.
Som section or some portions, in
spite of his very best and sincerest
efforts, will remain dissatisfled. If
he satisfle; Mr. Masani, Mr. Mukerjee
gets angry; if he satisfles Mr. Muker-
jee, Mr. Masani gets angry. What is
the poor Finance Minister to do. He
has to steer hig course clear from all
this Scylla and Charybdis in the poli-
tical ocean of the country. And that
he hag been doing very successfully,
and with an amount of sauvity which
1 admire.

But some of these criticisms have
been of such a type that they surprise
me. The budget proposals have been
viewed and examined not on their
own merits, but in the light of the
pre-conceived notions of the critics
themselves. That is rather sad
when it has to be considered that
on this the ecconomy of the country
and the future course in reconstruc-
tion and planning are going to be
based. In fact, when T heard these
criticisms T was thinking that the
critics either did not follow the pro-
posals themselves or they had no
mind to do that. This Trend of cri-
ticism reminded me of a Sanskrit
saying which concludes with the line
which T am quoting:

“ gEr? qaAH wATE Wearw
vargdfy gafe ;"

When T found the Finance Minister
getting raw deals at thc hands of
some of the Members, I was remind-
ed of this. that a very worthy person
has to suffer like this when falling in
unworthy hands. This is perhaps one
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[Shri C. K. Bhattacharyya]

of the best cases in which this quota-
tion applies.

There is a mentality which is in
the habit of saying no to everything.
Whenever something is sad to them
positively they will atonce gay no.
In order to get them to agree to some-
thing, the matter has to be presented
negatively, and then they will say
yes. But the Finance Minister, of
course, capnot frame his budget pro-
posals in a negative form. He has to
pu. in positive statements, and these
friends of mine who are in the habit
of looking upon tl}ings negatively of
saying no to everything stated
positively, have said no.
also not surprising, but I felt
sorry that the proposals were not
viewed constructively I was scan-
ning very carefully all the cri-
ticisms that I have heard from
some of the Members. I expected
some constructive suggestions from
them. I am gafraid there has been
none, beginning from Shri Masani.
Shri Masani has been trying to prove
that he is a prophet and prophet, as
you know, is not honoured in his
own country. So, that is the position
of Shri Masani. He says things have
been happening in 1966 just as he had
stated in 1961. 1t may be so or may
not be so. Shri Masani may have
the satisfaction of being a prophet,
not having the honour that he thinks
he should deserve.

Shri Mukerjee was saying that we
should rather have some self-denying
ordinance than accept this PL. 480
aid. T should have said ditto to him
it 1 have the assurance from him
that if the Government propose to
the people of thig country to accept
this self-denying ordinance, his party
will not continue to do the things
which they are doing in West Bengal
today. If that assurapce is given by
the political parties in the Opposition
I believe the Finance Minister and
our Prime Minister will not have
the least hesitation in asking the peo-
ple rather to accept the self-denying
ordinance than to go to the people
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outside and the countries outside to
beg for food,

Shri Indrajit Gupta: Who is he to
ask for an assurance? What is his
authority to ask for the assurance?
Has the PCC authorised him to ask
for such an assurance?

Shri C. K. Bhattacharyya: I do it
on my own behalf, and I do it on be-
half of the Government which is rul-
ing the country.

Mr. Deputy-Speaker: He represents
the same party.

Shri C. K. Bhattacharyya: So, no-

thing should be viewed in that light.
Unless that policy is adopted, there
can be no proposa] which will not be
found to be open to criticism. In fact,
we live in a mundance world. What-
ever we do suffers from gome defect
or other. Nothing is perfect in this
world and niothing can be perfect.
The proposals of the Finance Minis-
ter have got to be taken with  that
amount of consideration. Shall 1
quote again? @aftew: fig NG gATHA-
faras "
Whenever you light a fire, there is
some smioke; if you are determined
that there will be no smoke, there
will be no fire. That is the position.
So, with some sense of proportion and
‘with that proposition in mind, these
budget proposals should be looked
upon and considered and criticised in
a constructive fashion. That is what,
I found, is not being done.

Shri Kashi Ram Gupta: What are

your constructive proposals? Give
them to the House.
Shri C. K. Bhattacharyya: We will

have them. The test for approval is,
whether what has been done has
been done with the gsincerest inten-
tion, and to the best of the ability
of the person doing it. Tested on
both these grounds ,the hon. Finance
Minister has eminently succeeded and
deserves well of all of us. That is
my first point. Judged by this, the
Finance Minister has succeeded, and
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as I have said, succeeded eminently.
Even the worst critics could not say
that al] the proposals were bad. I
have scrutinised all the comments
and criticisms that have appeared in
the press since the budget proposals
were announced. I found that even
the worst critics could not say that
the proposals were all bad. They had
admitted that, whatever their objec-
tiong to certain  proposals, certain
parts of the proposals are gaod and
there are certain proposals which
deserve support and which, according
to the critics themselves, will be to
the good of the country.

Shri Kashi Ram Gupta: What about
the criticy from your own Benches?

Shri C. K. Bhattacharyya: If the
Finance Minister has not been able to
do as much as was expected of him,
the fault lies not with him but it is
inherent in the circumstances in which
he finds hmself. It is inherent in the
limitations within which he hag to
work. That has also to be recognised.

1 would have dittoed Mr. Mukerjee
if there was a possibility of appealing
to the people, without that appeal
being misunderstood, misused and
misinterpreted in any way, that we
should rather have a self-denying or-
dinance than go to other places beg-
ging for food. 1f my communist
friends there do not get offended with
me, I am prepared to go to Banaras,
stand before the Annapoorna temple,
and say.
forert 2fg praw. aaET AR Al
I am prepared to do that rather than
go with a begging bow] to other
countries, but they have no fakth in
Matha Annapoorna and they will not
appreciate this sentiment of mine. So,
1 do not offer that to them. The
position is, this could have been done
had the circumstances been different
from what they are. That has to be
appreciated. :

Touching some vf the budget pro-
posals I should say the Finance
Minister's efforts to give relief to the
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low-income group have been much
appreciated. The raising of the in-
come-tax assessment limit and raising
of the exemption limit for annuity
deposits have come as a great relief
to the comparatively poorer sections.
To say that the budget proposals en-
courage the rich to become richer ap-
pears like a slogan. It is nothing
more than a slogan for persons who
have not scrutinised the proposals
with the care and scrutiny they de-
serve. If this apprehension ever
comeg to pass, it will come to pass
not because of the budget that has
been placed before us, but because of
o.her reasons against which this gov-
crnment is always watchful and care-
ful and has been taking all possible
precautions.

About one criticism, I should like
to say a few words, i.e maintenance
of control on sugar. A demand has
been made for its abolition. T shall
tell my experience of such abolition
which I had seen bofore. Some years
back, control of sugar was temporari-
ly lifted. There was a report to the
government that sugar has accumu-
lated in the production centres and
unless export was sanctioned, there
would be a slump. A committee was
appainted—Export Promijption Com-
mittee—which came to the conclusion
that control must be raised and sugar

must be allowed to be exported
Strangely the day the control was
raised, sugar disappeared from the

market. I myself had to stand on
the road to secure half a seer of
sugar. This happened on the eve of
the Pujas in Bengal. Whenever a
suggestion is made that control of
sugar should be raised, that experien-
ce comes to my mind and ] feel rather
hesitant to approve of it.

There is one thing which js op-
pressing me today, i.e the mainten-
ance of the integrity of India. That
is one dominating problem on which
attention of all members and of the
people should be concentrated. At
times. 1 fee] that the picture of the
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18th century India is repainting it-
self before our eyes. The same ten-
dencies appear gt places. The same
tendencics try to manifest themselves
through different gections and differ-
ent places. I feel apprehensive at
times, and this is the occasion and
this is the time at which we should
take all precautions that thjs thing
may not further develop and what we
saw in the 18th century may not be
repeated in any form or in any way
}n the present century we are living
in.

MARCH
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Sir, there are major proposls in the
budget. 1 have generally commented
upon the budget as a whole. 1 re-
serve to myself to offer my remarks
on the proposals when these are plac-
ed before us in the form of Demands
tor Grants. On the whole, I should
say, the Finance Minister has given
a credilable account of himself. He
deserves ‘well of us, of gll the Mem-
bers of this House and on all sides.

Shri N. Sreekantan Nair (Quilon):
Mr. Deputy-Speaker, Sir, our senior
Congresg colleauge, Shri Bhattachary-
ya wag the only solitary voice in this
House till now to support uncondition~
ally our Finance Minister's new
budget proposals. His proposal
have come at a time when our country
is passing through a crisis. It has
come immediately in the wake of the
short but very costly war with Pakis-
tan, During this war we found that
thiy great Republic of India does not
have a single solitary friend any-
where in the world except perhaps
with the exception of the small and
tottering State of Malaysia.

Sir, during that war we found
that all those people we claim to be
our friends are friends only when we
are useful to them. It has been pro-
ved that the country which claimg it-
self to be the cradle of democracy,
(ireat Britain, favours more the mili-
tarists, the theocratist Pakistan than
India. It has been found that the coun-
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try which claims to be anti-Com-
munist, the leader of the anti-Com-
munist movement in the world, the
country which is claimed to be the or-
ginating fountain-head of free cnter-
prise, tbe country which claims to be
Lineon’s motherland, that country pre-
fers militarist Pakistan to the Republic
of india. Even the Soviet Union, the
latnerland of socialism tries tg come
o our aid not because this country
has accepted he principle of the
socialist patiern of society, not be-
cause tney want to accelerate our pro-
gress lowards the socialistic goal, but
because they want to keep us, on the
onehand, away from the capitalist
brioc and, on the other, as a counter-
check tp the disobedient, rebellious
Cnina. But for the Kashmir factor
cven the Soviet Union  would not
have given us any substantial aid.
Even when they have given it, what
is the result. If we floul their de-
cision, if we refuse to sign a declara-~
tion, we wil] be hauled up and told
that next time when the XKashmir
question comeg up before the United
Nations they would not use their veto.
I am speaking out a fundamental
truth a very basic fundamental
incident which happened in the nego-
tiactions, which we tom tom through-
out India today, as the Tashkent
Declaration. But for that gruesome
threat, perhaps the decision of the
Government of India would have been
different. But for that frightening
threat we would not have allowed
Rs. 100 crores of our property to be
held by Pakistan as against only a
few crores of rupees worth of Pakis-
tan property with us. So, this country
is friendless.

Though this country is friendless, we
have got many of masters because we
have borrowed from every country.
My hon. friend, Shri Trivedi, was
referring to it. The list of priorities
of our creditor countries is very inte-
resting. It is naturally topped by the
richest country in the world, the
United States of America. I may just
give the list in the order of priority.
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From the United States of America
the Government loans amount to
Rs. 1,770.82 crores and bank loans
Rs. 112.86 crores, making a total of
Rs. 1,883.68 crores. Then comes UK
with Government loans amounting to
Hs. 282.57 crores. Third is USSR with
Government  louns  amounting to
Rs, 235.15 crores. Then the other
countries and amounts respectively are
West  Germany Rs. 202.08 crores,
Japan Rs. 79.94 crores, Canada Rs. 25,52
crores, Kuwait, of which our Jan
Sangh friends were speaking in con-
temptuous tones and were scoffing at,
Rs. 16.08 crores, Czechoslovakia Rs.
13.47 crores, Switzerland Rs. 12.24
crores, Yugoslavia Rs. 11.26 crores,
Netherlands Rs, 10.45 crores, Poland
Rs. 5.69 crores, Austria Rs. 8.71 crores,
Sweden Rs. 2.18 crores, Denmark
Rs. 1.16 crores and New Zealand Rs.
0.19 crores. We have begged and bor-
rowed from cvery country, whether
developed or undeveloped. In addi-
tion,” we have borrowed from the In-
ternational Development Association
Its. 273.80 crores, Iniernational Bank
Rs. 210.80 crores, miscellaneous credi-
tors Rs. 3.34 crores and Defence Cer-
tificates Rs. 0.09 crores. The overall
foreign loans taken by us comes to
Rs. 3,293.44 crores and internal loans
Rs. 3,609.87 crores, bringing our total
indebtedness to Rs. 6,803.31 crores.
With this indebtedness, which comes
to more than Rs. 200 for every man,
women and child born in this country,
what is our overall revenue income?
It is estimated at Rs. 2,617 crores.
What is the expenditure from this
income? It is Rs. 2,407 crores, leaving
a balance of Rs. 210 crores. This
Rs. 210 crores is not sufficient only to
meet the interest charges on our debts
at 3%, whereas the current rate of in-
terest is 6 per cent. So, we would not
be able to dream of returning, even
by instalments, any portion of our
debts in the next few centuries. Even
if we abjure all our internal, demands,
we refuse to pay all our Government

servants, we refuse to pay for every
activity in our Central and State Gov-
ernmental- sphere, we would not be
able to repay these debts in two years.
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Yet, it is impossible to ask the Gov-
ernment employees or any section of
the employees to work without wages.
So, that approach is impossible.

In spite of all these loans, what is
our capital estimate?  That is still
more wonderful. Our revenue surplus
is Rs. 210 crores. The second item is
internal and external loans which
comes to Rs. 744 crores. PL 480 loans
amount to Rs, 230 crores. Loang from
small savings come to Rs. 135 crores,
loans from annuity deposits Rs. 44
crores, miscellaneous debts and depo-
sits Rs. 102 crores, repayment of loans
Rs. 370 crores, fresh taxes Rs. 82
crores, budget gap Rs. 25 crores, bring-
ing the overall amount to Rs. 1,952
crores.

Of these, items 2 to 6 are loans and
they come to a total of Rs. 1,255 crores.
What is our capital outlay for the next
year? Rs. 627 crores which is less
than just 50 per cent of the total loans
we are taking for the next year.

17 hrs.

Our Finance Minister may put forth
the argument that we are also having
our developmental schemes in the
States. I would request the hon.
Finance Minister to hear this one ques-
tion. I would request the Finance
Minister to stop his conference. If he
does not want to hear, I would re-
quest the hon. Finance Minister not
to have the conference when I am
talking . If he does not want to hear,
he can go out of the House and remain
there. I do not want a conference
here. It is insulting to the House.

Mr. Deputy-Speaker:
you.

He is hearing

Shri M, Sreekantan Nair: No, they
were conferring. I attempted to call
his attention thrice.

Shri D, N. Tiwary (Gopalgdt}): It
was no conference. I was asking a
point.
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Shri N. Sreckantan Nair: Please sit
down. I am talking.

Shri D. N. Tiwary: He is hearing.

We were not in a conference. I was
simply asking a point.
Shrimati Lakshmikanthamma

(Khammam): Are they going to dic-
tate to the Minister as to what to do
ang what not to do?

Siri N. Sreekantan Nair: I challenge
the F.nance Minister to show that if
the entire assets of the Centre and
State Governments are pooled toge-
ther, if our industrial undertakings are
liquidated today, they can pay off all
these loans that we have taken both
internally and externally. They can-
rot. 1 will challenge him to prove
this. Then, what does it mean? We
are a bankrupt country.

Shri C. K. Bhattacharyya: The hon.
Member is so loud even without help
of the loudspeaker. Why is he strain-
ing his voice? The Finance Mini-

ster . . . Ay

Shri N. Sreekantan Nair: It is my
heritage, and you and I cannot change
it. ‘ ‘39”

Shri Badrudduja (Murshidabad):
Because it is jarring on his ears, he
cannot stanq it.

Shri N, Sreekantan Nair: He is so
tond of his Finance Minister. He
lauds him so much. Mr. Bhatta-
charyya considers him so high that
my criticism may not be palatable to
him; but in the name of the country
and in the name of the people I have
got to voice forth my feelings.

The Minister of Finance (Shri
Sachindra Chaudhuri): Speaking for
myself, all criticism is welcome to me.
I welcome every criticism.
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Shri N. Sreekantan Nair: He was
intervening in the debate and I just
replied to that. How does it concern
you?

Shri Sachindra  Chaudhuri: 1
thought you may be addressing me
through him.

Shri N, Sreekantan Nair: This
country is bankrupt; yet, we want
just to raise slogans like aid with-
out strings, independence in inter-
national affairs. What are these
but hollow words? When we have
pawned our everything to foreign
countries, specially to American
imperialists, when your own budge-
lary imperialists, when your own
without PL 480 funds, when you can-
not feed the people without PLeg80
wheat and even with PL480 the coin-
lry goes up in flames, what is your
independence? What is your dignity?
How can you stand up, against the
‘nations of the world ang say, “We are
independent people”. Sir, it is no
wonder that the American Govern-
ment kicks us about, that the Ameri-
can President told us to our face that
until and unless we assure the Ameri-
can Government that at least during
the next five years we will make
ourselves self-sufficient in the matter
of food, they would never give us any
aid during this hour of crisis. He has
the audacity to say this and we had
the meekness, the humility to accept
it. We had to accept food from him at
this condition. Even beyond that, the
financial administrator had even the
impertinence to put forth the proposi-
tion that we had to cut 50 per cent
of the land that we are now using for
cotton cultivation if they are to give
$50 million loan for fertilisers. Look
at this. What does it mean? It means
that they can dictate to us as to what
should be our attitude towards the
most fundamental question, the largest
industry that exists in India. They
want our textile mills to be at the
beck and call of the American capital-
ists. They want our textile mills to
run on American cotton. - Naturally,
it will be an imitation of American

.
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quality. What else would it be? I
don't understand all this diplomacy.
Our Government has agreed to all
these terms.

Regarding the setting up of foreign
fertiliser companies, the Congress
friends have already criticised this.
Mr. Malaviya has criticised all this.
Of course, Mr. Malaviya knows much
more about these 0il companies and
their tricks than what you and I know
about them. He did not get enough
time to explain how in the shape of
these fertiliser ‘companies, these oil
companies want to stage a come-back
and sabotage our oil companies, espe-
cially the Indian Oil Company. That
is going to be a very serious problem.
The future of the country is being
pawneqd away without a thought and
without a care. How care-free they
are in doing it is something most
astonishing.

The Finance Minister is a very
eminent lawyer, a Company and Cor-
poration lawyer. I am proud that one
of our Indian lawyers has got his office
in London, that he is being accepted
as one of the authorities in interna-
tional legal circles. But, Sir, the
leopard cannot change its spots all of
a sudden. He was born with a silver
spoon in his mouth. He has all along
been serving the vested interests, es-
pecially the British vested interests,
the White vested interests. Naturally,
when he is all of a sudden raised to
the pedestal of the post of the Finance
Minister of the so-called Socialist-
orienteq Congress Government of
india, he cannot, all of a sudden, for-
get his past heritage, his line of think-
ing. his mode of approach to every
problem ang his budgetary proposals.

An hon. Member: He is a farmer.

Shri N. Sreekantan Nair: He is a
lawver. Don't talk of the things
which vou do not know,

At least on 14 counts in his budge-
tary measures, his proposals are
against the interest of the common man
of this country. They are in favour of
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the vested interests. They are in
favour of the monopolistic capitalists
and most of all they are in favour of
the planters who were his patrons. 1.
may go into them, one by one, those
which, I think, go against the interest
of the common people of this country.

He has imposed the duty on sugar.
That is the first thing. Not only he
has increased the duty on cigars which
he uses and on cigarettes which I use,
but he has again increased the duty on
raw tobacco. That affects even the
unfortunate poor people in this country
who use a bidi when the stomach is
empty. He has increased duty on cot-
ton cloth and oil.

The abolition of the Expenditure
Tax is a basically wrong step as is
admitted at p. 4 of Part B of the Bud-
get Speech. Then who do it? It is
because he wanted to placate some
interests. As to who are they, we do
not know. They may be international
magnates, and the financial magnates
of this country,

Shri C. K. Bhattacharyya: Perhaps,
Shri Sreekantan Nair.

Shri N, Sreekantan Nair; By reduc-
ing the rates on Gifts Tax, by abolish-
ing Income-tax on Bonus Shares, by
discontinuing the 12.5 per cent tax
on Bonus Issues of Domestic companies
and by abolishing the 7.5 per cent
Dividenq Tax upto 10 per cent of the
Equity Capital by the reduction of the
Rate of Surtax from 40 per cent to 30
per cent, the Finance Minister has
proved that he is an agent of the
vested interests. As a friend of the
industrialists, he has extended the list
of Priority Industries for the purpose
of receiving Development Rebate to
the manufacturers of tea—again tea
comes in for favours later on—along
with newsprint angq printing machine-
ry.

Then, the Finance Minister hag in-
creased the rate of Development
Allowance for new planting from 40
per cent to 50 per cent and that for
re-planting from 20 per cent to 30 per
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cent. He has also conferred on the
Planters the additional concession of
-receiving the allowance in two stages,
the first being immediately after pre-
paring the land for planting operations.
This proves how he knows the de-
mands of the industry and the de-
mands of the industrialists. And
cleverly he has served his purpose.
Then there is full depreciation in one
year for all small units, of plant and
machinery costing upto Rs, 750, so that
every industry can split up its require-
ments into hundreds of units every
year. Then 20% depreciation on the
housing for higher income employees.
Then parity of treatment to foreign
companies in the matter of allowing
development rebate for merger of sub-
sidiaries. Then the percentage of total
income to be deducted from the com-
putation of profit of corporations.
There are, in all, 14 cases. I do not
want to point out all those since there
is no time, except stress upon the un-
due concessions given to ship-building
industry.

Last but not least in raising from
2% to 3% not only of inter-state sales
tax but also of the sales tax on goods
which are considered to be of great
importance in the inter-state business:
these two duties cut at the root of the
present price structure and naturally
increase the cost of every article that
will come into the market. Life has
become unbearable. That is why we
find that people are discontented all
over this country; not only because
there is shortage of food but also be-
cause there is unequal development in
various centres as has been pointed
out by my friend from Madhya Pra-
desh. Regarding Kerala, for example,
it is so rich in water resources that
no other State can compete for cheap
hydel power with Kerala. But it is
short of power; it is short of Railways;
we have only 3.5 miles per lakh of
population as against the all India
average of 9.5 miles. When we ask
for industry, we are told that we have
no power or railways. When we ask
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for railways, we are told that we have
no industry. We produce more than
Rs. 100 crores of foreign exchange.

Shri Warior (Lrichur): It is Rs, 117
crores.

Shri N, Sreekantan Nair: Yes; it is
Rs, 117 crores. But we are not allow-
ed to import rice for a portion of our
foreign earnings nor are we supplied
with sufficient rice. You say that
there must be national unity. My
friend says that there must be national
integration. This state of affairs can-
not continue. What is going on in
Mizo Hills will happen in every other
State of India unless and until Gov-
ernment is prepared to be just and
fair to various parts of the country
irrespective of the pull they have at
the Centre, irrespective of the great
leaders that they have, irrespective
of what they can contribute to elect
somebody as Prime Minister.

Mr, Mr. P. R.

Patel,

Deputy-Speaker:

»t gER W woET@ IR
wgem, & U9 &1 sgaeqr QAT § |
geq # oy 90 &

Javeas WEIW © qZ1 FaE 51 TE)
F—oa e g T
Shri P, R. Patel: Mr. Dcputy-
Speaker, 1 congratulate the Finance
Minister for presenting this budget.
Budget is a subject which is always
criticised from all sides and in our
country as some people look to Russia
and China as their ideals and some
people look to

ot R W woATd  JATEAE
wgiea, ga & ®r 7 g 1w A
Afe | e faA & & A
w1 #T 4y 0 famr Few ¥ A
Y 9 gFay &) o= fa g €
o1 gTeE A1 TEAd w7 Ay
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Shri P. K. Patei: 1 say that somu
people 1n our country are looking to
Cuina and Russia as an ideal while
some others are looking to Britian and
America as their ideal, and so when
these people look at this budget, natu-
rally they criticise it.

o g6A A4 G JAIT : I AR,
A | AT TG § | BT F17 quteg

AN AT FRA |,

Shri P, R, Patel: -So tar as our
country is concerned, our ideal s
mixed economy, and so, we must judge
the budget from that viewpoint. We
have decided to encourage the private
sector as well as the public sector, and
also the co-operative sector. So far
as this budget is concerned, whoever
dislikes the private sector would not
like it; whoever does no like the pub-
lic sector would not also approve of
the budget proposals. So, I would
submit that we have to judge this
budget as it is from this angle namely
whether it increases the prosperity of
the country. I am not concerned with
this idealism or that idealism, but I
am concerned with the prosperity of
the country; I am concerned with the
increase of industries in the country
and also the increase in agricultural
production,

We have accepted that our goal is
democracy and socialism. Ag I under-
stand it, socialism means the removal
of poverty. In this connection I
would like to plead the case of the 350
million people living in the rural areas
of our country. In the rural areas of
our country, about 10 million people
have per capita income of 27 paise a
day; some 50 million people have a per
capita income of 32 paise a day.
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17.29 hrs, T
LSHRL P, VENKATASUBBAIAY in Lhe
Chair)

Some 100 mulion peupie have a per
cuplla wicoine OL 47 paise a aay; on
tle waole, \he per cupid  incouie
in the rural side for &boul
304 mullion  people 1s 08 paise
a uay. 1 would like v ask what we
have done for these peopie what huave
We done to remove Lueir poverty, in
fact, not merely to remove lheir
poverty, but to enable them to have
a good living standard?

So far as industries are concerned,
wnat is the position? Take the case
of the cement industry, We say that
there should be capital formation so,
that there may be improvement of
industries. So far as iron and steel
production js concerned, we say that
there should be capital formation so
that the industry may be improvea.
Money may be spent for improvement
or advancement of industry. So also 1s
the case with fertiliser factories. So
far we have accepted the principle that
there should be capital formation for
the advancement or improvement or
industries. But so far as the agricul-
tural industry is concerned, we have
not accepted that principal. We try
to give the least price for agricultural
produce. That is the policy.

What is given in the Budget? We
haye increased the excise duty on light
diesel oil by Rs. 60 a kilolitre; ‘it
comes to about Hs. 30 per barrel. A
farmer buying diesel oil at Rs. 65 has
to pay Rs, 30 more per barrel. Is this
the way of helping agriculturists and
encouraging more production?

At the states level also, people in
the income bracket I have mentioned
are charged an education cess. In all
the States, there is an education cess
on the land revenue., Farmers are
paying it. Recently the Gujarat Gov-
ernment have increased the local fund
cess. It was 20P; they have increased
it to 50P. The Rajasthan Government
also, according to their Budget pre-

.sented yesterday, have levied some

surcharge on irrigation charges.
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When the low-income agriculturists
of our counry are subjected to these
taxes—whether they be education cess,
local cess or surcharge on irrigation
rates—is it not rather increasing the
poverty of the already impoverished
people? What is there in this Budget
to enthuse them? On the one hand,
we-say that agriculture is the base of
our industry, that agriculture is the
base of our prosperity, India lives in
villages and so on. But on the other,
so far as the village people are con-
cerned, we somehow extract more
from them. The unfortunate thing is
that even people living in urban areas
are for leving higher taxes on the
agriculturists, the rural people. They
pleag that they are the only people
who have become rich and the others
have gone very poor.

So my humble submission is that
this increase in excise duty on light
diesel should be abolished as it would
be a tax on the poor people, or at least
light diesel oil used for agricultural
and irrigation purposes should be ex-
cmpted from this levy.

Then I would rcfer to the Narmada
project. My hon. friend from Madhya
Pradesh was complaining that Madhya
Pradesh is not looked after. I am
not complaining that way. I am only
submitting that rivers are God-given,
they should be utilisad for the pros-
perity of the country, but unfortu-
nately in our country States -are
quarrelling over river waters. Maha-
rashtra and Mysore are quarrelling;
also very recently Madhya Pradesh
has also raised a hue and cry. I would
submit that for freedom and integrity
o the country, we can let go one
industry here or there, but we can-
not let go the integrity and the free-
dom of the country. The States are
raising it to the extent-of denying the
jurisdiction of the Centre. If the
States grow strong and the Centre
becomes weak, cannot check them,
then there will be disintegration in
the country. The States must know
their limitations, and the Centre should
be in a position to ask the States to
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utilise the river waters or any other
minerals for the prosperity of the
country. In Gujarat we have got gas,
we have got oil. It is not a monopoly
of Gujarat only to use this gas or oil
for itself. It is for the country. The
country should be rich by what is
found in Gujarat. At the same time,
justice should be done also to a Statc
that is loyal.

Shri N. Sreekantan Nair: Loyal to
whom?

Shri P. R. Patel: Loyal to the coun-
try. If by the sacrifice of Gujarat the
country gains something, I will be
very happy. But my feeling is that
unnecessarily irritations are created.
Very recently in the Gujarat Legisla-
tive Assembly these matters were
discussed and some irritation was
shown. The reason is this. Let us
take coal. It has got energy creating
capacity. So, it is used wherever it

is found, and that is cheaper. Simi-
larly, gas is found in Gujarat. Why
should it not be given to Gujarat

industries for becoming prosperous by
the utilisation of this gas. But that
is burnt and that is not allowed to
be used. I do not say that it should
be given at a low rate. At least gas
in Gujarat can be used for industries
but in burnt and not used to increase
the prosperity of the country?

In the end I would say a word
about education. We are spending a
lot on education, we must spend, but
let us pause and think whether we
should spend the money on arts and
commerce colleges or on technical and
scientific education. Where money
would be better spent? The Univer-
sity Grants Commission is liberal in
giving grants to all types of education
in universities, but, because we are
short of money, we have to borrow
funds from outside, and so our money
would be best used if spent on scienti-
fic and technical education.

oY fawaAre T (Rafar): qr-
afs g, A7 Ao qHr § TR
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AR NN NI grow A AT
T1 IR W oagg ¥ gy M A
X q37 T & FA Ao wfaw Ay
%! wffrad 3 & araeg ¥ 77§ faory
aa w78 faam 3 & a1 g faw
T wrwifas g 1 g aTA groew
£ IRy AT T8 & fr qzg ad
ANFATH FY A FIA F qIE A, A
AFAAT K G FTX FI1T W ATGF
wfsargat fog freft sTer ¥ W @&
g, wrafas smoamat & Froo Wy &
a1 gaTdy F-GHAT § £ FHY F FTIO
@ &Y, wror oY & g ag WA q%ar §
f& T AT A F A wES gAY
s amwe W@ A, foadr g el
azgw A @ an, fadewt & gER
TR T A TS AT 9T A T A Ay
& a1t mra 73, 9 9T AL TE R
famaa: gty SAar oy g F a W
70 g gl & @ dr gl
Tga mgameas 3fg g€ @ 3w
FRO § a4 AN ¢ 1 wed ¥ o
T ¥ U A F qqre Sfqwa ¥ o
ufes gv & o get & W% o #
WIS #Y qox qfawag qrardy @G adF
¥ 9K z@ wfwa I ¥ grafag
Frat ¥ wit g€ &, AR forga w7 w7
q1aT FfY §, T UST Wy F o 99
q SaTaT AN Ff0 FTEY &, IT FIH
A AN g wwgfg g€,
AT f IAR AT AT § ) T
o F 99 g AR AR T AX AR
gy JAAT F HTAR 9T THRT AT
FET § TTZT H IT AW F AT Y A
gfenfaa fear gmar @ fa= &1 afaae
@ ags #w ¢ e oy o
aga wfwsw Y ¢ 1 @aww @ gl
ey afar & AT AT FOI H1
w1 Wt T@ A giafaq fegr amar
& T 9 Q@ fwTer ST § 1 o
gax faraar § 3@ & # ww 9fa-
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suffm A @At ) qw 97 fr Sy
AT AT T T AT A
9T a9 g W § a7 ¥ faw qar v
ST EH AT HY R ATHIGT FTAT 1A
g fo @ awdy wfowa sAar war
R U 9@ § g ¥ Surer "4y
fom & grer @ @ SwaT arfys "
FTE, TTF a5 @A W IqT AT
II FT FTA F1 | 7fg I Tav oy
oz 2 gafeq sawr g8 so whywa
& fod frar Y a9 90 & fAw u
ufwr fratfa £ 1 90 0F =1
gagx faa smgm

TF a1q #Y 91T & mrqeT faow eary
feamaT SRATE | W g H 1B g8y
TZN AT £ LW 95 48 497 1 fagw
4T qr f& wadwr # g gAR
T OF GEETAT FET AET @ AT
wizargeT ot @ra 39 aTEy AT 1A
% f g Ffw gearew a7 @F 1 A
aTq aRTar Al # o swrfo gd oy
GleaTEaT a1 @R A qAFE T
IR agT FX wedr gfawa sAar
o ¥ afg & F faa g0 Wt
fawg gearfeq o o2d & 1 59 wFay
¥ & g Jarad ¥ AEAT f 1 OF
ar & waw & stsi faard & areT A=0
&, w13t 9T BT A fEa AW {19
¥ AR A TE qTEA A A FHA § |
Fg AT N 997 773 R AL @R
# Qw1 § | AfeT 2w F AN wea
53w & FgT < Fraré & arg W Iua
A gT & agt ax A Faard w1 g ¥ wa@ar
Y g @R & A ¥ wfuw q@
faard 1 T simewe ot | & @
"l WA AL FEATE , AT ALHT
Frara F7ar g Ffw quwar arw g
g1 § | WX gw A yREdm fa=rs #1
T fraw @ WA W WA IR
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ferat 9 o o ) 9w ey T g
93T fore a3 FTE9 QT 997 § A @R

I T arw A FET W dw .

ft st dwe & o3 amum fow W%
Fag o § o forg & #ror g 3w
1 gax Al FT qEar A1 0 TR
G qoT F IH g B fra ¥ T ¥
FR A P H T FA ST IR
afer forad gutR 3¢t afsas d9eT §,
qrafTh gdd & dTfA T @ e F
ST & =T frafaa w7 1 iy afy-
FX @A # faar amom A) a1
arq faao & & qrgT F F o I
gg #  for sEw, ol
¥ Fgor wieq # @ gwwATr § qg
aqY ara & <& & fr oy fe gfem
FFAT ¥ 99 75 g€ U A fergeam
Foad oy, frdy 1R R 9w A
T q3 FT qTL AITAW 9T F9AT AI-
g 9T faar 97 1 37 F AT Y
faraft e Fvafat o g 2w § A R
foew oure arat § g wfawa
o & owrar | IF &Y fer ¥ mmer
o &R A6 TGN G WE | I A A
afuacs avwa g fw 3 &g Fwafaar
WIS | gEwr g fram F qaw
¥ arg ey feafa dar &) smg e gwrdy
feafq daweafal & gwelar &3 &
a dur g€ § ) fafew, mafcerT ot
9 Toqf & q19 @ENT w1 a9
gurdy feafr ame & dar g€d, dar &
o9 WY g et & 1 3§ awa #
FgAT AT § 5 g Al H %@ 7
B GUL AT A1f | T FASIYaT Q4T
grr wifed o fiF qm-fgm A gy 1 fom
 ATTHRT AT TG W Ao AT R,
I & figar #Y a1 Y Tfed | e 3wy
at faawor siw qew  faator &1 oY
ofurdTT ¥ T & a¢ 72 faar s =nfdr )
qg AIqFTX GCHTT F T AT AL |
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faar€ &1 a1 w9 A #1 o
AT ¥ Q3T A1 59 A R ATAE 6
Wawe ¥ fraadm a1 |1 awEr
aFaT & | 99 & g 9@ ) faew
Frar g, a1 § ag # faar aff w®
FFaT g, Garwga # fag faew & arar
g A as yagrRm § WX &t
g9 ¥ wfgs {A F@ aw §
I AT R A o AN Ao 7w
AT FY I G, IART WA Y
e g€ & | T WR gEy qorr #
IO W A T gE | IEAY WOa-
wratal Y qfa & araey § 1 F9
g Iy A | el Ta wAr AY
A TG WA Y AR I o
T ot FETATARY ST ¥ W I
araeg ¥ gAY a9 g€ oY | IAET S
Tq AR AT FX F1 Ffw F¥ T8
9t | g% Q9T 9 qIar @ fF I
Ry #7 gEfRfed,  owd wiew
etz Y gwfa & fay o wivw @,
Y T O &Y s el &Y, AR
IPa Wi oY, Jny OO H< Y F Hifwrew
FO | P ITAN TR S qvaey
¥ fpar ot T ATy §E@ ¥
ufus & qoff go w2w & 97 9 fo=i
1 fa% 7o wgan g 76 avaeg #
g WG A g TEl afew w@nig
UM HA1  SATETATA AZE FT A AT
ag @7 faar a1 fs gawy Iwfa
¥ forq g9 fadtq &34 & wavadr
T A F TG AR T AT &
g1 I 91 39 qHg S (HIT fFAT av
AT ALTE TA G ATATAT L AfdA
faowr g gLER 3 gena e fE
Iaer W1 A4 e s &, sEwt
oas w0 & Fw ad Ao &
FFET GLHTT A JATARW F IWAEE
¥ grea ¥ wgrar & 39 g 1 fawrg
T ) gfte ¥ agd swmaeaE g A
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IAT ARW #( GCHIT IqE fawrg ay
M fagg ema 21 Fw g
g% fau oqem 3 &1 a1 o @
Frar| I AT BN AT FHIT T7
) Hagag fr fag war
T A0 fady vata 0 AT qeT
Fr ot faewmifat & 37 feeaarfat
#1 3% fonar ofgd 1 39 w3w Y
St e A §, IART IH FFIT
v 9fgr | FWE T ¥
FNHET & 9gd 9 a6 § gEdr I9er
FE | T IARY AT IVEAT TE AT
Tifed | IEHT G FLE AT FW F
FUAT 3TN KT ATAT AT 1 WA
FEAT BT IH GIW Fi W07 I F7 famw
wrre Fve wifgn Wy fane oeaEr
Fr =fgm

Mr. Chairman: Shri Vasudevan Nair.

Shri Vasudevan Nair (Ambala-
puzha): Are you taking up the half-
an-hour discussion?

Mr. Chairman: No; I will take up
that after 6 O’clock. I am calling him
to speak on the budget.

Shri Vasudevan Nair: No, Sir; I am
not speaking on the budget now.

Mr. Chairman: All right; Shri D. N.
Tiwary.

Shri D. N. Tiwary: Sir, before I be-
gin my speech on the budget, I would
request you to place yourself in the
place of a Speaker, and then ring the
bell.

a7 oaea § e g n A oe
argr @ mz IRm A g, s fag
aqré qar g 1+ wfw & 77 KA SMHEAT
g fr awe @@ wr oF  afener
frars w wrfem 1+ 7y AT St
oifgm f5 arAt ¥ awEl & fee
F AT § N Pran a3 agi & wdEi

v
.
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¥ S et w1 W g
ger atfew 1wt Ay A& g
At faewx  feat ofw wdEt &
T FW , @H! faar 3@ 9 awe
Amv femr o @ @ QT WY
Fr Iz Tz oY § 1 A agT wT
fret @ A g &Y o aft & @Y
IqFT I 97 F1¢ fa@iw w@T ALY qgar
g

TH; IMT FIE AT FATH qAE
gHl & faem F7 S Wi qdat 9%
LT AT § IHT YIOHT IGAT AMRC
™ awe ¥ A7 9T e q3ar @
2 AT T ToE ¥ A9 97 AT AT
Goicil o1 S-SR

o Ao wlo Wt (AT ) : 77
A1 v FIOA
=Y gro o faardt : wver 3w

‘guTgur frfor s AT ) 3w wwe
F Y MT goemTdr 97 WY FT T
T § WY gger WY 91 | S Tl ¥
TATT F A § IT 97 Y F FT
AW AT FT IT A W FAT QAT
Sfea 7 T gvar | w@ wfaer
Ffama & grT 27 avm g R
g Y & AT 9T & 3 A oAy
fodw @ 73 39 # dfr e
faer gy & A G gz &9 & fog
Fsm & mF d @ fr fram
Fémg e | g o fag wran
fiF aure @My @ ae Wt dmAT wfEr)
f& o= # FT oW oo R § aifE
T F aWE e awe ¥ 9F AW @)
sy & YT a Arerw &Y wren & R fraw
wifir® &7 9T a¥ amY T get ot
& AT & I F AT F1 e AwAE
DA & maz T F1 @ FEr
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[ gre A10 faardl]

gt @@ oamar | &g Ifww Adr
g

i ara W & gAr WnEAn g
T ug & 5 faw da) g9 coEwa
AT #ogw @Mt ¥ fag a0& 9

W WX w17 FT fefogsdty @ FT
wRE mITR A AL el @i
% = ¥ W Sl 97 fF 3AH FA
Y| T AT A g1 9 B fadfw
A EFg KATAT A A ATSATAA
39T, SE R WA q9 w9 FEAr Sirer
afg | 3§ F FH A FT & iww
o 9%, ot o weedt & w0 anar R,
qwe wwm e omr 1 AW AW
agl Fz1 s & s oom wfus g &0
afea = a7z 3q ¥ qray =T ST )
T4 ATAR T FL T AT, TATAE-
fazi a1 @ aqr fear mar ) 9w
sifax w2 & dqi ag fr ofe & o
FLITIA XL TF | ., GF &di 97
g fant v §8 & w1 FTAT
Ifax grar 1 afER o o 7w I
g fE 37 ard, a1 #1¢ wfge o Ad)

g

drads arw A § wgAT WIEAl g,
MY fag qT & sq1e0 A AT TMAAT
§ THwREHF @A ¥ Azg
g R, A 99 Fdfy Ao F
qaTd g a®, dr§ qEr w29 A7y
fera a6 srgi srgr 9T dFasg gfans
g, gt ox WP &1 wTwRAT g AT
g 99 SEi AT IBATNY | T
¥ arg & ot mfew aNardng g7 H
#Y q° w17 § q31, faw HAT F WA
Fi W agd a1 § q@r, AfeA ST H
F{  qOT arg W A g F A daad
faw g, free gua 7Y, sife 7Y,
St o g, faasr w5 41 6
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To mZiax ¥ wfuw 4 &, wer 9
aral AR Ca & fo @ 29y a%
wiagHT §, It fagega A fadar )
37 F ait A amgruafagas o wr
g2 q aY faw g F www A AT
Fuatafas feg a8 1 gm ) § woifoe
AT 79 A Y qefr ofY F 3an v
g oAy q| A wrgw  AfFA I F
fafieez sw e & 9 & Ay av¥ gd,
37§ % gragm A frag sw AT
foe %1 fera 74 &, afwa wg) faefi o

Y ;o To WwA :  ag cAfw
Ffams & &, wwr &}

= gro Ao faatd :  FAA FrerAm
gt wEem g W Padee &1, cafan
Ffama § o fEae Y fe v 8 a3
g F97 &1 94 2 &1 qF A gHATHE
TEAGA AT § AT FAT AT F F
foor &1 sifgs amal #1 1 Tg g
far waT & eqra & AvAT a7 AR & @Y
araar, dfEw IF @A F wTA G
g fs go ofemsr o & wigh 9T @@
&frer  mwEEH! 80 ®o AT 85 To
aF ¢ oq fr @t 2w F) a7 efwa
HAGAT THT 400 TGA qF & |
fagie &1 av  &fanr  =RAT 220
to g Afgm A fagre st uw F=r
% & fam #1 mgwm T 2
w3 , A Fw ¥ agr g, AT
g agr @, FEO aga @1 wWET A
sarar §, afEw agt #1 wweA I
90 a1 92 & ¢ efwEr @
W osw o dsWr N oy ey &
Foim AT @ fad oo o
fger QT IHT 80 AT 82 T { |
wraE sowy Atz e fFogw grew W
fow gag Tro AMfgar ¥ ag ag ar
g 7 gum Adt N g
gE F St wrw & fr AW FY et
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a1 1 713 Aot § a1 37 a1 Hfeawm
g, Gga AT g, TgA g geAr
gt 1 afwa o fo 1 3wy & wrew
Amgfrdfmaar gy ¥ iy ag
AT FY QAT " qgt 97§
YT GF AWi AT agT I AT § 1 2
FE AN FY e A fir fergeaa
1 IIgAWA A1 T Arai av ardeaai
AT AT & AT AT T A O §
9 w@q gaw 79 § fr g i a1
oI Y WIAGAT AT AW F - wgrae
T Wt § AT a3 € fafaeda oy
%) oo @ H 20 41 25 9V OX
arr § faa &7 " @ ard A &
sfga 7@ gRiY 1 o9 TEE FTF IR
o x@ ggré & Saa § ag v anr
AT @Y EWT | TH qIG WAL AT WG~
afrgds fawre g 717 awe & o
g WY g fr 3 a7 59 wfar
Zr, &t & gaw G4 fr e o7 fa
gt a1 earA | & 39 &Y o a6
Y7 gaTafaT 99 F1 9% T @A §
fr ot go o 7@ & A& w7 g7

T F7E wedr ad fagre & ¥
fora & fad 7 1 (3EY & W 7 At
¥ vamew % 3fg & fawr s afon
FTaw fagr war & fam & Sewraw ¥
7fg 21 &% | F71 F AW I w7@T 74IH
fr garen g a1 A | A T AN
T3 ¥ T AT /T AT A § | W Aw
9T S A FFT T AT f A0y @/
7T & T AT I3 TAA K1 REAA F AT
dT WV F AIF IT 97 G & fen
w7y § | 37 & #v 9raw a9 w@a,
7 At ), FEAS FWT & Za
Zix ¥ | fr fow a7g & §9 Awed &
39 @Y T TH TG § ASH WY HOET
% | o feaf agi oT ¥ | Afaw oY ax
WA q7FT7 X I A7 eqra A
fear 1
2731(Ai)LSD—9,
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31 at o gw ® go
fro & ux agey ¥ qff 7o fYo ¥ Ux
feet 3 aow sure oy g1 | qw TR
fasarf of o 1 gy g€, e
Iq AT FY fgE Y s #
ot art

q% AT wXEw AT R TR |

= g0 Mo farar®t : W 7Y wqw
w1 TTH E QI Y | qAT W ¥ afear
forerr &, & stra g fr agt o wYE ww
AR AR AR

At gER WA W FTTT 5E
TT &Y 7Y wadT, ag 7% ;@

st gvo ATo faardt : uw Qa7 FHT HT
ag TE § fir 7w w9 g, ag Al fr
TV, AT, 7 i gY, forey & fordy & i 7w
AT § ) WT TTHAT FY qGHNA FT
gy, oo F agerww w Ay o
&Y qIYAME 77 W@ § | WA 77 AT@
Y gr w2z g § oy gfar e
T Y I FY Qe ZwTe o foer
F O BN

o Wo Te Wy : 31 foa) &

Taas |

Y gro Ao fawrY : gwre T e
faer 7 75 @@ ¥ suTAT @Y WA
# faw, 3t ol w7 amq 77 =1 g, AT
g fagre &7 AT A AT 1 I A
TN 80 ATE IgAWA ¥, IAE ATE
¥ orq & 18 awt ¥ wav faar

»Ft FTyAY  SATY FT XS X F1E FoATST
T ¥ Ay

18 hbrs.

s xTo Ao frwmdy : agay &Y aorA
ok 1 & wgen g fr forer defy °1 e
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T/ A S1AT Wfgd | s 9 & f¥Fax
g § | &Y g gATA BY @I A1 A
IR wara fear a1 fr 9 §9
33 | ¥few @ 9w wwETER T oA
2, a8 & A St | &9 o 3 forey
T ATT ATTHT I a7 AN fagrT A
a1q Tt | R fagre #} ogrem Wi
#fsm | e aga & 1 A far-
gy fraga E M gar ag & fr agt &
o g 7 § 1 oagt w1 9o e
1AFR qRgew dgEe § 1 A fagr
1 & AT AR A FTHW § Igar At
maAge A gfear # § a1 T &
/R0 Y & 1§ TFAeeTAE Q@ &, °A
F ooy & 1 afew amt F A FY AW
AT BRI 57 9T wYE eqry Ay famr
STt | & dfarer grAT AEY Avgar W
fagre % fagrdr @ @ 1 & Qv At
aaaar § 1 & qwwar § f a1 dw oo
& o< fagre & A gad 2w & Fwil
w1 gF &, gE €W F A0 agr wd,
T, Y, @ ¥fra 7z # oW a1t
T8 T qaar fx avge & Sw v A,
g NF N AT IFF AR agi F
Tﬁ#ﬁfmﬁnma{fa‘tﬂfmn
¥ wrqay qaran § fr dga seefoa
ﬁmtﬁmrwmauaﬁaqxitwr
FATE AAAT g a7 wedy 4d) &
aF o q1 gET 7 Y W ;I gEET
awig 23 1 oT W AN 3T
T WX o oawg ?

Mr. Chairman: He may continue his
speech tomorrow.

18.02 hrs.

RESIGNATION* OF SHRI A. P. JAIN
EX-GOVERNOR OF KERALA

Shri Vasudevan Nair (Ambala-
puzha); Mr. Chairman, Sir, I wanted
to raise t.hu half-an-hour discussion
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on starred question No. 60 because a
very important question of principle
1s_involved in the entire issue of re-
signation of ex-Governor, Shri A. P.
Jain and the circumstances that led to
that resignation. There wag a ques-
tion which was the last in the list for
that day by my hon. friend, Shri
Bhagwat Jha Azad and a few others.
For the benefit of hon. Members, I
think it is necessary for me to read
out the question and the answer. The
question reads ag follows:

“Will the Minister of
Affairs be pleased to state:

Home

(a) whether it is a fact that the
former Governor of Kerala,
Shri A. P. Jain, took an
active part in a Congress
party election while he held
that high office;

(b) whether the said action on
his part was in consonance
with the code of conduct pre-
scribed ffor a Governor; and

(c) if not, the action taken in
the matter?”

The answer was given by Shri

Gulzarilal Nanda and it reads:

“(a), (b) and (c). In his letter
dated 17th January 1966, addressed
to the President, Shri Ajit Prasad
Jain stated that while he was on
a visit to Delhi he had advised
his friends, who sought his guid-
ance, in connection with the recent
election of the leader of the Con-
gress Parliamentary Party. Since
he felt that this might not be in
accord with the proprieties attach-
ed to the high office of Governor
he tendered his resignation. He
was informed in reply by the
President on the 21st January 1966,
that arrangements were being
made to relieve him of his office.
But until this was done he should

. continue in office as Governor of
Kerala.”

‘Ha]f-an hour Discussion.
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Now, my first charge against the
Home Ministry and the Government
is that by giving such an answer they
thought that they can fool this Parlia-
ment, because they have refused to
answer the question that wag asked in
this House, specially par§ (b) of the
question, namely—

“whether the said action on his
part was in consonance with the
code of conduct prescribed for a
Governor”.

We wanted a very straight answer
from the Government, whether they
consider that the ex-Governor of
Kerala, Shri A. P. Jain, violated the
code of conduct for a governor. There
was no answer to this question. I
do not think it is at all necessary for
me to argue elaborately to establish
that he violated the code of conduct.
He himself has written to the Presi-
dent that he was canvassing for Shri-
mati Indira Gandhi. As to what kind
of canvassing he did, it is not for us to
go into that just now. He wrote the
letter on the 17th, the election was
on the 19th and the President replied
to him only on the 21st. So, at least
upto 21st, he was the Governor of
Kerala. Even after 2lst, he continued
upto the 6th Februrary as, perhaps, the
care-taker  Governor. Throughout
this period upto the 6th of February,
Shri A. P. Jain was the Governor of
Kerala and he himself admitted before
the whole world that he participated
in a partisan election of his own
Party. Then, what is the difficulty for
the Government to come forward and
admit that a person holding a very
high office did something very wrong?
At least, they should censure him. We
want to know what the President
communicated to him in reply on the
21st.

Now, apart from the question of
canvassing for the Congress Party
leadership election, it has come to light
that even after accepting the high
office of Governorship of Kerala, Shri
A, P. Jain was continuing to be a
Member of the ALC.C. I come to
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understand that he wanted to fly away
from Kerala on the 6th itself, he in-
sisted on his leaving Kerala because
he wanted to attend the Jaipur ses-
sion of the ALC.C, I wan! to know
whether it is a fact that he was hold-
ing that position in the AILCC.
throughout the period of his Gover-
norship and, if so, was it right for him
to hold that office?

Now, there is a third thing—I do
not know whether it is as serious as
the other two—that he was holding
the Chairmanship of a Committee in
the Planning Commission. All the
paraphernalia connected with that
were under him even when he was
the Governor of Kerala. Maybe, they
‘may say that it is not an office of pro-
fit and he was not taking anything
from the Planning Commission. Buy
he was continuing as the Chairman of
a Committee in the Planning Commis-
sion.

Besides all that, Mr. Jain ig a big
shot in the ruling Party and if he
commits a mistake, if he violates the
Constitution, even he can get away
scot-free. That is what this Govern-
ment is really helping people to do. I
am told that a Governor has to take
a permission, if not a permission, or
he has at least to intimate the Presi-
dent before he leaves his station. I
am told—I stand corrected if I am
contradicted—that on two occasions
Mr. Jain did not care to inform even
the Rashtrapati Bhavan before leav-
ing Trivandrum, before leaving Kerala
State, and I even understand that he
was pulled up for that in a Govern-
nors’ Conference. Of course—it is for
the Minister to know—these things,
according to them are secrets. But
the point is that on the State of Kerala
a very important leader of the ruling
Party, the practising leader, was foist-
ed perhaps under the hope that he
will do wonderful things there, Why
this particular leader and such other
leaders are foisted on States like this?
His heart, his mind, his eyes, his
ears, everything, are in Delhi and
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[Shri Vasudevan Nair]

U.P. Only physically he was in
Kerala but all along, all these months,
he was looking to U.P.—when there is
no Chief Ministership, perhaps a
Governorship is good. Should we
foist such people, very active politi-
cians who have not decided to retire
from active politics, who are looking
forward to Cabinet Ministership, who
are looking forward to Chief Mini-
stership, who are very active in party
confabulations and vote catching and
al] that on these assignments? And,

above all, they misbehave and they
even violate the provisions of the
Constitution—all  conventions are
thrown to the winds. Here is the

Government, the Home Minister who
is coming to the rescue of such peo-
ple. Is it that a prominent leader of
the ruling Party can do anything that
he likes and he can get away with it?
The answer of the Home Minister
means only that and nothing else, ac-
cording to him. The responsibility of
the Home Ministry has to be pinned
down because the Members of Parlia-
ment want to get a direct answer
from the Government. We want to
know what is the opinion of the Gov-
ernment. Mr. Jain himself thought
that it might not be proper to con-
tinue after canvassing. That is very
tlear from the statement that he made
and from the letter that he wrote.
What did Goverhient think of that?
In such a situation what can Govern-
ment do? The President can be im-
peached; in the Constitution there is
¥ provision for that. What about the
Governor? Of course, another Gov-
ernor from the same State has come.
He is trying to create history again—
Mr. Sampurnanand. I am not going
into that matter just now.

If Governors are going to behave
like this, what is the remedy? I think
this is a question of democracy, this
is a question of the preservation of
the principleg of the Constitution and
this is a problem concerning healthy
traditions in our public life. From all
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these points of view, we want to get
a categorical, direct answer, not an
evasive reply, to the question whether
the Government cansidered, whether
the Government even now considers,
that the ex-Governor of Kerala viola-
ted the code of conduct the spirit of
the Constitution and committed im-
propriety. It they think that he has
done all these, then what action Gov-
ernment is going to take? I do not
know what we can do now. Of cour-
se, the newspaper of our country, the
public opinion, rose against this.
Newspapers like the Stateman wrote
that not onfy just now, but for the
entire life of such people, they should
not be given any responsibility; they
should be debarred from political life.
Is it possible in our country? Is it
possible, by common agreement, to do
that?

I do not want to go into the mis-
deeds when he was the Governor of
Kerala. He flew to Delhi on the 13th
or 12th when the foood situation was
acute, most acute, and then he forgot
everything about Kerala. He asked
the people of Kerala to begin agita-
tion against the Central Government.
He exhorted them. He came to Delhi
immediately and forgot everything
about Kerala; he began to dabble in
party squabbles. What can we do
with such people?

An hon. Member: Can the hon.
member prove that?
Shri Vasudevan Nair: 1 have al-

veady stated that I can substantiate
1t

Shri K. C. Sharma (Sardhana): Is
there any statement of Mr. Jain?

Shri Vasudevan Nair: Yes; there are
so many statements. I do not want
to take more time. There are 8o
many friends who want to ask ques-
tions.

Shri Maniyangadan (Kottayam): Not
even a single statement was issued
by Mr. Jain.
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Shri Vasudevan Nair: We will pro-
duce evidence for that.

1 want to conclude by demanding an
answer from the Home Minister, es-
pecially to Parts (b) and (c) of the
question.

Shri Warlor (Trichur): I wish to
know whether the Kerala Sadachar
Samiti had received any allegations
against the conduct of Mr. Jain while
he was Governor and that the Sada-
char Samiti forwarded that letter to
the Home Ministry and that was the
real reason behind the resignation of
Mr. Jain and the reason of his dabbl-
ing in politics was only an apparent
reason,

Shri H. N. Mukerjee (Calcutta Cen-
tral): On his own admission, Shri Jain,
while functioning as Governor, con-
tinued to be a member of the AICC.
Our papers like The Statesman have
written stinking editorials. ...

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Does the -hon.
membeyr say that, on his own admis-
sion, he was a member of the AICC.

Shri H. N. Mukerjee: He claimed
his right as a continuing member of
the AICC. It was reported in the
newspapers.

Shri Hathi: Reported in the news-
pnpers.

Shri H. N. Mukerjee; He took a

seat in the AICC meeting. Papers
like The Statesman have written
stinking editorials entitled “Impro-

priety Plus” and Mr. Jain wrote to
that paper defending his own position.
My question is that, since the alleged
impropriety was publicly discussed,
what steps did the Home Ministry
take in regard to this publicly discus-
sed scandal. The House has a right
to know.
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=) g¥R W wOGWT (A1)

#a1 7 weq § fr &3 & aqa Usaure
St wfra waTT A VA% 9T 7Y
gq W wfaw wizdlg wite THE MT
IAT NRW ATAT TAET F qULT AIET
T @ gfy 7 wew § &) sAww A1
z&i ¥ F97 §IF wifge ag T @y
@Y qren w7 owaT oY I 97 TEE
faqg #1§ araaEr & af ¥ fr R
&7 QA EAET & - &4y Ay frar
qr ?

Shri Maniyangadan: May I know
whether the letter that Shri A. P.
Jain is reported to have sent to the
President on the 17th was a letter of
resignation, and whether the reply of
the Presiden{ was to the effect of
asking him to continue in office until
other arrangements were made?

Shri Hathi: When we received this
notice about the half-an-hour discus-
sion, I thought that Shri Vasudevan
Nair would raise somc questions which
would be helpful in considering the
‘vhole aspect, but the questions that
he had put and some statements that
he has made have belied my earlier
hopes. He read the question and the
answer, and they are clear as they
could be.

Article 153 of our Constitution re-
lates to the appointment of Governors.
We have also accepted that he shall
not be elected as he is in America.
This position is very clear that when
he becomes a Governor, naturtlly he
ceases to be a party member. That
is very clear and very deflnite. This
has been followed and laid down as
a convention. The Constitution does
not prescribe any code of conduct. It
is not there in the Constitution. But
there are various things which can be
established by convention. This con-
vention has been established that a
Governor will not be a member of any
political party. Similarly, the Presi-
dent or the Vice-President also do
not remain members of any political
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party. In Kerala also, the same con-
vention exists, and more so there, be-
cause the Governor there is not only
a Governor or the Head of the State
but he is also the representative of
the President or the Central Govern-
ment. Therefore it is that this con-
vention has to be followed and fol-
lowed very critically.

1 may say that it Shri A. P. Jain
wrote a letter to the President say-
ing that when he came here he ad-
vised some of his friends about the
election to the office of the Prime
Minister, that was no electioneering
campaign as such; there was no door-
to-door canvassing, and no meeting
and nothing of that sort. During the
conversation he advised some of his
friends, and even this is something
which Shri Vasudevan Nair did not
know, nor did anybody know it. But
it was only because Shri A. P. Jain
happens to be or used to be a mem-
ber of that organisation which has
topped in observing the code of con-
duct or the moral code of conduct and
the high traditions and the principles
to which the members of that organi-
sation stick that he thought that even
talking to a friend privately and not
in a public meeting, and even a pri-
vate consultation would be something
which he should not have done.

8hri Vasudevan Nair: The Kerala
House was the scene of hectic elec-
tioneering activity. He himself had
sald that he had worked tfor Shrimati
Indira Gandhi.

Shri Hathi: Thi:t was what
A. P. Jain had written:

Shri

“However, being an administra-
tive Governor, I am interested in
seeing that an administration is set
up which is in the best intersts of
the country.”

and he says:

“T would be the last person to
violate any provricties attached to
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the high office of the Covernor,
and I am tendaring my resigna-
tion.”.

‘Now it is from thisz letter that we
should judge Shr: A. P. Jain.

Shri Vasudevan Nair: What about
his own statements”

Shri Mathi:
thing.

1 will come to every-

To hig letter, the President replied:

“You have in your letter of 17th
January tendered your resigna-
tion as Governor of Kerala. I am
making arrangements, with reg-
ret, to relieve you of this office.
Until this is done, I trust you will
continue to function as Governor
of Kerala”.

As hon. Members know, Kerala is
under President’s rule. The adminis-
tration has to be carried on by the
Governor. The fcud situation, which
we all know, was there, and it would
not have been proper to make either
the Chief Justice or some one else
cven for sometime Acting Governor.
Therefore, he was asked to carry on.

Then the hon. Member made an-
other statement, which I have never
seen or heard before, that he advised
the people to start an agitation against
the Central Government. I think it
this was a fact, Shri Nair should have
been happy.

Shri Vasudevan Nair: We were
very happy with him till the 28th.

Shri Hathi: He should have been
happy, it he had advised the people
of Kerala to agitate against the
Central Government. Then that
would have jnvolved a question of
propriety also. But we have nevet
come across any statement of that
kind, nor do we knhow of any such
thing. He has not done it.
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Shri D. N. Tiwary (Gopalganj) It
must have been a private talk.

Shri Vasudevan Nair: Press confe-
rence.

Shri Hathl: Shri Nair might have
heard from some friends of his that
Shri Jain had so advised—that may
be so.

Then the question comes of his
being a member of the AICC. We
have ascertained that he is not a
member of the AICC; he was not a
member during the tenure of his
office. Shri H. N. Mukerjee referred
to ‘his own admission’. I do not know
where he made the admission.

Shri H. N. Mukerjee: In a report of
the Jaipure Congress session, it was
publicly stated that Shri Jain assert-
ed his right as a continuing member
of the AICC to join the deliberations,
and he did. It was all in the papers.

ol gEN 977 wBAW : T IAT IW
FA & oY 70Eq 7 |
Shri Hathi: I have ascertained the
position. It has pbeen ascertained that
Shri Jain was not a member of the

AICC during his tenure as Governor
of Kerala.

Shri H. N. Mukerjee: Suddenly he
became a member at Jaipur?

Shri Hathi: No.

Shri H. N. Mukerjee: The papers
have said that.
Shri Tyagi (Dehra Dun): After

resignation.

Shri Hathi: The other point men-
tioned was about his being Chairman
of some committee. There was some
committee and for sometime I think
he continued. But we should also
see that in that paraphernalia and all
that, he was in charge of Kerala as
administrator; the whole administra-
tion was under him. But I am not
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quite sure whether he still continues
o continucd till that date, to be a
member of that Committee, for some-
time or so.

Then the questicn about member-
ship of the UP Congress Committee.
Now under the:r constitution, ex-
Presidents of the Congress Committee
automatically become members. But
he did not take anv part in any of the
meetings of the UP Congress Com-
mittee. But because he was an ex-
President once, he continued in his
position as a member; but he had not
taken any part in it

T O A KYA : TIAT JAT &
I Ag A A G T 7

Shri Hathi: No.

Shri Tyagi: Suspended sadasya.

Kt gEW Wiy wUATT © FAT IeEA
iy aa foar qr 7

Shri Hathi: 1f the question of con-
stitutional propriety is sought to be
clarified, the position is very clear.
We are perfectly clear in our mind
that there are no provisions in the
Constitution prescribing a code of
conduct for the Governor as such.
Sound and healthy (raditions have to
be built up by convention as to how
a Governor ghould regulate his pub-
lic and private affairs. There is little
doubt that a Governor, whu is the
executive head of a State performing
his constitutional functions with the
aid and advice of the Council of
Ministers. . . .

Shri Vasudevan Nair: In Kerala, it
has happened.

Shri Hathi: There is no Council of
Ministers in Kerala.

....should not participate in the
State politics and should not also
make any public utterances out of
tune with the policies of the Council
of Ministers.
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That also is a healthy convention.

Shri Vasudevan Nair: But I have a
statement that he worked for Indira
Gandhi.

Shri Hathi: I am talking of a case
where there is a Council of Ministers.
What you are talking is something
different. I have already read out
what he has said in his letter. He
hud only private conversations with
some of his friends, but even that
private conversation or private dis-
cussion he thought was not proper. I
would like to know how many of us
are of that character that even for a
thing done privately and not publicly,
we take the blame upon ourselves and
give up a very high office of Governor
of a State. His resignation from the
office of the Governor of the State,
a head of a State who has all the
administrative powers vested in him
today, who wields all the power today
as the administrator and representa-
tive of the President, on this matter
which he dig only private and taking
all the blame for the impropriety, if
any ther¢ was, I think should be an
example to all of us who are in pub-
lic life. It is not a matter at all for
any a-tion to be taken. If any action
should be taken, that action is to ap-
preciate the action or the step taken
by the Governor. I do not, there-
fore, sce anything should be done
further,

1 thought the Member would be
satisfled, not only satisfied but more
than gratified, at what the Governor
had done. I would ask how many
Members do not talk things in private
which we should not generally talk,
how many of us bring out what we
have done privately which we would
like to hide from the public, and
proclaim from the housetops that this
is what we have done. Even
then, he thought it was an improperi-
ety and therefore he has come for-
ward with his resignation. Is it so
small a thing as to say that the Gov-
ernor has misbehaved? What is the
misbehaviour? That only means that
during the regime of the Governor
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they have not found anything what-
sover to complain against.

Now, something was mentioned
about the Sadachar Samiti. I do not
know what the Sadachar Samiti has
written. We have not received any
complaint on these matters. So long
as he was in power, they could not
find anything to say and now they
take hold of thig straw. He himself
comes forward writting a letter to the
President that he thinks an impro-
priety has been committed, an impro-
priety that in his own house, private-
ly, when some friends came and
sought his advice, he gave advice for
whom they should vote. For this
the hon. Member comes forward as if
a great impropriety has been com-
mitted, that there shoulg be an impe-
achment of the Governor. This only
shows that if they have nothing to
beat him with, they can bring any-
thing.

Shri Vasudevan Nair: 1 never
thought that Mr. Hathi was capable
of this shameful defence.

I did not expect this
from a sobeyr Member like Shri
Vasudevan Nair. I have moved with
him for about six or seven years, I
know he is generally sober. (Inter-
ruptions).

Shri Hathi:

Shri Vasudevan Nair: Please save
us from these compliments.

Y R wex FOATT : FT AT A
ITR a1q qrEFT JI FY oy ?

Shri Hathi: I would not disclose
that. 1 have that weakness; I have
not the strength of Shri A. P. Jain
to say publicly what he talked to me.
But we are friends.

Dr. Ranen Sen (Cualcutta East): Tt
is a very clever way ot disarming Shri
Vasudevan Nair.
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Shri Hathi: Because there was no
arming of anybody, this question of
disarming anybody does not arise. 1
do not think there is any question of
disarming rises. I thought that Shri
Vasudevan Nair would be raising some
very important coastitutional ques-
tions, ag a very serjor and sober and
intelligent Member that he is. But
when I found that he only wanted to
raise one point,—an agitation against
the Government of India which was
started, according to him, by the
Governor—that itself takes away all
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the arguments that he adduced. 1
have nothing more to say.

Mr. Chairman: The discussion 1s
over.

18.30 hrs,
The Lok Sabha then adjourned till

Eleven of the Clock on Friday, March
11, 1086/Phalguna 20, 1887, (Saka).
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